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LEGISLATIVE ASSEMBLY
Thursday, 8th March, 1945

The Assembl'y _met in the Assembly Chamber of the Council House' a$
Eleven of the Clock, Mr. Presideny (The Honourable Sir Abdur Rsahim), in
the, Chair. - , ’ :
¢ MEMBERS SWORN : y

Sirdar Jogendra Singh, M.L.A. (Benares and Gorakhpur Divisions: Nom-
Muhammadsn Rural); . .
+ Mr. Ram Nath, M.L.A. (Government of India: Nominated Official); and
Sir John Francis Sheehy, C.S.I., I.C.8., M.L.A, (Government of India:
Nominated Official) : &

STARRED QUESTIONS AND ANSWERS
. ,(a@) OrAL ANSWERS

SuPpL,Y OF BRaSs SHEETS 'BY GOVERNMENT

805. *Mr. T. S. Avinashilingam Ohettiar: Will the HMbnourable Member for-
Industries and .C'gil Supplies please state:

(8) whether Government have issued a communique to supply brass sheeis
at the rate of 25 tons at a time; )

(b) how many applications have been received for such supply;

(c) whether Government are giving only 70 tons s month to the whola
of 14he ‘Madras Presidency; - '

d) whether they are given only to two manufacturing companies, and
Whether both of them are owned by the same firm Jevanlal, Limited, Cal-
cutta; ahd -

(e) whether Mr. Hemchand K. Shai, the managing agent of the firm of
Jevanlal, is a member of the consumers’ panel constituted by the -Government
of India? v

The Honourable Sir M. Azizul Huque: (a) The Government of India issued
a press note in December, 1943, stating that a limited quantity @f brass sheets
would be distributed each months among muanufacturers for conversion into
domestic utensils for civilian consumption. No specific quantity was mentioned
in the press note. .

gb) About a thousand.

c) Yes. '

(d) First part. Yes.

Second part. As far as Government are aware only one of them is ownel
.by M/g. Jeewanlal (1929) Ltd., Calcutta. 3 .o

(e) eI‘here is no Consumers' Panel. If the reference "is to the Consumers
Council the answer is in the negative. '

Mr. T. S. Avinashilingam Ohettiar: May I know, Sir, whether Messrs.
Jeewanlal Ltd. is a Canadian company? ¢

The Hononrable Sir M. Azizul Huque: It is functioning in India but as to
what its origin is I do not know. I understand that fhere is some Canadian
zonnection. - -

Mr. T. 8. Avinashilingam Ohettiar: What sort of connection does the
Honourable Member mean?

The Honourable Sir M. Az¥ul Huque: I do not know but I know that the
company was started in India and then there was some Canadian amalgamation
or something like that but I am not sure. .

Mr. T. S. Avinashilingam Ohettlar: In view of the fact that there must be
many other purely Indian concerns which must have applied for brasg sheets,
may I know why the Goveynment have chosen a Canadian company ? _

The Honoursble Sir M. Azizul Huque: It was not selected ¢beecause it
happened to be a Canadian company. It was one of the companies which was
doing business along with others before, -

(1163)
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1164 LEGISLATIVE ASSEMBLY . [8TE Mar. 1045.

Mr. T. S. Avinashilingam Ohettiar: If Indian companies have also be
<carrying on the trade, may I know why they have been {’eft out? oeen
The Honourable Sir M. Azizul Huque: ~They have been given,
¥th. ‘rn S. Avbixlusglilxjnlg:m Ohettiar: Ins Madras? -
e Honourable . Azizu] Huque: 70 tons h i
whole of the Madras Presidency. 1 78 fave been given lo- the
Mr, r; 8. Avinashilingam @hettiar: How much of this goes to the Canadish
company ’
The Honourable Sir M. Asizul Huque: I want notice of that.

Sardar Sant Singh: May I know if brass sheets are distributed to ll_ the
Provinces ? '

The Honourable Sir M. Azizul Huque: Yes, Sir.

Sardar Sant-Bingh: What is the quota for the Punjab?

Mr. T. S. Avinashilingam Ohettiar: Sir, the Honourable Member has no
reason to ask for more notice. My supplementary question is contalried in the
question itself. Sir, it is very improper of the Honourable Member to ask for
more notice. )

Mr. Presidont (Thg Honourable Sir Abdur Rahim): The Honourable Mem-
ber should leave that to me.  * .o

: SuppLY OF BRASS SHEETS BY GOVERNMENT .

806. *Mr, T. 8. Avinasailingam Chettiar: Will the Honourable Member for
Industries and Civil Supplies please-state:

(@) how many tons of brass sheets are being supplied by Government to
the brass-metal rnufacturing industry; ‘. N e’

(b) whether Government are aware that a mejor portion of this industry
is worked as cottage industry in Madras and other Provinces; and .

(c) if so, what arrangements have been, made by Government to supply
hrass sheets to the dottage industries? o

The Honourable Sir M. Azizul ‘Huque: (a) No brass sheets have been
relessed by the Government to tiie brass metal manufacturine industry. The
referenee is presumably to the Lrass wtensils manufacturing industry which has
. been suppliedebrass sheets since June 1944 at the rate of approximately 400 tons
rer month. o )

"~ (b) Yes, particularly in Madras.

(¢) Having regdrd to the necessity of comtrolling prices of the finished
utensils it was .considered that release of sheets to handworkers could only be
.made if there were a reasonable guarantee that the minimum conditions relating
to manufacture and distribmition will be complied with. Accordingly monthly
allotments of roughly 65 tons of brass sheets are already being made to two Pro-
vinecial Governments. viz.. U. P. and Bengal, for digtribution among the.cottagc.
industry in their respective areas. Enquiries have been made from Provincial
Governments regarding the possibility of large releases to hand made Utensils
manufacturers. ' : .

'Mr. T. S. Avinashilingam Ohettlar: What are the quotas allotted to the
United Provinces and Bengal? i )

The Honourable 8fr M. Azizul Huque: 1 have not got separate figures for
these two but I think it ta about half and half.. -

Mr. 'F. 8. Avinashilingam Ohettiar: 1 want the number of tons. ;

The Honourable Sir M. Azizul Huque: For both it is 65 tons. 82 tons for
U. P. and+‘the rest for Bengal. * .

Mr. T. S. Avinaghilingam Ohettln:r: Per year or per month?
The Honourable 8ir M. Azizul Huque: Per month.

Mr.,T. 8. Avinashilingam Ohetiiar: What are the conditions which the -

Government want to be fulfilled ? .

The Hohourable Sir M. Azizul Huque: So far as nroduction is eoncerned,
the manufactured products should-be sold at a controlled price. which will be
reasonable in comparison with the price of the brass sheets themselver. Our
obiectiva was to see that chean brass utensils are available and therefore wher-
ever Provincial Governments have undertaken the responsihility of seeing that

*



STARRED QUESTIONS AND ANSWERS 1185 -

thesa utensils are properly_and reasonably priced we have given. brass sheets to
the Provinces. As I have said, the.other Provmces have been written to and
their replies are awaited. L}

Mr. T. 8. Avinasghilingam : Chettiar: How much of brass sheets are usked for
by these and the other Provinces and®how much are they ngen?

The Honourable Sir M. Azxizul Huque: I have got only 400 tons fox the
whole of India. ‘

Sardar Sant Singh: May I know the quota given to the Punjab?

The Honourable Sir M. Azizul Huque: I want notice of that.

Mr. Govind V. Deshmukh: Was there any demand from the Central
Provinces and Bihar?

The Honourable Sir M. Asizu] Huque: I want notlce of that question.
SHORTAGE OF YARNS FOR HANDLOOMS ©

§07. *Mr. Abdul Qaiyum: Will the Honourable Member for Industries and
.Civil Supplies please state:

(a) whether weavers are experiencing acute shortage of yarns all over India
and specially in Bihar;

.(b) the percentage of handlooms now remaining idle in consequence of the
above shortage; and

ic) the steps taken to increase production and distribution to avoid un;
employment ?

The Honourable Sir M. Azizul Huque: (a) There is shoriage all over India,
Rut it is mainlyein the fine counts over 40’s. It is correct that the shortage is
particularly acute in Bihar,

(b) We have -no definite statxstlcs The overall shortage as against “th.

_requirements estimated by the Fact Finding Committee is, however, ouly about

five per cent. But since this shortage is concentrated almost entirely “of fine
counts ‘a very much higher percentage of handlooms will be idle in areas prima-
.rily devoted "to weaving from fine yarn, while in areas primarily dependent: on
coarse yarn there should not be any handlooms idle at all.

() A new yarn distribution scheme has been introduced. Under this
scheme yarn is divided into four categories: 1's to 10's; 11’s to 20s; 21's to 40's
and over 40’s. In each category each Province or State is given the percentage
of its requirements which supplies permit; and the Textile Commissioner’ will
decide which mills or dealers shall provide this percentage. The Provincial or
State Government conceraed will then decide which deaers shail do the buying
for its aren and will also control the dstailed districution within its- own jurisaw.
tion., This.scheme should be in full working order within the next two or
three weeks and it is hoped that it will largely remedy the situat'on as it should
pmvu.t n cure for what have hitharto been the major defeet f mualdistribution
and ‘the widespread black marketing by deulers purtlculurlv in the producing
centres.

Mr, Abdul Qaiyum: Mav 1 know if the shortage is due to maldistribution
or to the fact that less yarn is being produced?

The Honourable Sir M, Axizul Hique: As I have explained, a very large
quantity of fine yarn which formerly used to be imported into this country is
no longer available. On the other hand, whatever fine yarn is produced in the
country is largely used by the mills for the. production of textiles, with the
result that whereas we have got a fair quantity of the coarser yarns, wo have
not as much as is nékessary for the handlooms in éhe fine yarn section.

Mr. Abdul Qaiyum: May I know if.Government have any information ag to
the percentage or total number of workers who have been thrown out of employ-
ment? ~

The Honourable Sir M. Azizul Huque: I have made inquiries from different
provinces in Wew of the persmtent reports which I got as regards idlgness
amongst handloom weavers in different areas. .

Mr. Govind V. Deshmukh: The conditions of weavers of Barhanpur were
brought to the notice of the Honourable Member. Has anything been dene for
these weavers? s

A2



1166 LEGISLATIVE ASSEMBLY [8TE MaR. 1945

The Honourable Sir M. Aszizul Huque: They have been broughf to my
notice jhst as conditiong in my own town which deals in fine' yarn have been,
b]ut my difficulty is I have not as much fne yarn ag is required for all these
places. . . ,

_ Mr. N. M.~Joshi: May I ask if Government will consider the question of
giving compensation for unemployed weavers? a

The Honourable Sir M. Asizul Huque: I will ask the Honourable Member

for Labour to reply. 0

, HARASSMENT oF HaAJ PrmoriMs AT KamacHI.

808. *Mr. Abdul Qaiyum: Will the Honourable Member for Commonwealth
Relations please state:

(a) whetber he hus read the news item published in the Dawn, dated the
11th Fehguary, 1945, under the heading ‘‘Hajies harassed at Karachi'’;

(b) whether (i) pilgrims were subjected to ill treatment, (ii) arrangements
made for them were unsatisfactory and (iii) passage were sacrificed for cargo
shipments; and \ .

(c) whether he has ordered an enquiry, and if so, with what result; and if
not, why not? : .

The Honourable Dr. N. B. Khare: (a) Yes.

(b) (i) No. ‘ .

(i) No. A considerable number of pilgrims, for whom passages had not
been reserved, arrived at the port direct. Ideal arrangements could vot be
yrovided for them and exaggerateéd complaints have been made by some of them.

(iii) No. On the other hand one ship had to leave with less than 160
passengers in the first sailing. Additional accommodation was also provided for
400 extra pilgrims who had arrived without booking -their passage for. the
second sailing..

(c) Enquiry is being made into specific complaints received and suitable
action will be taken.

Mr, Abdul Qaiyum: Is the Honourable Member aware that at a meeting
of Indian pilgrims held in Mecca s resolution was passed demanding tkat the
Government of India should hold an inquiry into the complaints of pilgrims,
and that they should take action against the Haj Officer or the " Execufive
Officer of the Government of India?

The Honourable Pr. N. B. Khare: I am not aware of it.

Mr. Abdul Qaiyum:- In view of the fact that this resolution has been pub-
‘lished in the newspapers has the Honourable Member taken any action to find
out whether the complaints were true or otherwise? .

The Homourable Dr. N, B. Khare: If there are specific complaints I will
always make inquiries. ’ ’

.-

Mr. Abdul Qaiyum: Is the Honourable Member not aware that the com-
plaint is quite specific that cargo was taken on, and that pilgrims who had come
long distances to perform Haj were not allowed to go on board.

. The Honourable Dr. N. B, Khare: The Honourable Member is not correct
when he says that. I have already answered that cargo was not taken, and
that on the other hand there were less pilgrims than the number allowed for the
first sailing.

4 HaJ EXPENSES COLLECTED IN KARACHI

809. *Mr. Abdul Qalyush: Will the Honourable Menfr for Commonwealth
Relations please state:- .

(a) whether Haj expenses were collected in Karachi at Rs. 1-11-0 per rial;

(b) whether the rate of exchange was one rial per rupee; and

(c), whether excess charged will be refunded to the pilgrimg concerned?

The Honourable Dr. N. B. Khare: (a), (b) and (). Attention is invited to
the replies to parts (c) and (d) of question No. 669. g

Mr. Addul Qalyum: May I know whether it is clear that an excess amount
was charged and whether it has been refunded?
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The nonouuble Dr. N. B, Khare: I have already replied the other day that
we are pressing far a refund.

Mr. Abdul Qaiyum: May I know why such excess was charged fromn these
unfortunate pilgrims?

The Honourable Dr. N. B. Khare: 1t was charged by Baudi Arabia, not by
us.

Mr. Abdul Qaiyum: What protection did Government give to Indian pligrims
-against exactions by outside authorities?

The Eononmble Dr. N. B. Khiire: We are pressing for a refund.

LaBoUR OFFICERS’, TRAINING IN BRITAIN

810. *Mr. T. 8. Avinashilingam @Ghettiar: Will the Honourable the Labour
Member please state:

(a) whether Labour Officers are being sent to the United Kingdom for
training ;

{(b) the object and course of training; and )

(c) how many sre proposed to be sent®and the expenditure involved in
this schemne?

" The Homourable Dr. B. R. Ambedkar: (a) Yes, ®°

{b) The ob]ect is to have experienced and suitably trained staff to tackle
problems of }abour administration, e.g., industrial relations including the settle-
ment of labour disputes, factory inspection, and labour welfare, wage regula-
tion and inspection, employment exchanges, demobilisation and resettlement,
which are of immediate importance to India. The course will eover mainly all
the subjects enumerated above and will be conducted’ partly at the headquarters
of the Ministry of Labour and partly in other centres in the United Kingdom.
It will last for a period of about six to eight months.

(c) The intention is to send three batches of 20 officers each, each batch
including 12 officers of the Central Government and eight of the Provmcml Gov-
ernments and States. Financial sanction has been accorded to the sending of
12 Central Government officers with the first batch of trainees and this will cost
the Central Government about & lakh of rupees. The Provincial Governments
and States will bear the expenditure in connection with their nominees. .

Sardar Sant Singh: Will the Honourable Member say how he proposes {o
make ‘the selections?

The Honourable Dr. B. R. Ambedkar: With regard to the selections of
nominees of Provinces and States, the matter rests with them. With regard to
the selection of officers fromr Centre it rests with the Central. Government of
Indie. TIf the point of my Honourable friend is whether communal proportions
-will be recognised in making the selections, I want to tell him that I do propose
to apply that principle.

Sardar Sant Singh: Will preference be given to those who are better qualified
8o far as educational qualifications are cor)cemed

The Honourable Dr. B. R. Ambedkar: ' It will be one of the quallﬁcatxons

Mr, Lalchand Navalrai: May I know from theq Honourable Member whether
these officers will be selected by the heads of the particular Departmentg or by
some Committee. .

The Honourable Dr. B. R. Ambedkar: They are selected by the different
Ifépartments ’

Sir ?Muhammnd Yamin Khan: Are they officers already in Govermpnent
gervice :

The Honourable Dr. B R. Ambedkar: Yes, they will bé officers already in
service.

Shrimati K. Radha Bai Subbarayan: May I ask if Government will include
women, as welfare of women workers is very important.

Thée Honourable Dr. B, R. Ambedkar: Yes.

BueMa EvacUBES AND 'REFUGEES

811. *Mr. Manu Subedar: (a) Will the Honourable. Member .for Common-
wealth Relations please state how many Burma evacuees were servants of the
Burma Government before they eame to India? ; .
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(b) How many of them have been absorbed, dnd in which Départments ?

(c) How many Burmsa evacuees who were not servants of Burma Govern-
ment have been absorbed in, Govérnment service since they came? .

(d) What is the total amount of money Government have spent on refugees-
from Burma into India?

(e) How many people have come to India from other parts of the world,.
excluding Burma, during the war as refugees?

(f) What steps have Government taken in ,order to collect income-tax from
such refugees?

The Honourable Dr. N. B. Khare: (a) 33,508.

b](b) A statement giving such information as is readxly available is laid on the
table

(¢) Up-to-date mformatxon is not available and its collection will involve an
amount of labour and time not commensurate with its value. The Honourable
Member is, however, referred to Question No. 6 asked by Sardar. Mangal Singh
on the 7th February, 1944-in reply ® which I laid on the table, in the last Nov-
ember Session, a statement giving the number of evacuees of all classes employe
ed in Government servicebupto the end -of January 1944. The total number:
of evacuees so employed was 23,800, I have had mformstlon that upto August
1944, 5,443 more evacuges were also employed.

(d) Exact figures of actual expenditure on evacuees, from Burmse ara not
available separately. The total expenditure on all evacuees, the majority of
whom are from Burma, is expected to be Rs. 7} crores by the end of the year
1944-45.

(e) Approximately 18,700.

(f) Same steps as are taken under the provisions of the Income-tax Act in
respect of other asgessees.

Statement showing the appmcmau number of Burma Government servants taken into Govern~

ment servioe in India
Depamnm of the Government of India. ‘
1. Posts and Talegraphs Dopu'tmon . . . . 11
2. Accounts Offices . . . . . . 99
3. Department of Supply . . . . . » . 25
4. Labour Dopartment . . . . . . .o 17e
5. Income-tax . . . o . e . . B
6. Emigration . . . . L . . . 2
7. E. H. and L. Dopsrﬁhont
(Medioal, Agnculmd. Foreats, otc. Bavmo) . . . L. 44
8. Indian Meteorologi: Dopam . . . . 82
9. Department of Industnee and Civil Buppbos . . . . 10
10. Railway Department . e . . . . . 3
Raslways.
11. East Indian Railway . N . . . . . . 40
12, Bengal Assam Railway . . » . . . . . 70
13. G. 1. P. Railway © e . . ce " . . . 18
14. North Western Railway . . . . . . . I
Provincial Governments aud Adm»mmmon .
15. Punjsb . . . . . . S U ®
16. Madras . . . .. . PN . .11
17. United Provinces . . . . . . N
18. Centra]l Plovinces . . . . . : . . 4
19. Baluchistan .. . . . . . . . . .7
) Total . 837

Mr, Manu Subedar: Are Government aware that there is serious discontent
amongst the Indian officers of Goverhment in many Departments that these
refugees Who have come from outside and who were Government servants im
Burma, have been taken and that they have been superseded ?

-
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The Honoursble Dr. N. B. Khare: I am not aware of that.

Mr, Manu Subedar: Will Government mske inquiries, particularly with
regard to high posts to which refugees from Burma and elsewhEre have been
appointed to the detriment of their own loyal servants? '

The Honourable Dr. N. B. Khare: I will make inquiries if he will put down
a question. . ’

8ir Muhammad Yamin Khan: Is it also a fact that many of the people who
hdve been taken are very old-over sixty years of age? Co
The Honourable Dr..N. B. Khare: I want notice.

Apurr LitERACY : :

812. *Mr. Manu Subedar: (a) Will the Secretary for. Education, Health
and Lands please state the attitude of the Government of India with regard
to adult literacy? )

(b) What specific steps have Government taken or recommended to be
taken by Provincial Governments? .

(c) What contribution haye the Government of India made in this direction?

(d) What efforts have the Government of India made with regard to the
increase of adult literacy amongst their own employees in Posts and Tele-
gruphs, in Railways and other Departments?

(e) What steps have been taken to increase the literacy amongst the chap-
rasiz and chowkidars employed by the Government of India at the Centre?

(f) What books, charts, or special publications, if any, have been, devised
by the Education Department during the last ten years towards this object?

(g) When was the subject of adult literacy discussed in the Board of
Education during the last ten years, and with what result?

Mr. J. D, Tysom: (a), (b), (c) and (g). At the request of the Government of
India the Central Advisory Board of Education in December 1938 appointed a
Committee to consider the. question of adult education both generally and with
special reference to the removal of illiteracy. The recommendations of the
Committee as adopted by the Board have been brought to the notice of Univer-
sities, Provincial Governments and Local Authorities for guidanee and neces-
gary action. 8ince 1940 the Central Bureau of Education has been collect:ng,
from Universities, Provincial Governments and Local authorities reports on
developments in adult education year to®year for consideration by the Centrak:
Advisory Board of Education. In their recommendations on post-war educa-
tional deyelopment (1944) the Board have also formulated a comprehensive
scheme of adub education, including adult literacy, spread over 20 years to
meet the entire requirement of the country, in this behalf.

(d) The information is being collected and will be laid on the table of the
House in due course. .

{e) (i) The Library of the Central Bureau of Education maintains a‘special
sectiof, with suitable literature and films, to promote literacy and education
among the inferior servants of the Government of India, in New Delhi and
Simla. * : .

(ii) It is proposed subject to the vote of the Legislature to sanction a grant
bt Rs. 1,000 in 1945-46 to the New Delhi Social Service League, whose services
in the promotion of literacy’ amongst inferior servants of the Central Govern- "
ment _have, in recent years, been commendable. .

(f) Literature and Charts, to meet the requirements of adult Literacy, are
being prepared and published by Provincial Governments and voluntary .organi-
sations interested in the problem. The Central Advisory Board of Education,-
through their expert committees appointed=to consider the questions of Adult
Education (1988) and Text Books (1944) have made useful suggestions for the |
preparation of such literature and charts.

Mr. Manu Subeday: May 1 inquire whether Government of Indis in the
Education Department are making any effort to offer a good model as .un
employer to the rest of the country by eliminating illiteracys amongst their own
employees ? .
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‘Mr. J. D. Tyson: The answer to that will be placed on the table under @

Prof. N. G. Ranga: Are Government satisfied that their grant of one
thousand rupees for emti-illiteracy csmpaign in their centrally administered
areas is satisfactory or honourable? T

Mr. J. D. Tyson: It does not cover the whole of the centrally administered

areas: it is for the promotion of literacy among inferior servants of the Central
Government in Delhi. ‘ .

Mr, Manu Subedar: Will Government write to the Provincial Govern-’
“ments to make special’ efforts to eliminate illiteracy amongst .Government

employees of all kinds, in order that other employers may take the hint and
proceed likewise ?

Mr. J, D. Tyson: We commended the recommendation of the Committee

of 1938-39 to Universities, Provincial Governments and local authorities for
their guidance. '

- Dmmctm{'ms IN RETURN PAS9AGE OF QVERSEAS INDIANS FROM EAsST
. ; Arrica, KEnya ETC.

818. *Mr. Manu beedar: (a) Will the Honourable Member for Common-
wealth Relations plesse state whether any representation has been received by
Government, or they have seen any complaints in the press about the hardship
caused to Indians from East Africa, Kenya and other foreign parts, who are un-.
able to return? -

(b) Has # been pointed out that some of them might lose their citizenship
or other rights which they have acquired in these cguntries, if they: were not
permitted to go back soon?

(¢) How many applications were received by Government and how many
were granted ? v .

(d) What have the Government of India done to secure additional passages
for these persons? . ' . )

(e) What sort of difficulty have Government experienced in their efforts to
ease the situation? ’ . .

(f) Has a representation been made to the corresponding. authorities outside
India to extend the.period or to condone the delay in the return of such persons
8o as not to affect their rights? ‘

(g) If so, what were the representations, to whom were they made and with
‘what results? .

The Honourable Dr. N. B. Khare: (e) to (g). For information regarding
countries outside the Commonwealth the question should be addressed to the
External Affairs Department. I have had reports and representations that cer-
tain Indians domiciled in South Africa 'and East Africa who came to India on
short visits have been experiencing difficulties in obtaining return pagsages.
The position with regard to Indiane from South Africa is as follows®

Indians domiciled in South Africa have to obtain certificates of identity from
the Union Government {or paying temporary visits to India. These certificates
remain in force generally for three years but cen be extended for & maximum
period of ten years. Holders of these certificates failing to return to the Unior
within the prescribed period lose their Union domicile. When the shipping
position became difficult in 1940 the Union Government granted extension in
individual cases in which proof of inability to return owing to shipping difficulties
was furnished. In 1942, however, the Union Government decided that no exten-
gion would be granted to those who had left the Union after the 1st May, 1942.
It is understood that many Indians gho left the Union after 1st May, 1942 have
not been able to secure their return passage so far. To enable them to return
before the expiry of their certificates the Government of India have arranged
several hundred priority passages for sailings in February and March. Action.
has also been taken for securing extra shipping .accommodation. Renewed
representations have also been made to the Union Government for extending
the periods of the %ertificates. The Union Government have since agreed to
grant extension .on condition that the Government of India certify in each

L%
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. .
cus?l'tkf‘t a passage had been booked and that shipping accommodatioh was not
available. . '

2. As regards East Africa the position ig that non-natives, unless they are
normal residents of the country and have not been away for more than two years,
are required to obtain permits from the East African Government concerned
before entering its territory. Such permits are issued only to persons who pro-
poke to take up some approved occupatiop connected with the war effort. On
representations made by the Government of India the East African Govern-
‘ments have stated that entry permits will not be refused to applicants who are
bona fide residents of the countrggs and have been absent even for more than
two years. If these apsurances are implemented Indians normally resident in
the East African terMtories are not threatened with any loss of rights of citizen-
ship. Applications for priorify passages from Indians desiring to return to
‘East Africa are considered on merits. .

3. Information about the exact number of such applications received and
disposed of is not readily available but will be collected if the Honourable
Member so desires. ¢ .

Mr. Manu Subedar: In view of the fact that certain classes are sqﬁering
much, may I inquire whether the Honourable Member will issue a Press Note
giving those particular classes the information which he has now given?

‘The Honourable Dr. N.~B. Khare: I will consider that.
’ RecistRrED TrADE UNIONS

814. *Mr. Manu Subedar: (a) Will the Honourable the Labour Member
please state how many registered Trade Unions there are in India and what the
total membership i8? | .

(b) What is the total number of persons employed in industrial cogcerns
excluding State concerns?  ° )

(¢) On what basia have Government recognized Trade Unions for State em-
ployees such as Posts, Telegraphs, Railways, eto.? s

(d) What channel have Government provided for representation of. subo;@mste
eervices in the Oivil Departments of the Government of India of their legmmate'
grievances, particularly with regard to dearness caused by @he.war? .

(e) What assistance or contribution or grant, direct or indirect, has been
given to labour Unions in India by the Government of India during the last five
years and for what purposes?

The Honourahle Dr. B. R. Ambedkar: (a) On the 81st March, 1942, there
were 747 registered unions and the membership of 455 unions out of these
(which submitted returns) was 5,78,520. I regret later information is not avail-
able.

(b) According to the latest available reports the average daily number of
persons employed during 1943 in private factories subject to the Factories Act,
1084, was about 21 lakhs and that in mines subject to the Mines Act, 1928,
about 8} lakhs. In the Assam tea plantations the average number of workers
-on the books was a little over 6-lakhs during 1942-48.

(¢) A copy " of the Rules regulating recognition of unions of industrial

.employees of the Central Government s laid on the <able.

(d) Members of Subordinate Services in Civil Departments can represent
their gricvances either orally or in writing to the Heads of Departments or
wsimilarly placed officers or can approach such authorities or Government
through recognised unions, staff councils or “works committees, where they
exist. It is also open to any aggrieved Government servant to make representa-
tions to the Head of his Depertment or the Government. of India in accordance
with the instructions laid down in Home Department Notification No. 106/38,
dated the 24th- August, 1938, a copy of which is laid on the table. )

(e) The Railway Department grant to railway employees who are union
-officials certain facilities in regard to casual leave and free passes for railway
journeys for attending meetings of the union. No other direct assistance is
granted to labour unions as such by the Government of India.
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Rules for the recognition of assotiations of industrial employees (including railway employees)
. of the Government of India
~ L Government is prepared to accord official recognition to associations of its industrial
employees. The grant and continuance of recognition rests in the discretion of Government,
bat recognition when-granted will not be withdrawn without due cause and without giving
an opportunity to the association to show cause against such withdrawal. .

2. Notwithstanding anything contained in the rules relating to the submission of petitions
and memorials by Government servants, representations from recognised associations whether
made orally by deputation or presented in Writing, may be received by Government officers,
subject to the observance of rule 6 and to such further restrictions as may be imposed by a
department of Government in respect of representations which raise no question of common
interest to the-class represented by the association. )

3. Recognition will not ordinarily be granted or continued to any association unlosg it
complies with the following conditions :— .

(1) it must consist of a distinct class of Government eqployoes; L
- (ii) all Government employees of the same class must be eligible for membership; .

(iil) it must be registered under the Indian Trade Unions Act. . .

4. Government may require the regular submission of copies of the rules of agy recognized
association, of its annual accounts and of ite list of members. . .

5. No recognized association shall maintain a political fund except with the general or
special-sanction of Government, and subject to such conditions as @overnment may impose.

6. Government may specify the channel through which representations from recognised
associations shall be submitted and the authority by whom deputations may be received.

7. The officer who is empowered to grant leave to a Government employee will, so far as
is possible, grant casual leave to an employee who is a representative of a recognized associa-
tion to attend duly constituted meetings_ of the association. The grant of such leave will
be subject to the exigencies of the service, of which ;he officer in question shall be the
sole judge. ) . horit

8. Government may delegate any of its powers under the preceding rules to any authority
snbordinate to it. L .

9. These rules supersede all previous rules in regpect of all associations to which they are
applicable. - ‘ ’

~

HOME DEPARTMENT -
NOTIFICATION
" KSTABLISHMENTS
Simla, the 24th August 1939

No. 106/38.—The following instructions for the submission, receipt and transmission of
petitions to the Governor General in Council are published for general information in
supersession of (the instructions published with the Government of India, Home Department,
Notification No. ¥. 6/7/33-1I-Bublic, dated the 19th June 1833, in so far as they relate. to
petitions from persons who are, or have been, in the Civil Servige of the Crown in India :(—

- . ° Pant ! -

N Preliminary

1. Definitions.—In these instructions :— . -

(1) ‘“Provincial Government’’ includes the authorities mentioned in the 8chedule; and

(2) “‘Petition’’ includes memorials, letters and applications of the nature of petitions.

2. Scope of Instructions.—(1) Bave as hereinafter provided, these instructions shall apply,
so far as may be, to all petitions addressed to the Governor General in Council, by persons
who are, or have been, in the Civil 8ervice of the Crown in India other than those employed
under the Crown Representative in respect of matters arising out of such employment or in
respect of the termination of such employment. . ) .

(2) They shall apply only in so far as they are not inconsistent with the conditions .of
Royal Indian Navy, Army, or Royal-Air Force Service to petitions of the nature referred to
in sub-instruction (1) from persons who are or have been in such service in respect of
matters arising therefrom. -

(3) They shall not affect any rules or orders made by the Governor General in Council in
respect” of representations submitted by recognised associations of Government servants.

Parr I1 ) - : -
Form and manner of submission of petitions

3. Form of petition.—(1) A petition may be either in typescript or in print.

(2) Every petition shall be authenticated by the signature of the petitioner, and submitted
by the petitioner in his owp behalf. ' :

(3) Every petition, and the documents accompanying it, shall be in English.

4. Contents of petition.—Every petition shall—

(a) contain all material statements and arguments relied upon by the petitioner;

{b{_ be complete in itself ; . : ;

c) if any recorded order of a public aathority is complained against, be accompanied by
s copy of the orders and by a copy of any order inethe case passed by a_ subordinate
suthority; and - - ) ’

(d) end with a specific prayer.
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5 Method of submiesion.—(1) Every petition shall be submitted @lirgugh— -

(a) . the Provincial Government mentioned in the Schedule in respect of the petitioner; or-

(b) if no Provincial Government is mentioned in the Schedule in respect of the petitioner,.
the Pr?;'in::iial Government of the provipce in which the petitioner is or has last been residing:
or employed, - -
and shall be accompanied by a letter requesting the Provincial Government to transmit the
petition to the Governor General in Council, . - -

(2) If there is no Provincial Government such as reférred t& in sub-instruction (1), the-
petition shall be submitted to the Governor General in Council direct. T

‘6. (1) Every petition-shall be submitted to the authority provided in instraction 5 through
the head of the-office or department to which the petitioner:belongs or belonged. g

(2) The head of an office or department, on receipt of any petition spbmitted through him
in accordance with sub-instruction (1), shall forward the petition, by means of the usual
official channel, to the authority provided in instruction 5. : ’ .

Part III
Witkholding of petitions by the Provincial Government

7. Oircumstances.in which petitions may be withheld.~~The Provincial Government may,
at discretion, withhold a petition when— . . .

(1) the petitioner has not complied i# full with the provisions of bart IF of these—-instruc--
tions ; T . - .

(2) the petition is illegible or unintelligible or contains language which is, in the opinion.
of the Provincial Government, disloyal, disrespectful or improper; )

(3) u previous petition from the petitioner on the same subject has been dispesed of by the
Becretary of State for India or the Governor General in Council, and the petition, in the
opinion of the Provincial Goverhment, discloser no new facts or circumstances which afford
grounds for a reconsideration of the subject; o

(4) the petition is a representation against a decision which is declared to be final by any-
law or statutory rule; .

(6) the petition is— : X -

(a) an application for employment in Government service not.made in pursuance of any
rule or announcement regarding applications for such employment; or & <

(b) a request for exemption from the provisions of any law or rile prescribing . the:
qualifications to be possessed by persons in the service of Government or by persons engaging.-
in any profession or employment;

(6) the petition relates to a subject on which the Provincial Government is competent to-:
pass orders, and no application for redress has been made by ‘the petitioner to the Provincial
Government ; . ' -,

(7) the petition is a representation against an order communicated to the petitjoner more-
than six months before the submission of the petition, and no satisfactory explanation of the-
delay is given; ’

(8) the petition is a representation against a failure to exercise a discretion vested in the:
Provincial Government : . - : :

Provided that no petition’ submitted by an officer appointed by the Secretary of State-
_in Council or the Secretary of State or a Commissioned Officer .on the Active List of the
Royal Indian Navy, or an officer holding the King's Commission on the Active List of the-
Regular Army or the Royal Air Force or an officer appointed substantively to a reserved:
pos;,] ofdm officer appointed by the Governor General in Council to & Central Service, shall be
withheld ;

(9) the petition is a representation against the discharge of a person—
(a) Sppointed on probation, .during such probation; . .
.(b) appointed, otherwise than under contract, to hold a temporary appointment, on the-
expiration of the period of such appointment; or - . :
(c) engaged under contract, in accordance with the terms of such contract.
(10) the petition is a.representation against an order— & .
(a) from which the petitioner has exercised, or possesses, a right of appeal under—
(i) rules or orders regulating his conditions of service; or ' .
(i1) -the terms of his contract of service; i
(b) pussed by any authority in the exercise of appellate or revisional powers conferred by-
any rule, order or-contract such as is referred to in sugilnuue (a); or

(c) from which,‘ not being an order of punishment passed by the Governor General in-
Council on an officer appointed by the Governor General in Council, an appeal is expressly
baired by any rule, order or contract such as is referred to in sub-clause (a);

(11) tie petition is a representation relating to—

(a) the application”of— . ] . .

(i) rules or orders made by the Secretary of State for India in Council or the Secretary
of State for India; or :

(ii) the terms of the contract of service of the petitioner;. or
}b) an order of the Provincial Government refusing to grant or to recommend-—
- {i) a special pengion; - ’
(i) & compassionate pemsion; or . L . .
(iii) Any pecuniary or other concession to which the petitiomer is not entitled under any:
law or statutory rule: :
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Provided that no petijgon submitted by an officer appointed by the Secretary of Stat® in
Council or the Secretafy State or a Commissioned Officer on the Active List,of the Royal
Indian Navy or an officer holding the King’s Commission on the Active List of the Reg
Army or the Royal Air Force or an officer appointed substantively to a reserved post, or an
-officer appointed by the Governor General in Council to a Central Bervice, shall be withheld ;

(12) the petition is submitted, otherwise than in accorddnce with any rule, order or
-contract such as is referred to in sub-clause (a) of clause (10), with regard to the prospective
‘claing of the petitioner to pemsion; or .

(13) the petition is a representation against the withholding of a petition by an authority
«competent to do so. - .

8. Petitioner to be informed when petition is withheld.—The Provincial Government shall,
'when a petition is withheld under instructiog 7, inform the petitioner of the withholding
and the reason therefor. :

9. List of petitions withheld.—THe Provincial Government shall send a quarterly return
to the Governor Genmeral in Council specifying all petitions from officers under the rale-
making control of that authority or an authority subordinate thereto, withheld under instruc-

_#ion 7 by the Provincial Government, and the reasons for withholding them.

Part IV ~ . e
Transmission of petitions by the P&wim:ial Government
10. Procedure for transmission.—The Provincial (overnment shall transmit to the Gov-
ernor .General in Council all petitions not withheld under' instruction 7, together with a
concise statement of facts material thereto and, unless there are special reasons to the
-contrary, ah expression of the opinion of the Provincial Government thereon.

SCHEDULE
List of duthorities included in the term ‘‘Provincial Government'

[See Instruction 1 (1)}

1. Chief Commissioners.

2. The Commander-in-Chief in India and Army, District and Independent Brigade
“Commanders. . .

Note.—In the case of .petitioners who are ex-soldiers and have served under more than one
Army, District or Midependent Brigade Commander, the Provincial Government for the pur-
poses of these instructions shall be the Army, District or Independent Brigade Comynander
who from his knowledﬁe of the petitioner or of the subject-matter of the petition 1s best
aable to make recommendations on the petition.

3. The Air Officer Commanding, Royal Air Force in India.

4. The Flag Officer Commanding, Royal Indian Navy. .
y 5. Heads of Departments who are directly under the Government of India.

‘6. In respect of persons serving under the Railway Board—

‘(s) as regards non-pensionable non-gazetted staff :— -

(i) General Managers, !

:(ii) Chief Engineers, . ‘

(ii1) Chief Operating and Transportation Superintendents,

(iv) Chief Traffic and Commercial Managers, >

. +{v) Locomotive and Carriage, and Wagon Superintendents, of the N. W,, E. B,

(vi) Chief Mechanical Engineers; g E. I and G. 1. P,

(vii) Superintendents of Mechanical Workshops, . , Railways.

(viii) Financial Advisers and Chief Accounts Officers, .

(ix) - Divisional | Superintendents, : N

(x) Controller of Railway Accounts.

(b) as regards other staff :— ! .

"The Railway Board. ’ *
’ E. CONRAN-SMITH,
Secretary to the Government of India.

N}
No. 106/38-Ests.

Copy forwarded to all Provincial Governments; all Chief Commissioners, all Departments
-of the Government of India, the Political Department, the Secretaries to the Governor
General (Personal), (Public) and -(Defence Cou-ordination), the Director, Intelligence Bureau,
the Principal Information Officer, the Féderal Public Service Commission, the Federal Court,
the Private Secretary to His Excellency the Viceroy, the Military Becretarf@to His Excellency
~the Viceroy, and the Auditor General in India. )
' ‘By order,
. P, A. MENON,
. Under Secretary to the Government of India.
PROPAGANDA MATERIAL GIVEN TO HYDARI MISSION AND TO BUSINESSMEN MissioN
TO AUSTRALIA *
815. *Mr. Manu Subedar: (a) Will the Honourable the Commerce Member
‘please state what propaganda material has been given to (i) the Hydari Mission,
-and (ii) the mission of businessmen which has gone to Australia? '
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(b) Why are not these papers supplied te members of the Legislature ?

(c) Have Government received any representation from the Government of
Australig or from the Australian High Commissioner in India on the subject of.
trade between Australia and India? . ‘

(d) If so, do they propose to circulate a copy of it to Members of the

Legislature? o
' I(zzl H?ave Government considered in what field Australia 6ffers competition
to ia

(f) Have Government considered that the wheat import duty was directed:
principally against Australia?

(g) Have Government made any plan or programme with regard. to the future.
trade organization of India?

The Honourable ‘Sir M. Azizul Huque: (b) None.

(b) Does not arise. '

(c) No, Sir. .

(d) Poes not arise. . )

(e) There has not arisen any occasion so far necessitating such a review.

(f) The duty was imposed to safeguard the interests of Indian agriculturists.
and to preserve the Indian market for Indian wheat. .

. (8) Formulation of any programme or plan in this matter is closely related
to the post-war economic conditions of the world which it is too early yet to.
envisage. ' . .

Mr. Manu Subedar: May I know what is the deputation which hag gone to.
Australia expected to do?
* The Honourable Sir M. Azizul Huque: They have gone with a vjew to
establish industrial contact, to see the country and its development and the.
wdy in which the country has developed. ’

Mr. Manu Subedar: After their report has.been received by fGovernment,
is there any intention to ‘negotiate a trade treaty with Australia?

The Honourable Sir M. Azizul Huque: I do not expect any forma] report of-
that character. .

Mr, Hooseinbhoy A. Lalljee: May I know whethér the Hydari Mission is.
carrying on its work under the directions of the Commerce Department?

The Honourable Sir M. Azizul Huque: That hardly arises out of this ques-
tion. "

- Mr, Hooseinbhoy A. Lalljee: The Commerce Member is repl#ing to this

question. . * 4

The Honourable Sir M. Azizul Huque: So far as the Hydari mission is.
concerned, it has been repeatedly dnswered in this House as to the reasons for-
which it has gone; and naturally though one Department is particularly res-
ponsible for coordinating the different needs of the different Departments, it is
that Departmrent which is responsible to see that these things are done, in which
the Supply, War, Finance, Commerce, Industry and other Departments are-
participants. * .
. ‘Mr, Hooseinbhoy A. Lalljee: That is exactly what I want to know—who .
directs the mission? ;

The Honourable Sir M. Azizul Huque: There is no question of direction; it is .

- a question of discussion at the other end with a view to relieve the economic .
load on India in the next few months and the coming yesr. )

Mr. President (The Honourable Sir Abdur Rahim): Next question.
' UTILIZATION OF NON-ARABLE WASTE LaNDs

4+816. *Mr. Amarendra Nath Chattopadhyaya: (a) Will the BSecretary for -
Education, Health and Lands be pleased.to state what steps he has taken to-
utilise all waste lands not fit for cultivation, in the whole of India in general and
in Bengal in particular? Will the Honourable Member be pleased to lay on the .
table any scheme for utilisation of waste lands in the villages? &

+Answer. to this question laid on the table, the questioner being absent.
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(b) What is the total area of extra lands in each Provinéé brought under
cultivation under the ‘‘Grow More Food'’ campaign scheme during 1948-44, and
= ghai?; kind and quantity of food-has been produced to add to the hormal prodye-
on :
{c) What has been the total cost of production of the extra food Provinee by
-Province? . - , '
’ (d) What steps have been taken for plantation of Cinchona, Belladonna, Nux®
-Vomics to make it possible for India to secure quinine and Belladonna for her
.own consumption without requiring imports from abroad? .

Mr. J. D. Tyson: (a) A statement is placed on the table showing the loans
.and grants given to each provinee for land clearance and improverment. It may
;be presumed that the 10.-85 million acres of extra land cultivated in = British
_India was obtained by bringing fallow and cultivable waste under gultivation.
In addition the Central Government have suggested to the Provinces to grow
- ‘minor forests’ for village timber, fue] and fodder on waste land not capable of
-bearing food or cash crops. As regards the utilisation of cultivable waste, the
+Government of India have asked the ¥rovinces to institute a survey to collect
precise infarmation about in position to extent of such lands and to find out
-what prevents them from being cultivated and what action is needed to bring

" .thems under cultivation. They have also promised financial cssistance Ycr the
purpose. The Government of Madras submitted a scheme to undertake such a
.survey for which financial assistance has been sanctioned. A similar proposal
- from the Government of Orissa has recently been received and is under exami-
nation, Most of the schemes for improvement of irrigation, drainage and bund-
-ing are schemes for the utilisation of waste lands or the better utilisation ‘of
Innds which are more or less derelict (i.e., inadequately cultivated).

(b) A:statement is laid on the table of the House.

(c) The cost of production is mot known., If the Honourable Member is
-referring to the grants given by the Central Government to each province, the
-information is given in m§ reply to starred question No. 685 of the Honourable
“Mr. Ananga Mohdan Dam on 5th March 1945. - _

(d) Quinine production has bebn increased from nbout 70,000 lbs. to over

©-90,000 lbs. a year. In addition approximately 2,500 acres have been close-
-planted under a short term production schethe. Arrangements have bes-
made for the planting of an additional area of 1,890 acres in 1945 and a further
area of 1,000 acres in 1946. A scheme for vegetative reproduction on a large
.gcale is b#ing undertaken in order to improve the outturn from exisfing

plamavons. .
As regards Belladonna and Nux Vomica, India is already in a position to

-meet her requirements without imports.

' . —_— .

A statoment showing the loans and gronts given during 1943-44. and 1944-45 to Protinces and
Indian States for land clearance and improvements

-

e

Name of :the Province or 1943-44 1944-45
Indian Btate . — S
" Loan Grant- io_an' " Grant -
. o
Ra. Rs. Re. Ra.
-1. Bihar oo .. ; 5,76,970
-2. Bombay . . 8,00,000 1,00,000 .. 15,00,000 _
~8. C. P. and Berar . 2,00,000" 1,00,000 1,48,970 47,985
4. Coorg . .. 41,250 . ..
- 8. Madras- .. .. <18,25,000 2,02,466
8. Orissa 3,76,500 80,000  4,45,500 44,000
- 7. Punjab .. 3,00,000 .. 6,00,000
8. U.P. , . 1,01,000
- -8 Baroda State . 30,000 . 52,000
) (C.F.) (C.F.)
“Potal 8,76,500 6,81,150

22,19,470

Nore.—C. F. denotes Cotton Fund.

31,24,421
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Statement c)mblng norease in area and production of principal food graine in var-(ouo vinces
s during 1943-44 over the averaye of three years 1936-37 to 1938-39 pro

- Extra Area Extrs Cereal

Provinces (Thousand acres) Produotion

N (Thousand tons)
Ajmer-Merwara _ C : 60 17
Assam . . o . . . . Nil 307
Bengal . 4,771 3,068
Bihar .. e " 361 635
Bombay . .o ro . .o Ni . b4
C. P. and Berar .. . . . . 630 188
Coorg : . . . . . . . 3 14
Delhi Coe e 7 8
Madras R 491« 212
N.W.F.P. & . . . . ‘Nil Nl
Orisa ©- . . ... . 27 Nil
.‘Pt.mjsb . . . . . . . . 2,007 651
‘.Slnd . . . . . . . . 623 273
U.P. R 1,652 T 134

-

- T v K @ -
REsEARCH WORK AT NUTRITION RESEARCH LABORATORIES, COONOOR

817, *Mr, Govind V. Deshmukh: Will the Secretary for Education, Health
:and Lands please state: - o

(a) what the foods of human beings as well as of cattle are on which nutri-
tion research work has been carried on at the Nutrition Research Laboratories,
Loonoor; and : i .

(b) if the research workers have to go to distant towns where hospitals are
situated to try their researches on human beings as there is no decent hospital
for mcn at Coonoor; if so, whether this Regearch Centre will he shifted to some
other town where all these facilities exist; what the special reasan is for keeping
the research ocentre-at Coonoor? ‘ )

Mr, J. D. Tyson: (a) Between 300 and 400 items of human food have been
analysed i the Nutrtion Research Laborater:eés, Coonoor- A list of the foods
.analysed and the results of most of the analyses dre contained in Hedlth'
Bulletin No. 23 entitled ‘‘The Nutrition Value of Indian Foods end the Planning
of Satisfoctory Diets’’, g copy of which is available in the Library of the
House. I shall be glad to supply a copy to the Honourable Member if he so -
«desires. Cattle foods are not onalysed at these Laboratories.

(b) The staff of the Coonoor Laboratories have been carrying out clinical
wesearch in Madras and other centres in India. Coonoor is suitable for many
.forms of nutrition research, but local clinical facilities for research are inade-
quate. The question of the future Jocation of the Central Nutrition Research
Tnstitute will be cons'dered .in connect’on with post-war development plans after
‘receipt of the Report of the Health Survey and -Development Committee.

- Mr, Qovind V. Deshmukh: Is the Honourable Member aware .that the
‘necessity for.research has been emphasized in the bulletins issued from this and
other Departments? Is the Government taking that recommendation into.
_consideration or.does Government consider that no harm is likely to happen and
‘that the country can wait till the post-war development? ‘

Mr. J. D. Tyson: Yes. Sir. We can certainly await the recommendations -
of the Bhore Committee. ~

Mr. Govind V. Deshmukh: Ts the Honourable Member aware that in the
Aykroyd Report the necessity. for immediate.-intensive propaganda for research
swork has begn emphas‘zed ? ’

_ Mr. J. D. Tyson: I am quite aware of that. )

" Mr. Govind V. Deshmgkh: What is the Government doing to carry out
‘thut recommendsation? : .
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Mr. J. D. Tyson: The Bhore Committee will give us guidance as to how
it i8 to be carried out.

. N. G. Ranga: Has any effort beeu made to start such research labora-
tories anywhere else in Indin ?

Mr. J. D. Tyson: Not by the Central Government at present.
Prof. N. G. Ranga: Has any province such a proposal?

Mr. J. D. Tyson: That information should be, elicited by queatmns in the
local Legislatures. -

ScarcCITY.OF NUTRITION WORKERS

818. *Mr. Govind V. Deshmukh: *Will the Secretary for Education, Health
and Lands please state if shis attention has been drawn to paragraph (6) at
page 9—'Scarcity of Nutrition Workers' of Notes on Food and Nutrition Policy
in India by W. R. Aykroyd, C.B.E., M.D.Sec., publisher to -Government of
India, Department of Food? What steps do Government propose to take to get
over it, and when?

Mr. J. D. Tyson: Yes. The question of the training of nutrition wgrkers is
being considered by the Health Survey and Development Committee. It will be.
cxamined by the Government of India after recelpt of the Report of the:
Comnmfittee.

MONEY RAQUIRED FOR Rnnms OF Kmmnnu ForT Monmmn'rs

819. *Mr. Govhd V. Deshmukh: With reference to my starred question
No. 88, put on the 9th February, 1945, mbout Khededia fort and his answers and

‘supplementanes thereto will the Secretary for Education, Health and Lands
please state:

(8). how much money would be required to carry out the special repalrs men-
tioned by Qym in part (b) of his reply; and

(b) when he expects to get the necessary funds?

Mr. J. D. Tyson: The infcrmation has been called for ‘and s reply will be.
furnished to the House when it is received. -

1820.*
CLosiNG oF BENGAL CoTToN MILLS DUE To COAL SHORTAGE

821, *Mr. K. 0. Neogy: (a) Will the Honourable Member for Industries and
Civil Supplies be pleasedsto refer to his answer to my starred question No. 178
on the 14th February, 1945, and state for how many days the Cotton Mills
in Bengal remained closed due to coal shortage during the period referred to-
therein, and what the total loss of production of these Mills in January was?

(b) With reference to the Honourable Member’s statement that the total
loss of production in India during January was ifi the neighbourhood of 28-T
million yards of cloth, and will, to that extent, reduce supplies of cloth to-
‘tivil population, will the Honourable Member be pleased to refer to the original
question on this point and state whether any proportion of this shortage will
reduce the quota for export outside India, and, if not, is such quota deemed
to be an inflexible figure regardless of the position of total production in India
at any time?

The Honourable Sir M. Aszizul Huque: (a) Six®cotton mills of Bengall
remained closed due to coal shortage’ during January 1945 for varying periods.
The exact number of days for which each of them rbmained closed is not
known but the information is being collected. The totdl loss of production is
‘estimated’ at about 2-38 million yards N

(b) There has been no reduction in the export quota as a result of this
shortage so_far. But the export quota is not an inflexible ﬁgure It is reviewed
every six months and all relevant factors such as dny rise or fall in the all
India production. minimum essential requirements of overseas countries, ete.,
are duly taken into acgount and I can assure the Honourable Mamber that it
will be taken into account.

+This question has been postponed to be answercd on tM® 26th Mmcﬁ 35,
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Mr. K. 0. X : May I take it that the question is yet open as to how
far the export ;:?ta willybe reduced in order to compensate for the shortage
of production? . -

The Honourable Sir M. Azizul Huque: I have said that figures are only
available for the month of January when the situation arose. When the next
export quota will be considered, this is one of the factors which will be,
considered along with others. .

DisarprovaL oF CorToN TEXTILES ExPorT PoLIoY

822. *Mr. K. O. Neogy: (a) With reference to the reply given by the
Honourable Member for Industries and Civil Supplies to my starred question
No. 176 on the 14th February, 1945, to the effect that the export trade welcomes
the facilities for exporting the allotted quantity of textiles and the Textile:
Board has been kept fully informed about it, will the Honourable Member
please state whether representatives of the Indian Cotton Textiles Industry do
not generally disapprove of the export policy in this behalf ?

(b) Ts it a fact that at a meeting of the Panel of the Indian Cotton Textile
Industry (Standard Cloth) held on the 31st January, 1943, prominent repre-
sentatives of the industry, such as Mr. Kasturbhai Lalbhai, Sir Shri Ram and
Bir Ness Wadia, adversely criticised the export policy of the Government
holding that the home market was more important for the industry than the
export market and that most of the countries where exports of cotton textiles
were being made at the instance of Government, would not remsin customers
‘of Indian concerns after the war was over? Is it a fact that representatives
of the Indian Cotton Textile Industry and others present at a conference held
in Bombay under the Chairmanship of Sir Akbar Hydari on the 1st and 2nd’
June, 1943, were of the opinion that export of cotton textiles could be permit-
ted only after the internal demand of India had been fully satisfied? .

The Honourable Sir M. Azizul Huque: (s) No.

(b) It is correct that in January 1948 Bir 8hri Ram, Sir Ness Wadis, and
Mr. Kasturbhai Lalbhai criticised Government’s export policy for ,the reasons
given. They were however in a minority in a meeting of 27. We  have no
detailed records of what was said at the meating of 1st and 2nd June 1943;
it is possible, however, that some of the invitees to tlre meeting may have

[}

expressed the views suggested by the Honourable member. v

" Mr. K. 0. Neogy: Was this issue specially raised -at any meeting of the

Control Board and votes taken? = - ' L ’
The Honourable 8ir M. Axizul Huque: As far as I have seen the procead-

ings, this question ceme in connection with other questions which.were dis-

cussed but I am not quite certain whether that specific issue was raised.

Mr. K. 0. Neogy: Will .the Honourable Member be pleased to direct the
officer concerned to see to it that this issue is raised specifically for considers-
tion at the next meeting of the Control Board and find out the views of the
majority of that body? = .
. The Homourable Sir M. Aszizul Huque: I will consider that matter. This
question will have to be discussed- in connection not only with the shortage
pesition but with the position which might arise so far as the foreign supply
is concerned. All these matters will have to be considered as soon as possible.

DisarerovaL oF CorroN TExTIRS EXPORT POLICY

823. *Mr. K. 0. Neogy: (a) Will the Honourable Member for Industries and
Civil Supplies please state if it is not a fact that the question of exporting
textiles to most of the foreign countries to which they are now being exported,
is really a political question and that the present policy has not the support of
the industry itself? '

(b) As regards the support of the export trade, who are the firms that benefit
by the export trade in cotton textiles at present, and what was approximately the
extent of the export trade in Indian cotton textiles which they handled before
the war, as compared with the trade that they are approximately handling at
Present ?
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The Hooourable Sir M. Axizul Huque: (a) No. :

(b).It is not possible to prepare’a list of firms which benefit from the
export trade in Cotton Textiles as such a list must comprise not only those who
sctually receive export licences on the basis of exports handled by them in
the prescribed basic period but also others such as mills and wholesale dealeis
from whom the licence holders make their purchases. It is not also easy to
collect information regarding the volume of export trade in textiles handled
by such firms before the war.

Mr. T. T. Krishnamachari: Will the Honourable Member consider the desir-
ability of having one flat rate for all provinces? I suppose the needs of every-
body will be much the same. Will the Honourable Member consider the
question ? : *

- The Honourable Sir M. Azizul Huque: Only yesterday I received a deputa-
tion on behalf of the exporters of textiles who raised the same point. .1 propose
to consider this matter as soon as possible.

Mr. K. 0. Neogy: With regard to part (a) of the question, is it. not a fact
that at the meeting of the Indian Cotton Textile Panel, prominent owners of
Indian textile mills expressed themselves to the effect that this question of
export quotas really was a political question and that they did not think it
would benefit the industry? _

The Honourable Sir M. Azisul Huque: I am not aware of that and I do
not at all agree that it is a political question. If we think of tho post-war
warld, we have to think of the export market which India will have to get and
T do not expect that India will remain in a static position, only looking to her
deeds and not expanding her export market. It is a question which is dis--
cuesed only in its economic aspect and no other. except questions which have
arisen directly out of war considerations.

M:, K. 0. Neogy: May I draw my Honourable friend’s attention to the
proceedings of the Indian Textile Panel of the 31st January 1943 where at
psges 4, 5 and 6, the Honourable Member will find expressions of opinion to
the effect I have already quoted? .

The Honourable Sir M. Azizul Huque: I am aware of that but as I said
we discussed on economic and .industrial grounds and since 1943, the volume
has been reduced. °

Pxr HEaDp CLoTH QUOTA FOR BENGAL

824. *Mr. K. 0. Neogy: (a) Will the Honourable Member for Industries and
Civil Supplies be pleased to refer to my starred question No. 175 and the
-answer given by him on the 14th February, 1945, and state on what materials
the estimate that the pre-war annual consumption of textiles was in the
neighbourhood of 10 yards per head in the case of Bengal, is based ? -

(b) Is it a fact that this calculation was chalfenged on behalf of the Bengal
National Chamber of Commerce, the Indian Chamber of ~Commerce, the
Marwari Chamber of Commerce, the Marwari Association and the Bengal
Millowners’ Association, of Calcutts, in & joint communication, dated the 20th
November, 1944, to the address of the Government of India in the Department
of Industries and Civil SBupplies? Has any reply been sent to this communi-
cation dealing with this as well as other points raised therein? If so, will the
Homourable Member be pleased to lay on the table of the House a copy of that
reply ? A '

(c) Is it a fact that a communication was sent on behalf of the Government
ot Bengal as well, on this subject to the Honourable Member’'s Department ?
If so, what was the purport of the said communication, and what reply has
been sent thereto? -

The Honourable Sir M. Azizul Huque: (a) The estimates were made by
adding to local production figures for rail and sea imports and- exports from the
area, provided by the Provincial Textile Controller, Bombay. °

(b) Yes. A copy of the reply sent to the Chambers is placed on the table.

(¢) Yes. The purport of the communications received from the Govern-

ment of Bengal was that the -allocation of quota for Bengal on the basis of
. N
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20 yards per capita of the population was not justified on the figures of con-
sunption. In reply, the Textile Commissioner stated that he had already
wndertaken to re-examine the position provided he was supplied with accurate
-and  verifiable statistics of the consumption of cloth in each consuming area
and he has taken steps accordingly. ‘ - :

Mr. K. 0. Noogy: Is that re-examination going to take place very early?

- The Honourable Sir M. Azizul Huque: Yes, Sir. :

Mr. T. S. Avinashilingam Ohettiar: Who should supply him . with the
information? -

The Honourable Sir M. Azizul Huque: The Provincial Governments.

Prot. N. G. Ranga: Is the Honourable Member aware that similar dus-
content prevails in the Madras Presidency where the estimate per capita’ of
cotton cloth is not adequate and is an underestimate? '

The Honourable Sir M. Azizul Huque: I am not aware of it but there is
inndequacy everywhere and all factors. are taken into consideration.

DISCRIMINATION IN FIXING PROVINCIAL TEXTILE QUOTAS -

825, *Mr. K, O. Neogy: (a) Will the Honourable Member for Industries and
Civil Supplies please state if it is a fact that for purposes of allocation of .the
quota for Bengal, the population of that Province has been taken to be 61
million while the general estimate of the present population of Bengal is 65
million, having regard to the influx of refugees and evacuees from  Burma,
as well as military, semi-military and auxiliary personnel due to war conditions,

including a large number of persons belonging to the other Provinces  who now
find increased employment in Bengal ? a '

(b) Is it a fact that at one stage -of negotiations, the Textile Commissioner,
during his visit to Calcutta, verbally informed representatives of Chambers of
Cominerce that the Government of India had fixed provincial quotas on a uni-
form basis of 12 yards of cloth per head per year and that no discrimination was
going to be made in the matter between Province and Province? If so, what

are tthe? reasons for & departure from this proposed flat allocation of provincial
quotas

(c) What action has been taken for the purpose of preventing cotton goods -
being exported from Bengal to other Provinces, and being smuggled to China

over the land route via Tibet, and how far have the preventive measurés proved
& success ?

'The Honourahle Sir M. Asizul Huque: (a) For purposes of allocation of quota
the population of Bengsl was taken at roughly 6lemillions on the basis of
1941 census. Government have no reliable estimates of the

resend
tion of that province. p sent pppul&-
(b) The Textile Commissioner did, when he was in Calcutta in August last,
state publicly that Bengal along with the-rest of India would be getting 13
yards per capita. It was, however, found from statistics collected by the
Central and certain Provincia)l Governments that the per capita consumption
prior to the war was high in provinces like the Punjab and Bombay while
provinces like Madras and Bengal consumed far less. The quotas were, there-
fore, revised on the basis of the per capita consumption prior to the war and
_thus Bengal was allotted 10 yards per head per annum. Government have,
however, undertaken to re-examine the whole question of quotas on receipt of
sauthoritative figures of pre-war:consumption from all Provinces and States.

(c) Government have undertaken to see that the pre-determined quotas of

" cloth are made available month by month to the various deficit zones, sdch

as Bengal. It is for the Provincial and State control authorities to regulate
the movement of cloth which has arrived in their zones.. It is, therefore, for

"the Government of Bengal to see that the cloth delivered within the Province

_is not exported from Bengal to China over the land route-via Tibet.

‘Mr. K. 0. Neogy: Will the Honourable Member be pleased to state whether
in fixing the per capita quota, the handloem production: in 2ach Province wag
taken into account? -

" B 2
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The Honourable su- M. Azizul Huque: Yes, Sir.

Mr. N. M. Joshi: In view of the fact that there is a danger of the quota
given to a particufar Provmce being unequally distributed between the well-to-
do classes and the poorer classes, will the Honourable Member consider the
guestxon of introducing ratlonmg in as many areas in the country as he cam

o it?

The Honourable Sir M. Atizn.l Huque: I have answered that, that I will
bring it to the notice of the Provinces concerned.

Mr., N. M. Joghi: May I ask whether the Governmant of India will take
the in?itistive 1p the matter of rationing as they did in the matter of food
grains

The Honourable Sir M. Axizul Huque: Our hands are for the time being
s¢  full with looking into between the different Provinces and the States that
it is no use my saymng I will look into it. I will not be able to look into it,
T bave not got the staff to do-it. I gertainly propose to bring this matter
te the notice of the provincial authorities.

Mr. K. 0. Neogy: With reference to part (c), do I understand my Honour-
able friend to say that preventive measures are the concern of the Provinciak
Governments?

The Honourable Sjr M. Azizul Huque: We send cloth To the Provinces and
the distribution and the conservation within the Provinces is a matter for the
Provinces themselves.

Mr. K. 0. Neogy: Is there any embargo on the exportation of cotton textiles
from Bengal to Tibet?

The Hononra.blq Sir M. Azizul Huque: That is the Provincial Governments”
concern.

Mr. K. 0. Neogy: I think it is a matter for the Government of India.

The Honourable Sir M. Azizul Huque: Our concern is to take steps that
cloth goes to the provinces. If there is to be an embargo, that has to be
placed by the Provincial Government concerned from out of ite quota. In other
words, if I send 20 yards to Bengal it is desirable for Bengal to get 20 yards,
but if by some means or other even those 20 yards go out of the province thew
it is for the province concerned to take steps.

" Sir Muhammad Yamin Khan: Is it not the function of the Government cf
Indiz to see that smuggling should be stopped? .

The Honourable Sir M, Axizul Huque: I wish I could do it, but the land
frontier of India is a figare which my Honourable friend mlght. study in
geography.

Mr. N. M. Joshi: In view of the fact that the Honourable Member's hands
are too full. ‘may I know whether.he made representations that the reveral
Departments which he is at present controlling and for which hé¢ has no staff
should be handed over to some other Honourable Member and that he should
be left'free for doing the-work fey which he is paid?

The Honpurable Sir M. Asizul Huque: My Honourable friend does not know
‘thnt almost every Department is overburdened.

. Mr. N. M. Joshi: May I know whether he made representstlons to the
Secretary of State?

Mr, President (The Honourable Sir Abdur Ra.hun) Order; order. Next
questnon .
OBDER CONFINING BUPPLY OF GOVERNMENT CONTROLLED CLOTH TO OERTAIN

GOVEBRNMENT SERVANTS IN AJMER ,

826. *Mr. Sri Prakasa: Will the Honourahle Member for Industries and

- Civil Supplies please refer to his reply to starred question No. 631 on the 20th.

November, 1944, and state what action he took in respect of the order of the-

Chief Commissioner of Ajmer that Government controlled cloth and woolen

blankets were to be supplied only to Government servants drawing over Rs. 100 .

per mountk and- ineome-tax payers, and~ what steps, if any, he has taken to
prevent the issue of such orders in future ?



STARRED QUESTIONS AND ANSWERS 1183

The Honourable Sir M. Azizul Huque: The order in question has since been’
withdrawn by the Chief Commissioner, Ajmer-Merwara. In future the sale
of woollen cloth will be regulated by permits which will be issued to consumers
irrespective of whether they are income-tax payers or Government servants, or
not. No question of a recurrence therefore arises. .

Mr, Sri Prakasa: Has the Honourable Member found out all the circum-
stances in which the order was originally passed and has he reprimanded the-
Chief Comumissioner for it? ' . -

'The Honourable Sir M. Azizul Huque: - We havVe brought the matter to his
notice on studying the facts of the case. - _

Mr, Abdul Qaiyum: In view of the fact that the people excluded had to
endure hardships, -has anybody been punished for passing such an order? -

The Honourable Sir M. Azizul Huque: If I can punish everybody for every
offence, I would have been a happy person. L

Mr. Abdul Qaiyum: Such orders are causing untold hardship to poorer
classes. In my own Province only the very favoured class was getting v‘voo,len
cloth and the other people had to suffer in cold without any woollen clothing.

The Homourable Sir M. Azizul Huque: We took some steps, but in the'
administration of the Act, if some order or other is not properly unde’rs_tood at
the early stages, then I cannot see ' how it is a matter in which punishmend
should be given. :

Mr. Abdul Qaiyum: It is a case of deliberate favouritism .and not - mis-
understanding. ' ) ’

‘Mr. President (The Honourable Sir Abdur Rahim): Next question.

ProoEDURE BE MEROY PETITIONS

827. *Mr. Sri Prakasa: Will the Honourable the Leader of the House please
state: * N '

(8) the procedure that is-followed in the matter of petitions of mercy from
prisoners condemned to death; and : .

(b) at what stage, if any, these petitions reach the Honourable Member and
what the exact procedure he adopts is, in disposing them of ? ’

The Honourable Sir Sultan Ahmed: (a) and (b). Governors’ .Provinces:
The authority at the Centre empowered, to deal with petitions from persons
sentenced to death in Governors’ Provinces is the Governor-General in hig dis-
cretion. The Governor-General obtains such advice as he thinks necessary.

Chief Cemmissioners’ Provinces: Petitions from Chief Commissioners’ Pro-
winces lie to the Governor General in Council and the Governor General in his
disczation. Those meant for the Governor General in Council are disposed of in
the ordinary course of business. As regards petitions to the Governor-General
in his discretion the position is the same as in respect of Governors’ Provinces.

Mr, Lalchand Navalrai: May I know if these applications are disposed of
in the Secretariat of the Governor General or by the Law Department?

The Honourable Sir Sultan Ahmed: Governor General Public.
DISCOURAGEMENT 48 REGARDS USE OF FINE YARN To MADRAS HANDLOOM WEAVERS

828. *Prof. N. G. Ranga: Will the Honourable Member for_,Industries and
Civil Supplics be pleased to state: ) :

- (a) if it is not a fact that the Textile CommissionergMadras, has inaugurated
a campaign. of discouraging handloom weavers from using fine yarn for weaving
aloth of higher counts; * '

(b) if he is not aware of the fact that the weaving of cloths of finer counts
gives the largest scope for the display of the special artistic and individual skill
and specislisation of handloom weavers; . ’

(¢) if this Madres campaign is allowed to go on, whether one of the most
-important special privileges of the handloom weavers, which have helped the
handloom to survive myll' competition, will be lost; . ‘ 4
 (d) if it is not-o fact that a very large number of. weavers of so many areas
have been living on the weaving of specialized types of cloth woven out of fine
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yarn and that they have been largely unemployed for many months at a time
ow;ng to the failure of Government to supply them with yarn of higher “counts;
an

(e) whether Government propose to abandon this campsign and to obtain, it
necessary, supplies of yarn of finer counts from Bombdy. etc,, and thus help
Mad;:s ;eavers? ’ )

. e Honourable 8ir M. Asxizul Huque: (a) No. There is no campai 10
slxsoouryge weavers from using fine yarn, but (tge Textile Commissioner,p l\fa!.:ima.
1s not in & position to provide as much fine yarn as is required, since much of
this yarn before the war was imported and this supply is now cut off.

(b) I am aware of this fact. :

(c) Every effort to make the maximum smount of fine yarn available to
Madras handloom weavers is being made. - Prices have been adjusted so as to
encourage the mills to produce more finer counts and attempts are being made -
o import five million lbs. of fine yarn from the United States. S

(d) It is a fact that a large number of weavers live on the weaving of
specialised cloth from fine yarn. There has been some unemployment owinﬁ to

oy-

shortage of fine yarn, but Government understand that the amount. of unemp
ment has not been great.

" (e) Please see my answers to (a) and (c).

Prof. N. G. Ranga: Is it not a fact that a much greater.percentage of fine
yarn is being #lotted to mills to the detrimnent of handloom weavers?

The Honourable Sir M. Asizul Huque: My Honourable friemd totally mis-
understands the position. The mills produce yarn and use it for their own pur-
poses and it is only the balance that is sent to the market and they are con-
tinuing to do so. We cannot take it away if we have to supply textileg to
different Provinces.

Prof. N. G. Ranga: Is it not a fact that there are some spinning mills
which ¢oncentrate on spinning yarn of finer counts and which can be expecfed to
place their yarn at the disposal of handloom weavers?

The Honourable Sir M. Azizul Huque: My Honourable friend can rest
sssured that such a simple proposition 'is quite well known to us.

DisparrTiES IN PRricES OF GROUND NUTS, GRoUND NUT KERNEL, RTO,

839. *Prof. N. G. Ranga: Will the Honourable Member for Food be pleasad
to atate:

(s) if it is not a fact—

(i) that great disparities prevail in the prices of groundnuts, groundnu$
kernel and oil and cake in the different markets of the country;

(ii) that such disparities are independent of the differing costs of transpor§
damage of the produce in transit] and )

(iii) that such disparities are caused mostly by the un-co-ordinated and non-
planned fixation of prices both in the supply and consumption centres; &ad

(b) whether Government propose to re-examine the whole basis on which
such prices are fixed, and margins for various profits of middlemen are allowed,
with a view to bring about a smaller inequality in the ranges ot prices allowed -
to be paid to the producers and to be charged to the consumers, after meaking
sllowances for transport.and such other incidental expenses?

The Honourable Sir Jwala Prasad Srivastava: (a) and (b). I am-aware that
disparities in the prices of groundnuts and groundnut by-products exist. The
Honourable Member will realise that several Departments of Govergment are
interested in the matter, and the whole question of se¢uring improved co-ordina-
tion is now ‘being actually examined. -

Per HEap CroTE Quota YOR SIND - .

830. *Mr. Lalchand Navalrai: (a) Will the Honourable Member for Indus-
triea and Civil_Supplies be pleased to state whether it is a fact that Mr. Patel,
Controller of Supplies, 8ind Government in a recent speech stated that the Cen-
tral Governmant had senctioned a quota of twelve yards of cloth per head per
annum in.8ind? Jf so, on what basis is this fixed?

-~
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(b) What is the quota fixed for other Provinces?

(c) Have the climatic condmous been taken into consideration in fixing the
quota? If not, why not?

(d) What steps do Govemment propose to take to-increase the quota. in 8ind ?
If not, why not? ‘

The Honourdble Sir M: Azizul Huque: (a) Government have not seen any
version of the speech in-question but it is a fact that the quota for Sind has
been fixed at 12 yards per head per annum based on the estimated pre-war con-
sumption of that Province.

(b) Honourable Member's attention is invited to my answer to part (b) of
Mr. Neogy’'s question No. 175 asked on 13th February 1945:

(c) Yes.

(d) The whole questlon. of quotas is under consideration.

Mr. Lalchand Navalrai: Is the quota fixed by the Controller of vaxl
Supplies of the province or by the Textile Commissioner ?

The Homourable Sir M. Azizul Huque: I am afraid I shall have to repeat
all the answers that I have been giving here during the last six months.

Mr. Lalchand Navalrai: I want to know if it is done by the Controller.

The Honourable Sir" M. Axzizul Huque: I have said repeatedly that it is
done by thé Textile Commissioner himself. . ’ °

REFUSAL OF PRRMISSION TO REPUBLICATION OF WEEBELY AzaD

831. *Mr. Badri Dutt Pande: Will the Honourable Member for Industries
and Civil Supplies be pleased to state, with reference to his letter No. 301-PC
(288)144 of the 22nd December, 1944, to the Manager, Azadi Press, Bareilly,
the reasons for not granting permission to resume the publication of the
Weekly Azadi?

The Honourable Sir M. Asisul Huque: Under olause 10(a) of the Paper
Control (Economy) Order, 1844, no newspaper or journal can be published
which wus not being regularly publlshed in the period immediately preceding
the 7th November, 1942. No reasons have been advanced which would justify
an exception being made in this case.

Sardar Sant Singh: Have any newspapers been allowed to be published
after that date? . )

The Honourable Sir M. Azizul Hugne: Yes, some have been.

Sardar 8ant Singh: On what grounds have these exceptions been made ?

" The Honourable Sir M. Azizul Huque: Each case was considered on its
own merits.

Sardar Bant Singh: What were the merits which entxtled a fresh news-
paper to be published?

The Honourable Sir M. Axizul ‘.Enqne. It is very difficult for me to answer
it off-hand, but I have said in this House that this question is considered along
with the need and necessity for a new paper in that area. For instance, I can
give oue illustration which comes before me. Trade Marks and Patents wanted
to have a journal of its own and as there was no such thing we had to give it
Again, there might be ‘s specialised trade which had no journal of its own;
permission would be given.

Mr. Badri Dutt Pande: Are Government gmded in this metter by the
opinion of the Provincial Governments?-

The Honourable Sir M. Axizul Huque: The opinion-of the Provincial Gov-
ernments is taken into consideration.

Mr. Badri Dutt Pande: Is the Press Advisory Committee also consulted ?

_‘The Honourable Sir M. Azizul Huque: That has- notlnng to do with this
matter.

Prot. N. G. Ranga: If the Provincial Government is in favour of starting a
newspaper like this, what is the attitude of this Government? De they use
their discretion?

The Honourable Sir M. Azizul Huque: I am not prepared to answer &
hypothetical question. '
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MusLiM OrricERS IN OFFIOES OF RBGoIoNAL Foop CoMMISSIONER, £7C.

832. *Mr. H. M. Abdullah: (a) Will the Honourable the Food Member
please state the total number of Gazetted posts in the offices of the Regional
¥Food Commissioner and Sugar Controller of India, and the number of Muslims
therein? , ‘ ‘ s )

(b) Is it a fact that there is not a single Muslim officer holding the posts of
Regional Food Comirnissioner, Deputy Regional Food Commissioner or of officers
desling with sugar control in India? If so, why? )

(c) Were any of these posts advertised, and were any steps taken to
recruit suitable Muslims in these posts? If not, why not? \

(d) Do Government now propose to appoint suitable Muslims on these posts?

The Homourable Sir Jwala Prasad Srivastava: (a) A statement giving the
necessary information is laid on the table. ’ ,

(b) Yes. One of the posts of Regional Hood Commissioner was originally
held by a Muslim but the post was later abolished. .

A Muslirz officer has been selected for the post of Deputy Regional Food
Commissioner,” Bombay, and he is expected to take up his duties on the 13th
March, 1945. . o ,

(c) None of the posts of Regional Food Commissioner nor any connected
with sugar control was advertised. The posts of Deputy Regional Food Com-
missioner for the Bombay and North West Regions were, however, advertised.
Applications were also invited from the Associated Chambers of Commerce " of
India and the Federation of Indian Chambers of Commerce and Industry and
the Muslim Chamber of Commerce for the posts of Deputy and Assistant
Regional Food Commissioners. The claims of every candidate were carefully
considered and the best were selected. There were very few Muslim candidates.

. (d) I cannot undertake to recruit to these posts oh s communal basis, bus
I will certainly appoint:Muslim Officers to any vacancies for which suitable
Muslim candidates are forthcoming.

Statement.
Name Number of posts. Number of Muslims
(1) Office of the Regional Food - 21 2
Commissioners. . ~
(2) Office of the Sugar Controller 8 Nil
for India.

! . ——

‘8ir Muharhmad Yamin Khan: How many Regional Food Commissioners
are there in India? :

The Honourable Sir Jwala Prasad Srivastava: Five, I think. .
 8ir Muhammad Yamin Khan: And the Honourable Member says tiht out
of these five there is not even one Muslim?
_ The Honourable Sir Jwala Prasad Srivastava: There is no Muslim.

" Seth Yusoof Abdoola Haroon: Why was not the post of Deputy Regional
Commissioner advertised? .

The Honourable Sir Jwala Prasad Srivastava: I said it was advertised.

'Mr. Manu Subedar: Was the gentleman appointed as Regional Commis-
gioner in Bombay a colliery manager in Calcutta who knew nothing either about
food or about Bombay? - .

The Honourable Sir Jwala Prasad Srivastava: I shall require notice; he
was appointed before my time. SO

Sir Muhammad Yamin Khan: Does the Honoursble Member propose to
give to this House the qualifications of all these five Regional Food Commis-
sioners and the basis -of their selection in preference to others? _

The Honourable Sir Jwala Prasad Srivastava: Yes, if my Honourable friend
will takle a question. _ o
" Me. BE. L. 0. Gwilt: With reference to the question asked about the
Regional Commissioner of Bombay, has he not proved an. extremely effective.
and efficient officer? i .

The Honourable Sir Jwala Prasad Srivastava: Yes, 8ir. .

Mr. M. Ghiasuddin: What are the different communities to which these
five Regional Commissioners belong? . . ,

The Homourable Sir Jwala Prasad Srivastava: I ehsll require notice of that.
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. MusLiM CONTRAOTORS IN FOOD DEPARTMENT
833. *Mr, H. M. Abdullah: (s) Will the Honourable the Food Member please
state the total number of contractors working in the Food Department and the
number cf Muslim gontractors on the lst January, 1945? : '
(b) What is, the total value of contracts placed by the Food Department on
the 1st Junuary 1945, and the value of contracts placed with Muslim
.controctors? ' , .
(¢) Do Government- propose to safeguard the interests of Muslim contractors
in matters of contracts placed by the Food Department? . ' .
. The Honourable Sir Jwala Prasad Srivastava: (a) About 500 contractors are
.on the list of the Food Department. It is not practicable to state how many
of them are Muslims because contracting firms have not been ‘classified: com-
munity-wise. The numes of the firms are no guide to the religion of the pro-
* prietors and upto date information regarding the partners in particular firms is
not maintained. o ' ‘
(b) No contracts were placed on the lst January, 1845. ]
. (c) In placing contracts no distinction ar discrimination 1s made between
Muslim and Non-Muslim firms. Contracts are now being placed, as far-as pos-
sible, after inviting tenders.
Seth Yusoot Abdoola Haroon: Is it a fact that the names of the contractors
-and their partners are asked when a contract is given? _ ' '
The Honourable Sir Jwala Prasad Srivastava: Not always; if the firm is well
dnown it is not necessary. It is only wher we do not.know the credentials of
the firn that we ask them®for the names of the partners. )
Seth Yusoof Abdoola Haroon: If the firm is well known the names, of the
partners ara also well known to the Department?
The Honourable Sir Jwala Prasad Srivastava: Not necessarily. For example,
1 do not know who the partners of iny Honourable friend’s firm are,

8eth Yusoof Abdoola Haroon: 1 think I did supply the names.

Mr. H. A. Sathar H. Essak Sait: In view of the widespread complaint that

Muslims do not get sufficient contracts, will the Honourable Member see that
in future Muslim firms and Muslim contractors are at least given sufficient
scope to apply for these contracts? .
. The Homourable 8ir Jwala Prasad Srivastava: I wish to assure my Hon-
ourable friend that I will personally look into this as I do not want that there
ehould be a complaint among, Mussulmans that they have not been fairly
treated by the Department. s

ArPOINTMENT OF OFFICER ON SPEOIAL DUuTY (ADMINISTRATION) IN FooD
: DEPARTMENT *

834. *Mr. H. M. Abdullah: (a) Will the Honourable the .Food Member
please state if an ofticer on special duty for administration has recently been
appointed ip the Food Department, and what his duties are? .

(b) What are his qualifications and what is his age™ Is he a retired person?
If so, what was Lis pay ot ‘the time of retirement and what is his present pay?
- gc) Was it not possible'to' appoint a member of the . existing staff on the
jo .

. The Honourable Sir Jwala Prasad Srivastava: (a) Yes, since November 1944,
His duties are similar to those of an Under Secretary in charge of the Admi-
nistration Branch of the Food Department. He holds the substantive post of
an Assistant Secretary in the Depsrtment and is on deputation as Deputy
Secretary to the Famine Inquiry Commission. In addition to his duties with
the Commisgion he was appointed az Officer on Bpecial Duty in the Food
Department without any extra remuneration to suggest steps to be taken for
improving office efficiency generally. :
His(b) Hisﬂage is 58,D mdt e Sies atretired 'Okt‘!ic%l: of the Government of India; .
present pay as Deput cretary in the Famine Inquiry Commission j
Ro. 1,800 por momth. Ty Tommission

1187
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(6) The Officer in question was a member cof the existing staff in the Food
Department-prior to his deputation to the Famine Inquiry Commission apd. he
will be reverting to the Department on completion of the Commission’s work.

Seth Yusuf Abdoola Haroon: Does he draw any other gllowances?

The Honourable Sir Jwala Prasad Srivasthva: This salary is inclusive of the

ension. - .
F SUPRRIOR SECRETARIAT STAFF OF THE FaMmiNE ENQUIRY CoMMISSION

835. *Khan Bahadur Shaijkh Fazl-i-Haq Piracha: (a) Will the Honourable
" the Food Member please state whether the Superior Secretariat Staff of the
Famine Enquiry (ommission consists of a Secretary, a Joint Secretary and a
Deputy Secretary? What are the qualifications of the incumbents and what
are their duties? ) ,

(b) Is it a fact that the post of the Joint Secretary has recently been creat-
ed? If so, what was the special justification for the creation of this post?

(c) Is it a fact that the Deputy Secretary is not working on the drafting of
the Commission’s report and is only in charge of general supervision and ..ad-
moinistraticn of the staff ot the Commission? .

(d) What is the number of staff of the Famine Enquiry Commission in the -
grades of (i) Superintendents, (ii) Assistants, and (iii) Clerks? How many of
them arc Muslims and how many of them are Hindus specially Bengalis?

The Honourable Sir Jwala Prasad Srivastava: (a) and (c). Yes. The Secre-
tary is an officer of the Indian Civil Service. The Joint Secretary was an Dnder
Secretary in the Department of Commerce, and the Deputy Secretary was an
Under Secretary, Department of Food, at the time pf their appointment. The
Secretary and the Joint Secretary perform the usual Secretariat functions in res-
pect of the work of 3 Commiss’on. The Deputy Secretary ass’sts the Secretary
in controlling the establishment and funds and is spedislly in charge of making
arrangements for the tours. of the Commission . )

(b) Ne. This post was created about s month after the assembling of the
Commission. : )

(d) (i) Superintendents—2, (ii) Assistants—22, and (iii) III Division Clerks—
12. Total—36. .

No Mus!im 4t present. 32 are Hindus, of whom 2 are Bengalees .

Khan Bahadur Shaikh Fazl-i-Haq Piracha: Was there no qualified Muslim
available to be appointed in this Department? *

The Honourable Sir Jwala Prasad Srivastava: Well, Sir, this is not a depart-
ment of the Food Department. Most of the appointments have been made by
the Commission themselves when thev were in Calcutta, and they had to find
their staff quickly. They got bold of the best men they could get. It is @
purely temporary thing.

Maulvi Muhammmad Abdul Ghani: Did the Honourable Member draw the
attention of the Commission to observé the communal ratio?

4 The Honourable Sir Jwala Prasad Srivastava: No, and I do not propose to
0 80,

Mr, M. Ghiasuddin: Was the recruitment made in a manner that the officer-
in-charge went out and caught the first men he could get? .

The Honourable Sir Jwala Prasad Srivastava: I was not there to witness it.

(b) WRITTEN. ANSWERS

MusLiM OFFICERS OF CERTAIN GRADES IN Foop DEPARTMENT
836. *Khan Bshadur Shaikh Fazl-i-Haq Piracha: (a) Will the Honourable
the Food Member please state the number of officersin the following grades itr
the Food Derartment and the number of Muslims in each of these grades:
{i)- Becretaries, (ii) Joint Sectetaries, (iii) Deputy Secretaries, (iv) Officers
- on Special Duty, (v) Advisers and Special Officers, (vi) Under Secretaries, and
(vii) Assistant Secretaries? -
(b) What is th: method followed for the recruitment and promotion to the
abovementioned posts, and who are the appointing or promoting authorities?

Have ever any steps been taken to-appoint suitable Muslims to thesé posts?
If not, why not?, .
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The Honourible Sir Jwals Prasad Srivastava: (a) A statement is laid on the

- table. g

(b) Appointments and promotions to the posts of Under Secretary and above
in the Becretariat are made on the recommendations of the Selection Board of
the Government of India and with the ‘approval of His Excellency the Governor
General. Selection to the post of Assistant Secretary is made by the Secretary
with my approval on the recommendation of the Staff Selection Committee of
the Department. -

The posts of Advisers, Special Officers and Officers on Special Duty, are
technical and appointments theretc are made by the Secretary with my approval
except in the case of officers on loan from His Majesty’s Government for whom
the approval of His Excellency the Governor General is-required.

The claims of Muslim Officers have always been taken into account.

Statement
Berial Number Post Total Number  Muslims
- (1) Secretary 1 Nd
(ii) Joint Secretary 2 Nil
(iii) Deputy Secretary . . . . . . 4 Nil
(iv) Officers on Special Duty - .. Ly . o2 Nil -
(v)  Advisers and Special Officers . . . . 12 1
(i) Under Secretaries . . . . 4 1
(vii) Assistant Secretaries . . . . 4 * Nal

Foop DERPARTMENT SELECTION COMMITTEE

837. *Khan Bahadur Shaikh Fasl-i-Haq Piracha: (a) Will the Honourable
the Food Member please state whether there is a Selection Committee in the-
Food Department? How does it function and which of the officers constitute:
this Committee? How many of them are Muslims? -

(b) In cass there is no Muslim on this Committee, what are the reasons for-
that? Doa2s the Honourable Member propose to sfe that a suitable number of
Muslim officers is appointed or this Committee? .

The Honourabls Sir Jwala Prasad Srivastava: (a) Appointments and promo-
tion to certain classes of Gazetted posts in Divisions II and III of the Food.
Depurtment are referred to a Selection Committee. Their duty is to make-
recommendations to the Secretary and to the Honourable Member. They pass
no final orders. The committee consists of the following Officers: .

Chairman : Joint Secretary, D. F. IIL

Members: 1. Deputy Secretary (General) D. F. 1.

2. Chief Director of Purchase, D. F. 1II.

Secretary: -Assistant Secretary for Divisions T and II.

A senior Officer of the Section concerned in each case is also co-opted .as a
Member. None of the perfnanent Members of the Selection Committee is a$ .
present a Muslim.

(b) Members of the Committee hold office by virtue of the post which they
hold in the Department. It is not proposed to constitute the committee on &
communsl basis.. ' -

MusLiM ADMINISTRATION OFFICERS IN FooD DEPARTMENT
838. *Khan Bahadur Shaikh Faszl-i-Haq Piracha: Will the Honoursble the-
Food Member please state the number and rank of the officers in charge of~
administrations in various Branches of the Food Department? How many of
them are Muslims? If none, why have they been excluded from this Branch-

-of work?

“The Honourable Sir Jwala Prasad Srivastava: (1)-Mr. K. L. Panjabi, I.C.8.,
Joint Becretary.

(2) Mr. N. T. Méne, I.C.8., Peputy Secretary,

(3) Mr. J. M. Lobo-Prabhu, I.C.8., Deputy Secretary.

(49 Mr. B. R. Maini, P.C.8., Under Secretary.
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839. *Khan Bahadur Shaikh Fasl-i-Haq Piracha:
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(5) "Rai Bahadur D. N. Maitra, Officer on Special Duty.
(6) Mr. N. C. Mukherji, Assistant Secretary.
(7) Mr. 'A. E. DaCosta, Assistant Secretary.
(8) Mr. T. S. Krishnamurthy, Assistant Secretary.
(9) Mr. 8. K. Sen, M.A., Assistant Secretary. :
It so happens that none of these officers is a Muslim. There is no ques-

»tion of any one being specially excluded.

APPQINTMENTS AND PROMOTIONS OF MuUsLMS IN FooD DEPARTMENT

(8)

[8TE Mazm, 1045

-

Will the Honourable

the Food Member please state the number of appointments made to the Gazetted

.. and non-Gazettedeposts in the Fo

tion of Muslims therein?

-

posts and the number.and proportion of Muslims therein?

(o) Is it a fact that Muslim representation in the services of the Food Depart-
ment is below the prescribed percentage? If so, why, and what steps do Gov-
-ernment propose to take to bring up the percentage of Muslims to the prescribed

- extent?

od Department, und the number and propor-

(b) What is the number of promotions in the Gazetted and non-Gazetted

The Hohourable 8ir Jwala Prasad Srivastava: (a) and (b). A statement is
laid on the table of the House. ’

(c¢) The claims of the Muslims are kept constantly in view and as is evidend

from the statement their representation

standard.

-

approximates ' closely to the required

. Statement showing number of appo&nmem and promotjons in the Gazetted and non-Gazetied siaff

tn the Food Department and the proportion
Honourable Member took over charge

of Muslims therein—since the date the pressny

e o 04
Number of Number of |Number of pro-| Number of
appointments | Muslims and | motions since’| Muslims and |Rematks
made since | theis percen- | 11th August |their percentage
11th August tage 1943
- 1943 - g
- Gasetted . 137 |36 or 26-2 per 41 |10 or 24°3 per
.| cent, ) . ocent.
Non-Gazetted (a) - 552 (b) |123 or 22°2 per 134 | 29 or 216 per
) dent. cent.

" (a) This excludes spﬂointmenti and promotions to non-gazetted posts in outstation office
~§n regard to which the collection of details will involve time and' labour which will not be
..gommensurate with the results.

. (b) 36 Muslims refused to accept appointments which were offered to them  during this

-

PURCHASES OF WHEAT FOR GOVERNMENT BY MESSRS. OWEN ROBERTS

-840. *Mr. Muhammad Hussain Ohoudhury: (a) Will the Honourable the
Food Member please state if it is a fact that Messrs. Owen Roberts were asked
by Government to make heavy purchases of wheat in the year 1943? If so,
.how much of wheat was purchased and of what value?

(b) Is it a fact that lgrge stocks of the purchased wheat, despatched to
Delhi were unloaded in the Railway yard and in an open place and a consider-
able portion of the wheat was damaged by rain? If so, what amount of wheat

-sp.damaged was declared unfit for human consumption and consequently
-destroyed and what was its value? Was this amount writtén off? , -
. (c) Did Government make enquiries about this damage? If not, why not?

'Are Government prepared to make enquiries now? ’ .

The Honourable Sir Jwala Prasad Srivastava: (a) During 1943 M/s, Owen
Roberts & Co. Ltd., Government Grain Purchasing Agents purchased for the
¥ood Department about 4,40,000 tons of wheat of an approximate value of

"Ra. 12 crores. .

1b) The arrivals of wheat at the Delhi Flour Mills in June 1943 were in

~excess of available storage capacity in the Mills. To avoid detaining railway
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wagons, bags containifg about 2,700 tons wheat had to be temporurily stocked-
in the open railway lund near the Mills Siding. Out of -this quant.ty, 162.
muaunds of wheat valued it Ks. 1,766 were damaged by heavy rain and bad to
be destroyed as unfit for humnan consumption. This sum was written off.

(c) After careful enquiry, Government were satistied that in the circumstances
this loss wes unavoidable and that no individual was to blame.

-

- PURCHASES OF 24L ¥Tc., FOR (GOVERNMENT BY MEssES. OWEN ROBERTS

'841. *Mr, Muhammad Hussain Ohoudhury: (a) Will the Honourable the:
Food Member please state if it is & fact that about 5,000 bags of dal moong and
urd purchased by Messrs. Owen Roberts in 1943-44 were found unfit for‘human
consumption and were ordered to be buried? .
~ (b) 1f so, was this quantity of dal purchused on account of Government? If
so, under what order and of what date? Did Government before ordering,
the damaged dal to be buried get that examined by some experts. and who
declared it unfit for human consumption?

(c) Are Government aware that 5,000 bags of dal were actually buried?
If so, where was it buried, and what were the expenses for digging the pits and
getting the dal buried? . : .

(d) What was the amount of loss thus incurred by Government? Was an
enquiry made by Government? If so, what was the result? If not, why not?

The Honourable Sir Jwala Prasad Srivastava: (s) and (c). The facts are nd%
quite as stated by the Honourable Member. Out of a stock of over 86,000 bags
of moong and urd dal purchased by M/s. Owen Roberts & Co. Ltd., Lahore
during the year 1943-44, 1,273 bags were rendered unfit for human consumption
through damage by rain and were buried near the Military Grain Depot, Lahore.

No expenditure on digging the pits was incurred as Grain Depot labour was
employed for the purpose. A . ,

-(b) Yes this quantity formed part of the stocks at the Military Grain Depot
purchased by agents on various dates cn behalf of Government.  The damaged
dal was examined by & Military expert, namely, the Assistant Inspector of Food-
stuffs, who declared it unfit for human consumption. '

(d) The value of thé dal buried was Rs. 32,8@-11-0. Investigation regard-
.ing liability for this loss is still proceeding.

COMPENSATION GIVEN TO MESSRS. MODERN INDUSTRIES
842. *Mr. Muhammad Hussain Choudhury: Will the Honourable the
Food Member please state if the Food Department has given -a compensation
to Messrs. Modern Industries of about 1} lakh? “What is this compensation for
and who is responsible for this loss to Government?

. The Honourable Sir Jwala Prasad Srivastava: Food Department have paid
Rs. 1,40,000 in full settlement of the claim of M/s. Modern Industries of Sahib-
abad on account of alleged improper rejection by the Inspectorate of Foad-
stuffs (Q. M. G.’s Branch) of dehydrated potatoes manufactured by the firm

and .glleged breach of contract on part of Government. The responsibility of
the officers concerned is under examination. ) N

. GHEE SUPPLIED BY GOVERNMENT PURCHASING AGENTS IN MADRAS
'843. *Mr qMuhammad Hussain Choudhury: (a) Will the Honourable the
Food Member please state if it is a fact thai ghee supplied by the Ghee Supply
Company, Government Ghee Purchasing Agents in Madras, has been found.
unfit for consumption by the troops? f[[;fso, what is the amount of such ghes
and what is its value? ' = )
(b) Who has paid for this ghee, and who will be responsible for the loss—
Guvernment or the contractor? ° - :
(¢) If Government are to be responsible for the loss, why? Has an enquiry
been made in the matter? If so, what is the result? ,
The Honourable Sir Jwala Prasad Srivastava: (a), (b) and (c.) The answer
to the first part is in the negative. The rest does not arise. Government have
made a provisional payment for quantities rcceived frem its agents. Fingl

T4
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puywent will be made according, to the quantity acgepted after processing. The
.question of loss does not arise. .-

RiskE IN PricE oF Baswmart RICE IN New DELmr.

844, *Mr. M. Ananthasayanam Ayyangar: Will the Honourable the Food
Member please state: _ .

(a) whether the price of Basmati rice charged to ‘concession’ ration eard
bolders has been raised from about Re. 15 per maund to Rs. 21 per maund
from this week, in New Delhi; _ .

(b) if so, the reasons in full for raising the price of a necessary staple article;

(c) whether the price of Begimi has been reduced by only one rupee per
‘maund with effect from the same date; and, if so, the reason therefor;

(d) the amount of profits made on both these varieties of rice, if any, or the
loss incurred during the last six months;. . P

(e) whether the staff empleyed at the time the scheme was started, is still
being maintained at the same strength or at a reduced strength and the cost
of the same as on the 1st January, 1945; .

(f) whether, in view of newspaper reports that large stocks of rice are being
held up in the Punjab, he proposes to see his way to reduce the prices of good
_qualities of rice to all ration card holders to pre-war level or a little above
“that; and . : i
» (g) if the stocks of Begmi rice in New Delhi and Delhi are fairly henvy
whether he will take early steps to send the same to places where rice is sorely
needed, like placeg in Bouth Tndin?

The Honourable Sir Jwala Prasad Srivastava: (a) to (d) and (f). Supplies
of Basmati rice which is consumed by the wealthier classes in Delhi were
unequal to the demand. It was decided to sell two qualities and encourage the
offtake of Begmi rice by the poorer classes by a reduction in price of Ra. 1-3-0
per maund. The prices of rationed grains are so cnleulnted as to ensure no .
orofit and no loss to Government, and are revised from time to time as neces-
sarv. The enhanced Basmati price balances the reduced Begmi price having
regard to.the relative quantities of each sort available for sales B

(e) The.staft originally sanctioned was 1,508. 700 temporarily engaged for
writing ration carde were discharged on the introduction of rationing. The
present establishment is 824. The cost of staff upto the end of January
1945 has been estimated at Rs. 7,80,000. The figures us on lst January 1945
are not available.

(g) The stocks of rice in New Delhi and Delhi are no more than what is
necessary to maintain the ration. No question of export from Delhi arises. -

IMpORT OF MoTOR Cm

845. *Mr. Satya Narayan Sinha: (a) Will the Honourable .the Commerse
‘Member please state if there is any truth in the report which has been
published in papers that a large number of motor cars are going to be imported
into this country in the near future? ’ ‘

. (b) If the reply be in the affirmative, will the Honourable Member please
inform the House the exact number of cars and the probable date by which -
.they would reach the Indian Port? .

- ° .

The Homourable Sir M. Agjzul Huque: This question relates to the War

Transport Department and will be replied by my Honourable colleague the- War
Transport Member.

' THROWING AWAY OF MILK BY MILEMEN IN BoMBAY

846. *Mr. M. Ananthgsayanam Ayyangar: Will the Honourable the Food
Member please state:

(8) if his attention has been drawn to the news that in Bombay large quan-
tity of milk was thrown on the ground round about the Secretariat Buildings;

(b) what steps, if any, are proposed to be taken for conserving mijlk and
re%ulat-ing its supply in that city and elsewhere as a necessary article of food:
an
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(¢) whether Government have evolved a scheme for ensuring proper availa-
bility of milk and augmenting its supply in cities and in rural areas as past
of the *‘Grow More Food’’ campaign? .-

The Honourable 8ir Jwala Prasad Srivastava: (a) Yes. - .

(b) Several measures have already been taken. Slaugliter of milch cattle
has beeiy bunned. Subsidy is given to export dry cattle to breeding areas. Dry
cattle and dairy farms have been established. Export of milk outside -
Bombay City and suburbs is banned. - A scheme 1s being prepared to take care
of cows between lactationr periods to prevent slaughter by the owners. Use
of milk in ice cream is banned. Use Ic))? whole milk or of tinned milk in, dry
or liquid form or of cream or curd in articles other than tea, coffee, curds, ghee
and butter is banned for distritution at a public place or for sale. Closurs >f
restavrants and tea shops by 11 p.M, has been made compulscry to save food
including milk. Distribution of milk and milk produets to more than 49 persons
at or in connection with any function has been prohibited.

A scheme prohibiting the use of whole milk by hotels, restaurants and tea
stops has been introduced, supplying to them: skimmed milk powder under per-
mits, with a view to release whole fresh- milk.for distribution among priority
oonsumers. ’ )

- A scheme for distribution of subsidised whole fresh milk to children and to
-expectant gand nursing mothers on ration cards has been introduced.

Elsewhere also many provinces and states have either adopted or prépose.
‘to adopt some or all of the above measures and including conservation of caitle
feeds, abolition of “octroi and other taxes on milk, and prohibition of the use
of milk for industrial purposes. ’

(c) The Government of India have appointed officers to assist the Provinces
in initiating schemes of milk supply to towns. The Cemtral Government have
also, promised Provincial Governments financial assistance for approved schemes.
Meanwhile the following are some of the steps taken. The slaughter of
regnant cows and cows in milk bas been prohibited particularly all over India.
he prices of cattle feeds and concentrates have been controlled in certain Pro-
vinces in order to make them available to the owners of milch_cattle at reasonabie
rates. Financial assistance Tn the form of interest-free loans has been given
in one province to co-operative milk societies, and assistance in other forms has
been given for the starting of dniries elsewhere.

847*—849°* [Cancelled.]

CLOTH SHORTAGE IN BIHAR

850. *Mr. Ram Narayan Singh: (a) Is the Honourable Member for Indug-
tries and Civil Bupplies aware that there is a great shortage of cloth in the
Province of Bihar? If so, what gtep he has taken or proposes to take to
meet the situation? '

(b) What is the dBota of cloth for Bihar?

(c) Has the full quota of cloth in (b) been supplied till the end of the
Jear 1944? If so, why is there the shortage referred to in (a) above, and,
if not, why not? -

The Honourable Sir M. Azizul Huque: (a) It is true that there is a consi-
derable shortage of cloth in Bihar. Bibar has been allotted & quota of 10 yards
per hesd and in the eight months ending January 1945 Bihar has actually
been supplied at the rate of about 83 yards per head. Attempts are now being
made to make up the backlog and ad Ime allotments over and above the
quota of some 5,000 bales have heen given since the New Year. Not all ofl
this, however, has yet been despatched owing to transport difficulties. 'This
%,000- bales represents slightly over a quarter of the backlog.

(b) The quota is 10 yards per head per annum or approximately 20,200 bales
per month,—2,400, mostly handloom, from local production and 17,300 from
outside the Province.

(¢) Statistics are available from June 1944 only. During the seven months
June/December 1944 Bihar had 187 million *vards of clotlr available for con.
sumption against its requirements of 212 million yards for the same period,
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i.e., a shortuge of about 12 per cent. This will be reduced to s negligible quan-
tity by the ad hoc allotments mentioned in ciause (a) above and also by accele-
rated despatches from January 1945 onwards. ' .

The shortage is due, beyond the general causes making for shortage.all over
the country such as limited production and increased demand, to difficulties
of imternal distribution, smuggling over the land border and to extensive hoard-
ing by merchants. " Recent raids have, revealed very considerable stocks in
mofussil centres. | .

- MusLiM TRAINEES UNDER BEVIN TRAINING SCHEME

451, *Maulvi Muhammad Abdul Bhani: Will the Honourable the Labour
Member please state: » . .

(8) the total number of persons” sent abroad ' for training as Technicians
‘under Bevin Training Scheme and the number of Muslim trainees;

(b) the number of persons appointed as Assistant Labour Welfare Officers.
during 1944 and 1945 together with their academic and technical qualifications,
if any, and the salaries allowed to them; and ‘

(c) the number of Assistant Labour ~Welfare Officers sanctioned in - the
current Budget and the number of such already appointed and the number of
Muslims so appointed ? .

The Honourable Dr. B. R. Ambedkar: (a) 713, of whom '136 were Muslims.

(b) Two; one is an M.A., M Litt., specialised in Industriul economics and.
women lubour in India on a payv of Rs. 450 P.M. and the other a ‘B.A., Bar.-
at-Law on pay of Rs. 400" p.M. :

(c) Eight posts of Assistant Labour Welfare Officers were sanctioned i3
1942/43, and the sanct'on has been continued in the current Budget also. Of
the eight Assistant Labour Welfare Officers two were Muslims. .One of the

two recently died. -
SELECTIONS FOR HIieHER TRAINING ABROAD IN AGRICULTURE, B7C.

852. *Maulvi Muhammad Abdul Ghani: Will the Secretary for Education,

Health and Lands please state:
~ (a) the number of persons to be sent abroad for higher training in Agri-
culture and Animal Husbandry, and Scientific Research; ’

(b) whether quotas of Muslims with requisite qualifications have been fixed,
if so, to what extent? -

(c) the final date of selection of candidates; and

(d) the approximate date of sailings? _

Mr, J. D. Tyson: (a), (c) and (d). The matter is under consideration.

(b) Strict adherence to prescribed communal proportions cannot be guaran-
teed in respect of each subject but every effort will'be made to ensure that all
minority communities are adequately represented under the scheme so far as
the centrally sponsored. students are concerned. The desirability of ensuring
that the facilities now being offered are made available to members of minority
communities has also been brought to the notice of all Pgovincial Governments.

Hyparl Missiox '

858. *Mr. Satya Narayan Sipha: (a). Will the. Honourable the Commerce
Member be pleased to state if there is any truth in the rumour about the’
Hydari Mission’s work in England with regard- te the import of large number
of Motor Cars frol England? _

(b) Does the Honourable Member propose to inform the House as to the

exact work of the Hydari Mission? If not, why not? o
The Sir M. Azizul .Huque: {(a) The.Government of India hope

to obtain a limited number of light British cars for the use of essential users
gometime during the current year and that the possibility of obtaining some
more cars from the United. Kingdom or the U.S.A. in 1945 and 1946 is being

explored by the Hydari Mission. , . -
(b) I would refer the Honourable Member to the reply given on the 6th

of March 1945 to Mr. Manu Subedar’s Question No. 717.
SuBsipIES FOR PRODUCTION OF MILK AXND MILK ProDUCTS
854, *Mr, Govind V. Deshmukh: Will the Secretary for Education, Heglth

and Lands please state:

-
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(a) what subsidy, 'if any, has been given to the ‘agriculturists and non-
agriculturists or dairies to increase production of milk and milk products in
the last twelve months; and A o

(b) if the subsidy ‘was given then in what form and to- what provinces and
how much it was given? : ]

Mr. J. D. Tyson: (a) No such subsidies have been given by the Central
Government, ' -

(b) Does not arise.

: *  PARTS oF INDIA EXPERIENCING CLOTH SHORTAGE .

855. *Mr. Ram Narayan Singh: Will the Honourable Member for Industries
and Civil SBupplies be pleased to state the parts of India whers there is s short-
age of cloth? If so, what steps are being taken to improve the cloth situation
in. those parts? ]

The Honourable Sir M. Asizul Huque: Nowhere in Indiu does the supply
of clcth completely meet demand, Shortages ure ,worst in -the areas most
remote from" the great producing centres, particularly in Eastern India.

It is not possible to supply all the cloth which is required because our
grower imports are no longer available and although production has ‘been in-
creased -by some 1,300 million yards per annum the increase is required for
Defence needs and exports. Meanwhils, demand lms gone up very greatly as
the increase in prices and the many military works have put more money into
people’s pockets. : ‘ )

Production, however, as already stated, has been increased by 1,300 million
yards -per annum through the efforts of the Industry itself, and through the
assistance which Government has given in controlling the prices amd distribu-
tion of mill stores, dyes, chemicals, coal and machinery and assisting in their
ptocuremgnt. In addition, recently Government has introduced a scheme to
ensure that the cloth which is available shall be divided fairly between the
different areas of India. Quotas have been allotted for each Province on the
basis of a certain yardage per head and all movement of cloth the whole way
from the mill to the retailer will now take place under supervision of either
the Textile Commissioner or the Provincial or State Government concerned ‘so
a8 to ensure that each area gets the quota intended for it. There is already,
reason to think thatealthough some of the remoter districts are still not getting
their full share each major area is now getting supplies according to its quota.
The last case of a Province behind on quota was Bihar and efforts are being
made by special allotments to bring it up-to-date. .

)

ELECTION OF MEMBERS TO THE STANDING COMMITTEE FOR
- INFORMATION AND BROADCASTING DEPARTMENT
The Honourable Sir Sultan Ahmed (Member for Information and Broadcast-
12 Noox ing): Sir, T move: . .

“That this Assembly do proceed to 'elect, in such manner as the Honourable the President
may direct, five non-official members to serve on the Standing Committes to advise on
subjects in the Department of Information and Broadessting.” .

]lf.r. President (The Honourable Sir Abdur Rashim): Motion moved:

‘“That this Assembly do proceed to elect, in such manner as the Honourable th® President

- may direct, five non-official members to serve on the Standing Committee to advise on .
subjects in the Department of Information and Broadcasting.’

There is an amendment. ..

Mr. Ananga Mohan Dam (Svrms Valley cum Shillong: Non-Muhammadan):
I do not move it. ) L,

Maulvi Muhammad Abdul Ghani (Tirhut Division. Muhammadan): Former-
ly the Department used to publish administrative reports from which we came
to know something’ about the Department’s working, .but now no such
report is published. Now there is a Committee attached to that Depart-
ment but no proceedings of that Committee are published. . I hope the Honour-
able Member will see that the proceedings of the Committee and the adminis-
tration report of the Department are published and copies are supplied to
members. . - '
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The Honourable Sir Sultan Ahmed: I should b i
roport e urable | ould be very pleased to furnish the

Mr. President (The Honourable Sir Abdur Rahim):” The question-is: *

“That this Assembly do proceed to elect, in such manner as the Hono i
: 2 nourable the P
may direct, five non-official n.embers to serve on the Standing Conmittee toe udrv::d.::
subjects in the Department of I'mformation and Broadcasting.”

‘The motion was adopted.

ELECTION OF MEMBERS TO THE STANDING COMMITITEE ON
EMIGRATION.

_ The Honourable Dr. N. B. Khare (Member for Commonweslth Relations):;
Sir, I move: _
- ““That this Assembly do proceed to elect, in such manner as the Honourable the President

may direct, eight non-official members to serve on the Standing C it Emi i
duine 1946-465’ . e nding Coramittee on igration

Mr. President (The Honourable Sir Abdur Rahim): Motion moved:

““That this Assembly do proceed to elect, in such manner as the Honourable the President
may direct, eight non-official members to serve on the Standing Committee on Emigration
during 1945-46.”" .

Mr. Abdul Qaiyum (North-West Frontier Province: General): I want to -
know from the Honourable Member how many meetings of this Committee
-were held last year and whether any reports of the proceedings of those meet-
ings. were published, placed in the library or on the table of this House or
circulated to Members. )

Mr. Ananga Mohan Dam (Surma Valley cum Shillong: Non-Muhammadan):
I bave an amendment to move. Sir, I move: ' '

“That for the word ‘eight’ the word ‘twelve’ be substituted.’ *

Mr, President (The Honourable Sir Abdur Rahim): Amendment moved:

*‘That for the word ‘eight’ the word ‘twelve’ be suhstituted.” '

‘Mr. H. A. Sathar H. Essak Bait (West Coast and Nilgiris: Muhammadan):,
With reference to this amendment I request the Government to see their way
to accept it in view of the fact that the Emigration Department has extra
work added to.its normal duties in connection with evacuees and that work
is expanding and it is becoming more and more difficult? There are many,
points affecting the evacuees which have to be represented to the Honourable
Member and. it will be useful since the Honourable Member is not agreeable
to have a separate committee for the Evacuees Department that he should
agree to have the commjttee expanded so that this Assembly may be able to
send those people who are interested in the evacuee question to represeunt
matters to the Honourable Member. Therefore I support this amendment and
request the Government to accept it. : ,

Mr. N, M. Joshi (Nominated Non-Official): I do not like the practice of
Honourable Members of the Government of. India moving motions for the
appointment of a committee without any speech.. I would like these Members
to treat these occasions as occasions for giving an account of the stewardship
. of the Department to the Legislature. In any case, Sir, . . .. ..

- Mr, Pregident (The Honourable Sir Abdur Rahim): That would not be in
order. - T ;

. Mr. N M, Joshi: . .. .. if the Legislature appoints a committee I have
no doubt you would consider it to be in order if the Honourable Member
ave an account to the Legislature of the work done by the Committee. Sir,

" would like. . .

Mr. President (The Honourable Sir Abdtir Rahim): Are not these proceed-
ings confidential? . - '

Mr. N. M. Joshi: When we appoint a committee we do not appoint it
the condition that the proceedings are confidential. .

Mr, President (The Honourable Sir Abdur: Rahim): But they are.

Mr. N, M. Joshi: Tt is not said in the Resolution. , o

¥1. President (The Honoursble Sir Abdur Rahim): The- Hoanourable
Member will find it in the Notification. .

(h )
. .
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“Mr. N. M. Joshi: But on this occasion 1 would like to‘ask the Honourable
Miember one or two duestions before I agree to the appointment of a com-~
mittee. 1 want to know from the Honourable Member what he has done sbout
giving effect to the desires of this Legislature for i}npmlng economic sam}tlonﬂ
on South Africa. If, Sir, the Honourable Member is not giving out anytl?lng...

Mr. President (The Honourable Sir Abdur Rahim): That does not arise.

Mr. N. M, Joshi: There is another question. Very recently‘thls House
expressed itself against sending a High Commissioner to South Africa. I want
to know, Sir, what steps the Honourable -Member has taken. -
© Mr. President (The Honourable 8ir Abdur Rahim): "The Honourable
Member can enquire about that.on another occasion. That dqes not arise now.

Mr. N. M, Joshi: My point is this, Sir. If I have to agree to the appoint-
ment of ‘& Committee, 1 must know that the Department and the Committee
are doing any useful work. If the Honourasble Member concerned does no$
satisfy me I am entitled to vote against this motion. )

‘Mr. T. S. Avinashilingam Chettiar (Salem and Coimbatore cum north Arcot:
Non-Muhammadan Rural): As far as I understand the proceedings of these
Standing Commifttees may he confidential but their decisions are not confiden-
tinl. They are printed and circulated. What many of us want are. the deci-
sions of the Committee. In the case of the Standing Finance Committee for
_Railways the proccedings are circulated. The Standing Finance Committes
proceedings are also circulated. The Public Accounts Committee is a statu-
tory committee and its ~proceedings are also circulated. But as far as the
other committees are concerned, I do not think we have received any reports
and as far, as the” Emigration Committee is concerned. . . . . N

‘Mr. President (The Honourable Sir Abdur Rahim): I believe under the new
arrangement they will be circulated to all the Members. ’

. T. S. Avinashilingam Ohettiar: Till now nothing has been done. What
we want is that just as the Honourable Member for Information and Broad-
cnsting has promised, the proceedings of these committees must be circulated.

Point No. 2 is the name of the Committee. Am I to understand from the
word ‘'Emigration’’ that the purview of the Committee will be circumsecribed
to what is implied by the word? Or will it apply to all matters pertaining to
the Department of Commonwealth "Relations. I hope this' word is an old
ward that is still used and that it really means that the Committee will consider
. all the matters which pertain to the Department, such as Indians . overseas,

evacuees and other matters. T hope my Honourable friend will put all these™
matters pertaining to his Department before this Committee and will have a
report of the committee circulated to the Members of this House. = . .

8ir ¥. E. James (Madras: European): Sir, there are two points that have
been reiced, which are of some importance. The first is the title and functions
.of this Committee: They were laid down by a resolution of the Government
of India a good many years ago and I did recently prepare a memorandum
for the Honoutable Member’s predecessor suggesting that the time had come
for a revision of the title and functions of this Committee, because it considers
a large number of problems that are not strictly related to emigration. As
8 matter of fact during the evacuation of Burma the Committee held Aseveral
meetings to discuss the question of the evacdation. Therefore the title of
the Committee is at present rather a misnomer. That is. the first .point and
I shall'be very glad if the Honourable Member in charge of the Department
would consider that suggestion. _ )

The second point is whether the proceedings of the Committee should be
confidantial or not. On more tham one occasion in the past two or three years
members of the” Committee have been placed in a rather  difficult position
because of the fact that the proceedings of the meetings have been held to be
confidential. Therefore we had not been able to share those proceedings with
Hongurable Members in the House, who have elected us to this Committee,
Tt is true that the Committee has to consider a number of confidential docu-
ments, and it is also true that much of the information placed before. the
committee, particularly just now, is bound to be of a confidential nature. A%

g - o2

3



119§ LEGISLATIVE ASSEMBLY f8tH Mar. 1945,
(Sir F. E. Jumes.] L

the same time, I think it is due to the House thht sonte record of the pro-
ceedings of the Committee, such record as could be made available to the
Members of the House, should be niade svailable, because there is no subject
uponn which Mcmbers of the House feel more deeply than our relations with
the other members and units of the Commonwealth, and it is that problem
thay this Committee is dealing with from time to time. I therefore would
suggest to the Honourable Member that he should look into this matter also.
I personally feel rather strongly that there ought. to be some recordsof our
proceedings from time to time, which édn be made available to our colleagues
in the House.

The Honourable Dr, N. B, Khare: Sir, I myself feel that our attitude with
regard to this Committee should be revised. So far as I am_aware the Com-
mittee’s function is rather advisory and the proceedings are confidential. Buf
I assure the House that I would circulate to Honourable Members a short
acccunt, barring confidential matters, of what has transpired. in the meetings
of the Committee and the conclusions arrived at. -

T have been asked also as to how many meetings of this Committee were
beld in the previous year. Subject to correction, I think at least about threé
_cr four meetings were held and the meeting on Burma was a very long drawn.
out meeting, which was held both at Simla as well as in Delhi spread over a
period of about ten days, I mean sitting days. They have considered the whole
matter about Burma and given us valuable guidance. - Of course the menibers-
of the Committee know full well what the proceedings of the Committee were,
though the House does not. So far we have not supplied to the Members of
the House but I propose to supply hereafter such information as we can, barring,
of course, confidential information ahd also the conclusions arrived at:

T have also been pressed ‘for increasing the number which the Assembly
should elect for the Standing Emigration Committee. Although by the return
of cur Congress friends to the Assembly the elected part of the House has-
‘been augmented in effect, I still think that this Committee should consist
of 12 members, eight from this House and four from the othey, and that should
be edequate enough, to consider the questions placed before it. 1 think that
thes: committees should not be made too unwieldy and if the members ara in-
creased, I do ot think it is likely to add to the value of the Committee.” Yet,
as this question of emigration is going to assume more and more importance,
T would agree to the number to be elected by this House being ten instead of
twelve and T hope the Mover of the amendment wou'd be agreeable to this
conpromise. -

Mr. Ananga-Mohan Dam: Sir, I agree.

Mr. President (The Honourable Sir Abdur Rahim): The Question is:

*“That for the word ‘eight’ the word ‘ten’ be substituted.” ’

"The motion was adopted. ° .

Mr. President (The Honourable Sir Abdur Rehim): The Question is:

“That this Assembly do proceed ®o elect. in such manner as the Honourable the President
may direct, ten non-official members to serve on thé Standing Committee.on Einigration
during 1945-46.” :

The motion was adopted.

ELECTION OF MEMBERS. TO THE STANDING COMMITTEE FOR
CIVIL. DEFENCE BRANCH OF DEFENCE DEPARTMENT o

e .

Mr. C. M. Trivedi (Secretary,, War Department): Sir, I move:

“That this Assembly do proceed to elect, in such manner as the Honourable the President
may. diregt, five non-official members to serve on .the Standing Committee to advise on subjects
with which the Civil Defence Branch of the Defence Department,is goncerned; during the
financial year 1845-46." i . . o L S

As the House is aware, this Committee consists of 8 members, § from this
Housetand 3 from the other House. During the last year it ,met twice, once
in October 1044, and for the second time in February 1945.. _On the first occa-
sion four members attended the meeting. “The second meeting was graced by
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the presence of 2 out of B members, but none the less I find that the Com-
mitiee has done quite a lot of work during these two meetings. Here I have
got a brief account of what the Committee has done. I understand that the
members of the €ommittee were supplied with comprehensive notes cavering
all aspects’ of Civil Defence including Civil ‘Defence Policy, Air Raid Protec-
ion, etc. They also considered in the light of Civil Defence policy the ques-
tion of reduction of Civil Defence Training Colleges and Schools, Store Depots,
Medical Btores, reduction of expenditure on Civil Defence at the Centre and
in the Provinces. I further understand that individual members of the Committee
raised certain questions in regard to their own provinces. These questions have
been taken up with the Provincial Qovernments concerned, and suitable
action has been taken. Fortunately the threat of air raids is receding, and T-
hope that civil defence may no longer be necessary. Personally I express
the hope that this may be the last time on which I shall bring forward a
motion like this. '

Mr, President (The Honourable Sir Abdur Rahim): Motion moved:

““That this Assélbly do prooceed to elect, in such manner as the Honourable the President. -
may direct, five non-official iremlers to serve on the Standing Commitiee to advise on subjects’
with which the Civil Defence Branch of the Defence Department is concerned, during the
financisl year 1946-96.” _ .

Mr. 0. P. Lawson (Bengal: Eufopean): Bir, from the account that we
have heard from. the Honourable War Becretary, 1 am in some doubt as to
whether there is any advantage in forming this Standing Committee at all. The
Department is clearly o contracting Department rather than an expsnding one,
and I'do not know what advice the Department really requires regarding its
contraction. Burely it should be a fairly simple matter to close down &
Department which is really not necessary now except in a limited sense in
oue or two provinces. Amongst the various subjects which come under the
consideration of the Defence Department, I can, in fact, think of none which is
really of less importance to us than Civil Defence at the moment. There are
matters of demobiljsation, requisitioning, claims, and so on, which come under
tha Defence Department, but which receive no attention at all in the matter of
8Standing Committees, whereas.we are agked to, appoint a Standing Committee
for a Department which we hope will shortly become obsolete. 8ir, I would
like the Honourable Member to tell us just what useful purpése he expects
this Standing Committee to serve. If by any chance he has it in his mind, to
enlarge the scope of this committee at a later date in order to embrace some
subjects which are not sirictly Civil Defence, that is another matter, and we
might consider it, but I think. Sir, we must know about this before wa can
vote regarding the appointment of this Standing Committee. '

Mr. Sami Vencatachelam Ohetty (Madras: Indian Commerce): Mr, Presi-
dent, I beg to dissent from the views expressed by my Honourable friend,
Mr. Lawson. His speech seems to me to be a cariows device of opposing Gov-
ernment in order to support it. We have-heen, for the last year and more,"
asking for a greater scrutiny and examination of the activities of this Depart-
ment in respeet of every detail. In fact last Session a large part of the budgeét
debate centred round how the Defence Department is-spending its monies and
how its palicies are being regulated. All sorts of agreements are being entered

= into in the United Kingdom in regard to war time éxpenditure, and there are
other questions, and it therefore strikes me ag p rather very clever move of
Mr. Lawson. ¥ would rather go to the length of asking _the Honourable
Member who made the motion, if he would assure this House that there will
be more frequent meetings of this Committee than of others, that he will enable
tho Comraittee to meet exerv month to act not only as a Pre.audit Commiittee,
but also as a concurring Committee as regards the manner in which large sums
of money are being expanded. 8ir, it is a-very optimistic hope that 'this
Department is going to be liquidated or even contracted, having regard to the
fact that operations -against Japan are perhaps just starting. Not only that,
but even with regard to the normal defence of the country we have certainly
gotto tollow quite a different policy from what we have been following beforn
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the war. Our defences have got to be étrengthened as if it were san inde-
pendent, country, although. British Government will not yet-give independence

to us, and it will be necessary to make the country as self-sufficient as possible.

80 far as defence is concerned in the years to come. .Having regard to. all
these things, I consider that this Committee is more important than many

other Committees with which we are now concerned. I would, therefore,

request the Honourable Member who made this motion to assure this House
that this will nof be a formal, conventional Committee, and that he will take

this Committee into confidence with regard to every detail that is being looked
into by .the Department itself. We may assure on our side fullest co-operation .

80 far as the legitimate prosecution of the war is concerned, provided it is 1ct
at the expense of the Indian agriculturist or ¥ndian economy.

Sir . B. James (Madras: European): I think there is some misunderstand-
ing on the part of my friend, Mr. Sami Venkatachelam -Chetty, as to the point
of view advanced by Mr. Lawson. As to the policy of the Defence Depart-
ment, we are at some disadvantage in this House becalise' that Depart-
ment as such does not consider it worth while to be represented in the House.,
I symjpatpise with my Honourable friend, Mr. Trivedi. who reslly reprecents
. the offensive spirit of the Government of India, and not its defensive spirit,
88 it must be very difficult at one and the same time to be both offensive and
‘defensive. My Honourable friend, Mr, Lawson, said that there should be a
Committee of the House to advise the Defence Department generally, We are
now dsked to agree to the appointment of a Committee to advise this Depart-
-ment in a limited sense, a very limited and diminishing sense, namely, Civil
Defence. There are other matters dealt with by the Defence Department which

are of profound importance and in which this House properly takes particular

interest—Mr. Lawson mentioned the question of demobilisation; that is one
matter on which the Defence Department should welcome the advice of the
representatives of this House. I hope my Honourable friend, the representa-
tive of the War Department, speaking for the Defencé Department, - will.
withdraw this motion, and dgree to substitute for it at a later date a motion
asking this House to, elect a Committee to advise the Defence Department as
a whole. - . :

Dr. P, N. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban): Sir. I
ma« inform this House that a Select Committee was appointed” some time
ago to go into- the question of the departmental committees, and in this Seleet
Committee it has been decided that there would be a committee for tha
department of Defence, apart from the Defence Council and the Defence
Consuliative Gothmfttee. C

Mr. President (The Honourable Sir Abdnr Rahim): Has not the report of
the Select Committee been circulated? -

8ir George Spence (Secretary, Legislative Department): It has.
Dr. P. N. Banerjea: The report was presented to the House but I amn afraid
-it has not yet been circulated; if the report had been circulated, this mis-
understanding would not have arisen. T hope the Honourable the Becretary to
" this department will make this point perfectly clear. ‘

‘Sir George Spence: Muay I expluin what the position iz, because it so
happens that I am better acquainted with the particular poiné raised by Mr.
Lawson than my Honourable friend Mr. Trivedi. The position is that certain
rules are to be issued in pursuance of the recent report of the Select Com-
mittee on Mr. Essak Sait’s proposed standing order; the report of the Select
Committee had annexed to it & draft of the rules to be issued to give effect
to the recommendations of the Select Committee. These rules will actually
be published in next Saturday’s Gazette. Under these rules it is obligatory
on the, Defence Department to constitute, at their option, .either a standing
com,mei&tee to advise on activities of the Deferice” Department as a whole, or
$wo committees to cover between them all the subjects handled by the Depart-
ment. I made it my business to point this out to the Defence Department

3
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and ascertain what their intentions were. Their iptentions are to supplement
this committee with another committee to advise on subjects handled in the
Defence Department other than civil defence, and for the information of the
Honourable Mr. Lawson, I may say that the Honourable Member in the
, Defence Department took the view that though the activities in the civil defence
sphere were, a8 Mr. Lawson said, diminishing, there was none- the less enough
left to justify a separaté committee for one more year, after which the omnibus
defence department committee will mop up the whole thing. ’

Mr. H. A. Sathsr H. Essak Salt (West Coast and Nilgiris: Muhammadan):
I just want to make it clear to this Honourable House that in conformity
with our policy with regard to all war departments not to undestake any
responsibility until we have complete control, our Party, the Muslim League
Party, will not participate in the election or put up candidates.

Mr. President (The Honourable Sir Abdur Rshim): The question is: .

“That'this Assembly do proéeed to elect, in such manner as the Honourable the President
may direct, five non-official members to serve on the Standing Committee to advise on subjects

with which the- Civil Defence Branch of the Defence Department is concerned, during .the
financial year 1845-46.” R .

The motion was adopted.

ELECTION OF MEMBERS TO THE STANDING FINANCE CQMMIT’fEE
: FOR RAILWAYS ’

The Honourable Sir Edward Benthall (Member for Railways and War
Transport): Sir, I move: . - .
“That this Assembly do proceed to elect, in such manner as miay be approved by the

Honourable tHe President, eleven members to serve on the Standing Finance Committee for
Railways for the year commencing 1st April, 1945."

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That this Assembly do proceed to elect, -in such magnnex as may be approved by the
Honourable the President, eleven members to serve on the Standing Finance Committee for
Railways for the year commencing 1st April, 1945.”" :

The motion was adopfed.

ELECTION OF MEMBERS TO THE CENTRAL AD‘}ISORY COUNCIL
FOR RAILWAYS :

The Honourable Sir Edward Benthall (Member for Railways and War
Transport): Sir, I move: A
““That this Assembly do proceed to elect, in such manner as may be approved . by the

Honourable thé President, six non-official members to serve on the Central Advisory Council
for Railways for the year commencing 1st April, 1945.” ‘

Mr. President (The Honourable Sir Abdur Rahim): Motion moved :

““I'hat this Assembly do proceed to elect, in such manner as may be approved by the
Honourable the President, six non-official members to serve on the Central Advisory Council
for Railways for the year commencing 1st April, 1845.”" :

Mr. N. M. Joshi (Nominated Non-Official): 8ir, I want to make one or two
remarks on -the proceedings of the meetings of the Central Advisory Council for
Railways. I feel that this Council is not utilised by the Government of India
ag much as they ought to. The Indian railways are a very big public concern.
It involves expenditure of very large amounts of money—hundreds of crores;
and it also involves the convenience of large numbers of people in this country
regarding their travelling; and I find that this committee has met during the
year only twice. Considering the -importance and the number of problems

“which the Indian. railways -have to deal with, I feel j;hat this committee is not
properly and sufficiently - utilised by the Government of India. From the
reports I find that in every meeting they considered only one or two questions,
and in the whole of the year only five or six questions are discussed; and I am
not satisfied that the committee is doing enough Work. I also feel that the
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members of this committee should insist that more meetings of the mommiptee
should be held by the Honourable Member and also they should suggest questions
for discussion, because during the discussion of the Railway Budget we find that
we have hundreds of cut motions to be discussed® unfortunately they are not dis-
cussed. If they could not be discussed in the Legislative Assembly they could be
discussed in the Central Advisory Council. If the Honourable Member does not
know what agenda to place before the Central Advisory Council, I shall suggest to,
him to go over our cut motions and pick out at least a good many of them and
‘discuss those subjects in this Council. Let me tell you this: when the ques-
tion of the separation of the railway finance from the general finance was discuss-
ed many many years ago, one of the reasons why I myself got rqconclled~'to
the separation was, in the first place, the Legislature would get six days for
the discussion of the Railway Budget. Unfortunately there too the Govern-
ment is not treating the Legislature fairly. Instead of giving six days, as was
rccommnended by the committee which sat to consider the question of
separation, the Government have begun to give us & smaller number of days. ..

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban): This,
year they gave us six days. ‘ ' -

Mr, N. M, Joshi: Six days including the presentation of the Budges. In
any case if the House is satisfied, I have no objection. Personally I am not
satisfied. I maintain my right to differ from the legislature itself.

My second point is this: the second reason why I got rcconciled to th: faot
of separation of railway finance from general finance was that at that time the
Government of India agreed to the establishment of this Centra] Advisory
Council. 1 am a believer in the State management of industry; but at the
saine time I would like that when the State manages an industry, the State-
should manage it in consultation with the representatives of the people and I
felt that if a properly constituted Central Advisory Council was established for
Railways, that Advisory, Council will be a committee of this Legislature, .
sitting for a number of days, examining the hundreds of problems which are
involved in the management of the Indian Railways and they will place their
report before the Legislature. There is no doubt that a small report has been
published, although it has not been placed before the Legislature but I am not
satisfied with it. I do not feel that the people of this country as represented
in this Legislature can maintain sufficient control over the Railways if only two
meetings are held in a year. I say that the number of meetings should be
larger. I also feel that the number of subjects to be discussed in the Central
Advisory Council should also be larger. The Honourable Member himself
should do it, if he feels his responsibility to the people of this coumtry and if "
he does not do it,” T would like the Members of the Legislature who
are members of this Committee to insist upon a larger number of meetings
being held and to insist upon all the subjects in which they are interested as
representatives of the people being discussed in the Advisory Coyncil and if 1
find that the members of this Committee also do not insist upon having &
" larger number of meetings and more subjects discussed, then I would like this
- Legislature to .give a.mandate to its representatives to insist upon a larger
number of meetings being held and also insist upon important questions regard-
ing railway administration being discusséd in this Centra] Advisory Council.
Then only those of us who believe in the State mana.gement of industrieg will

be satisfied and their purpose will be served. Otherwise State mapagement of
industry will be’a curse instead of a blessing.

Mr, K. 0. Neogy (Dacca Division: Non-Muhammadan Rural): While I
generally support the demand made by my Honourable friend Mr. Joshi that
the Central Advisory Council should be consulted in a larger number of issues
than at present, 1 desire to remind the Honourable Member in charge that the
very .idea of the Centra] Advisory Council was mooted first of Wip the Acworth
C;)mmittee's réport. The constitution of the committee as envisaged in the

hd
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Acworth Committee “was fundamentally ‘different -from the constitution which

has been given to it. As B matter of fact, the Advisory Council was not ex-

pected to be a committee of the Legislature at all under the Acworth Com-

mittee’s recommendations, but the Government had certainly their own reasons

for departing from the recommendations of that Committee in this matter.

Apart from that, I should like my Honourable friend to look up the recom-

mendations of the Acworth Committee report in regard to the functions which

they contemplated to be discharged by this committee; and if he goes through-
that part of the recommendations of the Acworth Committee he will find that

the committee’s functions as they are now being discharged are not at all

comparable to the functions that were contemplated by the Acworth Committee.

Apart from the composition, the type of work which the Committee was ex-

pected to do was very much different from the type of work that is being placed
‘before the committee; and I would earnestly rgquest my Honourable friend to

*reconsider the position and try to utilise this committee more often and in

Tegard to a larger variety of matters of public interest than has hitherto been

done. -0 .

Dr. Sir Zia Uddin Ahmad (United Porvinces Southern Divisions: Muham-
madan Rural): I.-associate myself with the two speukers about the object and
constitution of the advisory cornmittee. I would draw the attention of the
Honourable Member not only to the report of the Acworth Comunittee but also
to the discussions in the committee that was appointed to consider the Con-
vention of 1924. The constitution is entigely different from what we con-
templated and also the object is different. The discussions have now degenergs-
ed into discussions of contracts of food, whether they should be given to one

. contractor for the whole line or there should be one contractor for'a group of rail-
ways. It is only trivial thf'ngs like this which are discussed there’ I thought
that the Advisory” Committee ought to be consulted primarily about funda-
mental issues such as the condition of lines, ‘State-management of-lines and so
on. I thought that such important questions should come before this committee.
Now, take the Rail-Road competition. I thought that the Advisory Committee
was the proper body to go into a question like this, for instance, rail-road co-
ordination. They go to the Finance Committee directly and ignore altogether
the Advisory Committee on this fundamental issue. There is the important
question of rates and fares. All these important questions of policy should be-
laid before the advisory committee in the first instance and then they should go
tc the Finance Committee for covsidering the financial side. I think the con-
stitution and the objects of the Advisory Committee should be changed and they
should be brought into Jine with the iden with which this committee was
originally initiated. . ;

Mr, Lalchand Navalrai (Sind: Non-Muhammadan Rural): I worked on
this Advisory Committee and I would not therefore agree that important ques-
tions are not brought before this Committee though I wish that many more
important questions would come wup. For instance, when there are any
stations tq be closed, that question comes up. These questions do arise in the
advisory committees of the provinces but they are not taken so much notice of
as i the Central Advisory Committee. Also the scrapping of some lines, the use
of the rails elsewhere, the use of the wagons elsewhere on account of the war and
stmilar questions should also be brought before the advisory committee. Some-
timeg th'y do come up but sufficient time is not available for discussion,
because these committees are called at the close of the Assembly when every-

““body is in a hurry to go to his home. T must say that this Committee is very
much attended when” there is an election of members to the advisory com-
mittees. We see all the members coming up at that time and take great
interest. I say that more meetingg should be called and more time should be

“given for discussion. I would even go so far as to say that I have always
remained on the Provincial Advisory Committee and I say that many questions”
arise there. These - questions do not come up before the Central Advisory
Council because they only tell us that this is the policy, but that policy’
whether it should be changed or not, or whether that policy is a good one or not,
such questions do not come up before the Central Advisory GCouncil.
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What I mean to say is this, if any such questions arise theré, the Railway,
Department which sends the agenda for the Central Advisory Council do not
bring those questions that have been debated there over which there is contest.
" Such questions, ordinarily in other Committees, are sent by way of prepositions
or resolutions. I myself sometimes sent some resolutions, but they have not
come up before the Centra]l Advisory Council. They are perhaps disposed of in
the office or perhaps there was not time enough to bring them up before the
Council. Therefore, I would request the Honourable Members to send in their
resolutions beforehand - and then there will be time enough for calling this
Council and there willbe enough material to call this Council oftener to con-
sider more questions. I would make another suggestion and it is this. Since
questions relating to all railways are considered and advice given by this
"Central Advisory Council, 1 suggest that this Counci] should be a8 moving one

and it should hold its sittings at various places . . .

Sir ¥. E. James (Madras-European): Have special trains.

Mr. Lalchand Navalrai: The Standing Finance Committee for Railways ,
do go about from place to plaae and consider matters on the spot in consulta-
tion with the different railways concerned. Here, only Some officers of the
Railway Board attend the meetings of-the Central Advisory Council, because it
is a stationary body meeting only in Delhi at the fag end of the Assembly
Session. - I suggest it should go about in the Provinces where there are different
systems of railways and decide questions after consulting the railways
concerned. . . ) )

In conclusion, T would once more urge that more attention is really required
to be paid over matters-to be brought up there. If only one or two matters are
brought up there and they are -finished, then the members of the Central
Advisory_gouncil go home happy in the thought that they have done something
useful. But I-ruggest there should be more sittings, and also more important
work and greater volume of work transacted there. '

Mr, Hooseinbhoy A. Lalljee (Bombay Central Division: Muhammadan
Rural):  Sir, T have only to say a few words. The House is aware that the
_entire railwdy svstem in Indin now belongs to the State and as such the present
position is quite different. Many a time we have been told that the railways
are to be trerted as commercial concern. My Honourable friend the Member
for War Transport will agree that if railways are to be treated as commercial
_concern and to be worked on commercial lines, then he should have a Board of
Directors holding meetings once a month-according to the needs of the situation
and the whole administration is to be put in their charge. If this Central
Advisory Council and other Committees are to be treated like that, because t.he
whole earnings are now-public funds, then he should change the whole policy

- that has been pursued for so many years. N

The Honourable Sir Edward Benthall: Sir, I do not think I need deal with
Mr. Joshi’s point about the number of days which were given for debate. I
think the House is now getting as many days for the general debate and for
cut motions as cver before in spite of the fact that we are in the midst of war
anili that there is very great pressure upon Government in the transportation’
sphere. - .

" As regards the question of the work of this Central Advisery Council, I
seemn to recall my. Honourable friend, Sir Frederick James, commenting two
years ago that the Committee took little interest, as my Honourable friend Mr.
Lalchand Navalrai says,-in anythifig but elections to Loeal Advisory Committees
that they took little interest in other things end that he therefore recommeunded

. that the Committee should be abolished. Well, 8ir, opinions seeni to have gwung
round a hit and it is suggested that we should transact more work in the Com-
mittee;. When' that suggestion was made, I went into the position and we have
tried since that date to put more work before the Committee. I have discussed
& number of subjects, such as passenger congestion and the steps to be taken
to deal with it—that has been discussed “on two or three occasions—ocorruption, -
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the number of classes which should be made available in the post-war period and -
so on. I do not remember that we have discussed catering contractors lately, but
that was a subject of frequent discussion in the past. y Honourable friend:
suggested that more financial matters should be placed before the Committee,.
but I wduld point out that we have the Standlng Finance Committee for Rail-
ways which covers finance . . .

Mr. N. M, Joshi: I did not sdy more financial matters.

The Honoutable Sir Edward Benthall: My Honourable friend said - that-
there was great' expenditure of money which this Committee ought to investi-
gate which I took to mean the same thing. Now, it is suggested that this-
Committee should have more frequent meetings. Well, Sir, one of the subjects--
which we have been discussing is the prevention of congestlon of passenger
traffic. If we aré to meet as my Honourable friend suggests at more frequent
intervals, it would simply add to the congestion of travél to and from Delhi,

‘Then, Sir, my Honourable fuends Mr. Neogy and Dr. Sir Zia Uddin Ahmad..
suggested that 1 should look up. the original Acworth Report and see what is
recommended there. "I will do so, although I think the decision to set up this-
Central Advisory Council was made after full consideration of that report.
Nevertheless, I will look into that again. My Honourable friend Mr, Lalchand
"Navalrai suggested that the Central Advisory Council should deal with all sorts .
of questions, such as, closing of a station, removal of, I understood, lights—I -
do not know what lights he referred to—anyway - these are emmently things. -
which should be and must be dealt with on the Local Advisory Committees.
We, in the Centre, are not in a position to lnow what the effect of the abolition
of a station would be and that is why the Local Advisory Committees have been:.
established. The corollary to what he suggests that this Committee should sit
more or less permanently,—I understand he also wantg this Committee to travel
all over India presumably in saloons with restaurant cars attached,—thé general
corollary of that is obviously the abolition of the Lacal Advisory Committees,
but I am not sure however that is entirely what he wishes for. My Honourable
friend Mr. Joshi suggested that he was in favour of State management Then
he went on to say that he thought that the whole of the cut motions which
were put down on the order paper before the House, should be discussed by this
Committee. Well, Sir, if that is o be done, .then this Committee would be:
sitting throughout the year and the Railway Department would not be able to
do 1ts work. T suggest that if you hdve State management, you must allow a
little time for the State to,get on with the management.

-

. Now, Sir, having dealt with the various points raised by my Honourable
friends, I should like to say in conclusion that it is the policy, as has been:
demonstrated by action in the lagt year or twd, to put more subjects down on-
the agenda for the Central Advisory Council and to make it & more useful body--
in ‘the advisory sphere. I will attempt to intensify that policy.

Mr:- Lalchand Navalrai: May I know if Members will be allowed to send in
their own resolutions for discussion?

The Honourable Sir Edward Benthau 1 think on one occasion, if not more,
T have thrown the meeting open for general discussion but'I do not think anvo
thing very useful resulted and with all due respect to the Honourable Member,
some of the suggestions which have been sent in for discussion wera not really
suitable for the Central’ Advisory' Council, but mdre suitable perhaps for the-
Local Advisery Committees.

Mr. Lalchand Navalrai: Ounly those which have to be revised or correoted .
Why should they not be sent up?

Mr. President (The Honoursble Sir Abdur Rahim): The - question”is:

“Thnt this Assembly do proceed to elect, in" such manner as may be approved by the~

Honourable the President, six non- -official Members to serve on the Central Advisory Councili.
for Railways for the year commencing 1st April, 1845.”

The motion was adopted. .
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Mr. President (T’ne Honourable Sir Abdur Rahim): 1 have to inform Hen-
ourable Members that the following dates have been fixed for receiving nomina-
1M tions and for holding elections, if necessary, in connection with the

" iqllowing Committees, namely: s . .

- Date for Date for

. . nomination election

*1. Standing Committes for the Department of Information and -
Broadoasting . . . . . R .. 9th March 18th March.

2. Standing Committee on Emigration . . . . othMarch  13th March.
3. Standing Committee for the Civil ;Defence Branch of the ,

Defence Department- . . . . . . .. 10th March 14th March.
‘4. Standing Finance Committee for Railways . . . 10th March  14th March.
5. The Central Advisory Council for Railways . . . 10th March  15th March.

The nominations for all the tive Committees will be received in the Notice
Oftice up to 12 Noon on the dates mentioned for the purpose.” The elections
which” will be conducted in accordance with the principle of proportional repre-
.sentation by means of the single transferable vote, will be held in the Assistant

Secretary’s room in the Coumcil House, New Delhi, between the hours of
.10-30 a.x. and 1 P.M. : ’

THE MINES MATERNITY BENEFIT (AMENDMENT) BILL
The Honourable Dr. B. R, Ambedkar (Labour Member): Sir, I beg to move
.for leave to introduce a Bill further to amend the Mines Muternity Benefit
CAct, 1941,

Mr, Pregident (The Honourable Sir Abdur Rahim): The question is:

‘ N “Tll}’:i leave be granted to introduce a Bill further to amiend the Mines Maternity Benefit
_Act. o B -

The motion was adopted. ; - )
The Honoursble Dr. B. R. Ambedkar: Sir, I introduce thé Bill.
THE INDIAN. CENTRAL OILSEEDS COMMITTEE BILL .
“Mr. J. D. Tyson (Secretary, Department of Education, Health and Lands):
Sir, I beg to move for leave to introduce a Bill to provide for the creation of a
fund to be expended by a Committee specially constituted for the improvement
_and development of the cultivation and marketing of oilseeds and of the
production and marketing of oilseed products.
. Mr. President (The Honourable Sir Abdur Rahim): Motion moved:
“That leave be granted to introduce a Bill to provide g.or the creation of a fund to be

~expended by a Committee specially constituted jor the improvement and development of
the cultivation and marketing of oilseeds and of the productiomr and marketing of nilseed

products.”’
Dr. P. N, Banerjea (Calcutta Suburbs: Non-Muhammadan Urban):  Sir,
- is this Bill the same as was imtroduced last Session on which a debate took
place and & circulation motion was carried?
Mr, J. D. Tyson: No, Sir; that Bill was for rice which is not commonly
<gccounted an oilseed. .
Mr. President (The Honourable Sir Abdur Rahim): The question is:

.*“That leave bé granted to introduce a Bill to provide for the creation of a fund fo be -
-expended by a Committee specially constituted for the improvement and development of

the cultivation and marketing of oilseeds and of the production and marketing of cilseed
products.” ™ .

The motion was adopted. '
Mr. J. D. Tyson: Sir, I introduce the Bill

’

“THE INCOME-TAX AND EXCESS PROFITS TAX (AMENDMENT) BILL.
The Honourable Sir Jeremy Raisman (Finance Member): 8ir, T move:*

““That the Bill further to amend the Indian Income-tax Act, 1622, and the Excess Profits
‘Tax Act, 1840, be referred to a Select Committee consisting of er: Abdul Qaiyum, Mr. Sami
“Vencatachelam Chetty, Mr. Sri Prakasa, Sir Muhammad Yamin Khan, Mr, Muhammad
“Nauman, Mr. T. T. Krishnamachari, Mr. T. Chapman-Mortimer, 8ir Vithal N.-Chandavarkar,
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8ir Cowasjee Jehangir, 8ir John Sheehy and the Mover, with instructions to report by
Monday, the 19th March, 1945, and that the number of members whose presence shall be.
necessary to constitute a meeting of the Committee shall be five.”

Sir, the provisions of the Bill full, broadly speaking, into two categories,—
those designed to give relief to the taxpayer and those designed to close certain.
loopholes in the Act and to strengthen the hands of the department. Of the
relief provisions I will deal first with the proposal to introduce for the: firgt
time into the Indian income-tax system the prmciple of differentiation = for
income-tax purposes between incomes that are earned by personal exertion and
incomes that are not so earned. The Royal Commission on the United Kingdom
Income-tax reported as follows in 1920 on this question:

‘“We are satisfied that some such discrimination is desirable and just. Although recognt- -
tion of the principle was a long-time in coming, the demand for it is practically as old a#
the Act itself. {,Ve have not had much evidence advanced against the principle of differen--
tiation, and we are conwvinced that to do away with the advantage which since 1907, has-
been granted within certain limits to incomes earned by sonal exertion would be a.
distinctly retrograde step and would ignore the- deeply rooted conviction which undopbtedly

_ exists in the public mind that there is a real difference in taxable ability between the two
classes of income in questions”’

In this courtry the question of introducing the principle of- differentiation
was considered by the Taxation Inquiry Committee of 1924-25. The Comnmittee
thought that the application of the idea to Indian conditions was somewhat.
premature at the tiine as the amouirt of unearned income liable to tax was:
then relatively small. The Income-tax Inquiry Committee of 1936 came to-
that conclusion also. It is not, however, the case at the present time that.
the amount of taxable unearned income is relatively -small. On the contrary,.
it does constitute a substantial proportion of the total quantum of taxable
income. There is therefore no good reason for postponing any longer the introduc--
tion into the Indian system of the principle of differentiation.

The scale of relief proposed is contained in the Finance Bill and is a
deduction of 1/10th of~earned income subject to a maximum deduction of’
Rs. 2,000. As there appears to be some misunderstanding as to how the relief
will be given, I might give one or two examples.” Thus on an earned incoire
of Rs. 10,000 the relief will be 1/10th, or Rs. 1,000, and tax will be payable-
on Rs. 9,000 at the rate applicable to that figure. -

Sir Oowasjee Jehangir (Bombay City: Non-Muhammadan Urban): « Whas
happens to the first free Rs. 1,500? Does that .go out of Rs. 9,000?

The ' Horiourable Sir Jeremy Raisman: That continues to be exempt as.
before. ' .

On an earned income of Rs. 30,000 the deduction will be the maximum,
namely, Rs. 2,000, and the t-m‘ will be payable on Rs. 28,000. But as the
concession does not apply to super-tax, super-tax will be payable on Rs. 5,000,
i.c.. the excess over Rs. 25,000. . : '

The next relief proposed (clause 8) is a special initial depreciation a%lowa.nce
in respect of new buildings exected and new plant and machiner® installed after.
the 31st day of March 1945, My Honourable friend Sir Cowasjee Jehangir-
geemed .yesterday to be under the impression that that formed part of he
annual Finance Bill and not part of the Income-tax Bill which is a more or lcss
permanent measure. The fact is that this change is proposed in section 10 of~
the Tndian. Tncome-tax Act and will remain on the Statute book until it is.
vepealed. if ever. It therefore becomes a permanent feature, until repealed,
of the Indian ipcome-tax system, although the concession, of course, once it
has been enjoyed in respect of any particular asset, will have been exhausted.
As T explained in my Budget Speech, the figures I have in mind in regard’
to these allowances are 20 per cent. for plant and machinery and 10 per cent.
for buildings. These are the raotes proposed in the United Kingdom in i_,he-
speech made by the Chancellor of the Exchéquer lsst year. My infarmation
is that those are still the rates proposed in the United Kingdom although I
have seen guggestions_in the press that some change had taken place in that
respect. , »

r)The written-down value will not be affected by these deductions. They
will not be mllowed for excess profits tax na thir would involve dicerimination
in favour of those who were fortunate enough to obtain new planf and macliinery
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earlier than their rivals. 1 may point out here that in the United Kingdom

.it is not intended to introduce this’ concession until the excess profits ‘tax has
~been repealed, and so they «ure npt faced with this particular problem. But it
.appeared to me.that provided we excluded the operation of excess profits tax
:from the, matter it would be possible to introduce the voncession here with
-immediaté effect. It is not the case as has béen represented in certain quarters
.that the effect of that s that excess profits tax is actually charged on the value
.«of this concession. . . ‘

Mr. T. T. Krishnamachari (Tanjore cum Trichinopely: Non-Muhammadan
Rural): Will you explain that further? _
. The Honourable 8ir Jeremy Raisman: I think 1 can explain that at this
-moment if the Honeurable Member wishes; otherwise it would be wore suitable
to explain it in my reply to the debate. What 1 propose is to give this cun-
.cession for income-tax and super-tax purposes, i.e., if you like it may be treated
-a8 being set off against the assessment on the stundard income. The excess
- profits tax works in such various and haphazard ways that it would be impossible
-g0 to adjust this concession as to produce an equitable result us between
different assessees, But if you concentrate on the ordinary assessment to
".income-tax and super-tax then you see that the value of the concession is the

same to all assessees whether or not they pay excess profits tax.

In the year in which these special allowances are given, the usual rates cf
depreciation will also be allowad—that is to say, that if-the normal rate of
-depreciation is 10 per cent. of s particular asset then in the first year in which
-the asset has been in operation, the depreciation allowable will be 80 per cent,
-of the cost of the asset.

I ought however to make it clear that the grant of these allowances will
.'-only hasten the writing off of the assets but will not naturally increase the
~overall allowance because the maximum that can be allowed in respect of any
:asset is 100 per cent. of its cost. Even so the allowance should, as I said in

mg Budget Speech, provide encouragement for the early re-equipment of
-industry. . t :

The next relief is contained in clause 3(b) which provides for the allowance

-of all expenditure, whether of a revenpe or capital nature incurred on scientific
research related to the business. Revenue expenditure will be alloweq as it
s incurred and dlso sums paid to recognised scientific bodies and institutions.
“Capital expenditure will be allowed in five consecutive yearly instalments.

There is one other relief provision, namely, glause 9 which, in the case of
trusts where the individual shures of the beneficiaries are indeterminate or
-unknown and where they have no. other income, proposes o reduce the rate of
tax from the maximum rate-to the rate applicable to the total income of the
“trust. This pro#ision will relieve hardship in cases, for example, of trusts for
-the maintenance of widows and children where the total income is small.-

Coming now to the other category of provisions, I would first mention clause
"7, ‘which proposes to delete from section 84 the words ‘‘in consequence of definite
information which has come into his possession’. Clause 13 seeks to muke &
consequential change in the Excess Profits Tax Act. The Notes on clauses
contain an explanation of the reason for this amendment and T need not repeat
‘it. But as opinions have already been expressed to the effect that the amend-

ment will result in harassment of honest assessees, I should like to state that
T think such fears-are groundless and that the amended section, which ‘will-
correspond with the United Kingdom law, will afforq sufficient protection to
-the assessee. And any over-zealous officer who tries to proceed without the
necessary. preliminary discovery will find the appellate authorities taking a poor
view of his efforts. ' ) :

* - The next provision to which I would refer is clause 8,°which seeks tofempower -
the Income-tax Officer to visit premises, make enquiries, call for accounfs and
gtamp them. This clause is somewhat similar to a clawse which was adopted
by the Select Committee on the 1939 Income-tax Amendment Bill but rejected

-

~
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.-by this House. it is six years since that Bill was passed and there has been
smple time to judge the extent of the disability under which the lncome-tax
Department suffers through lack of such powers. The conseunsus of opinion
among thos¢ who have to administer the Act is that they ure gravely handicapped
through inability to visit premises, wuake enquiries and call for accounts on
the spot. 1 hope therefore that the House will agree to give us those powers
which are more than ever hecessary now when evasion is more widespread than
-ever. -
Dr. G. V.-Deshmukh (Bombay City: Non-Muhsmmadun Urban): Does
this -clause apply to bubiness premises or only premises? .

Mr. President (The Honourable Sir Abdur Rahim): Let h.un finish  his
speech

The ‘Eonoura.ble 8ir Jeremy Raisman: T will deal with that later on.

In some of the Provinces no difficulty has been experiénced in confering
-similar or even more extensive powers on minor officials. administering taxes
such as sales taxes. Nor does there appear to have been any outery aboub
harassment in those Provinces such as seems inevitable when any attempt is '
made to strengthen the hands of the Income-tax Department,

The last provision to which T would refer is clause 5(b), which seeks to close
a loophole which the Legislature never intended to leave open. This House
has by enactmg sectien 16(3) agreed in certain circumstances to include in
an assessee’s income, income from assets which he has transferred to his wife
or minor child,, It could not possibly have been the intention not to include -
such income when the income only but not the assets was transferred. Recent
decisions have however shown that in such a case the income transferred to
the wife or -child cannot be included in the father or husband’s income. Tho
amendment seeks to remedy this defect.

I trust, Sir, T have sufficiently explained what this Bill proposes to do. 1t
is in my opinion a Bill which should be examined by a Select Committee and
T hove that the House will accept my motion. Sir, T move:

Mr. ‘President (The Honourable Sir Abdur Rahim): Motion moved: .

“That the Bill further to amend the Indian Income-tax Act. 1922, and the Excess Profits
Tax Act, 1040, be referred to a Selact Committee consisting of Mr. Abdul Qaiyum, Mr.
Sami Vencut.chohm Chetty, Mr. 8ri Prakasa. Sir Muhammad Yamin Khan, Mr. Muhammad.
Nauman, Mr. P. T. Krishnamachari, Mr, T. Chapman-Mortimer, Sir Vitha] N.” Chandavarkar,
Sir Cowu ee Jehangir, Sir John Sheehy and the Mover, with 1pstructions to report by

Monday, the 19th March, 1945, and that the number of members whose presence shall bo
mecessary to constitute a meetmg of the Committee shall be five.”

The Assembly then adjourned for Lunch till Half Past Two of the Clock.

-

. The Assembly re-assembled after Lunch at Half Past Two of the Clock, Mr.
Deputy President (Mr. Akhil Chandra Datta) in the Chair.

Mr. Sami Vencatachelam OChetty (Madras: Indian Commerce): Sir, I have
heard and known that ¢he good done by a person is forgotten by the benefi-
ciaries and the evil that he sometimes chanced to do is very much remembered.
But, I have not heard of a person' who deliberately makes an attempt to
suppress the good that he might have done and impress upon the general public
“the evil that -he has done and is going to do. I am afraid that my Honourable
“friend Sir Jeremy Raisman belongs ‘to this later category. We are not un-
- mindful of his attempts to do certain good acts by the Indian public but i¥
~pasees one’s comprehension why at the end of his office, he should deliberately
threaten the Indian public thh parting kicks: This Bill is a mixture of kisses
and kicks.

The Homnourable 8ir Jeromy Raisman: Love eonsists of both.

< Mr. Sami Vercatachelam Ohett§: There are no doubt a few. more kisses than.
kicks in this Bill but the kissés are not of an ardent type. They seem to be
more in the nature of evidences for § proper divorce action thof may be taken
hereafter .and the kicks that he has proposed in this' Bill are effective and
viglent. Taking into ac@ount the kisses which ha had offered, namely, a certain
amount of reduction for personal exertions, depreciation for machinery and.
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buildings that may be constructed after the 31st March, 1945, I should think,
if it was the intention of the Honourable the Finance Member to give these
benefits, that they should be claritied with a greater and more adequate expla-
natiop than is found in the definitions given in this Bill and that he would

do his best to remove in the Belect Comnmittee the misunderstandings that
would arise as to the benefits that would acerue from these ‘provisions. ’

Coming to the latter portion of the Bill . which consists of kicks, the
Honourable the Finance Member himself has reminded the House how six

. Or xeven years ago we rejected u provision to the effect that power should be

L]

given te the Income-tax Officers, for access or entry inte the premises of any
person and to seize and impound the accounts. Invariably it is the customn,
wher_xev‘er a provigion is introduced to strengthen the fetters over the general
public in India, to quote the example of law in Great Britain. I would desire
to ask the Honourable the Finance Member to point out the corresponding
provision in the English Act, which enables the officers of the Income-tax
Department to have entry at any time into any part of the premises, to seize
nceourtts and to reopen the finally closed assesyments. I have just looked into:
the provisions of the Income-tax Act of Great Britain and I do not find any
parallel to these provisions. With regard to the entry itself I ‘came across a
famous though old passage defining the impenetrability into .a private house-
bf any person by anybody. ) :

.. "'The poorest man may in his cottage defy all the forcés of the Crown. It may be frail,
its roof may shake, wind' may blow throngh it, the rain may enter (/ would add, the snakes
may enterj but the King of England cannot enter.  All his forces dare not croas ghe threshold
of the ruined tenament.” :

That was the conception of the sanctity of the private house of a man in

‘Ehglgnd. It is persisting up to this day, whatever might have been the

-vicissitudes through which England might “have passed. -

Mr. Deputy President (Mr. Akhil Chandra Datta): Whose writing was that?

Mr., Sami Vencatachelam Ohetty: That seems to be the saying of Sir
Tlobert Walpole but I cannot immediately {race the author. The name of the
beok iz Prime Ministers of Great Britain by Bingham? . .

“T know, Sir, in dealing with India and other subject countries the law has-
got to be different. In every act you will see the difference in the applicafion
of a particular law to India as against free countries. We are not only paying
for the subjection we are undergoing in various other fields but even in the
treatment hetween man and man and between the"individual and the govern-
mental authority, there is a deliberate attempt to show that we are inferior

- beings and that we must be treated accordingly. That is the sting which any-

body has got to rebel againat. What case have you to ask for this extra power
in this legislation to enable you ta enter the private premises of any person
on the plea that you have got to look into his accounts and frame a law on
that conception. After having had the experience of such a kind of provision '
being pejected by all sides of this House six years ago how dare you to bring
a similar provision? Is it because you think that we are divided and that you
will be able to carry it through our differences and our divisions? 8o far
as this provision is concerned you may take it that all Parties will combine
and resist the attempt to give you any power to enter the premises of an
nssessee without notice. o
Now, Sir, reopening of assessments even on grounds which were taken into
censideration at the time of the original assessment seems fo me ‘to reveul
a mind that suspects its own officers. One officer makes an assessment, Com-
miceinoners are there to hear and examine the appeal, and the arsessment is
closed and then the old officer is succeeded by another- man whom it is pro-
posed to invest with authority to reopen the assessment and assess in his own
wav on those very grounds which had been considered at the time of the ori-
innl nsreasment itself T think it is a  well-known principle in the Cnurfs

"ot Justice 'that if certain points have been taken for consideration at a parti-

cular stage in the frial of a suit and disposed of, it will not be possible for
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anybody to Teopen the question on the very points which have been disposed
of originully. 'There must be some finality in these matters.

Apart irom-the liberty or license you give to every succeeding officer to
redpen an assessiment and even to injure the reputation of the person whom he
das suceeeded, what is the pos:tion of the assessee in th.s matter? Is he always
to -be in svspense as to what is geing to happen to him not only during the
period of the assessment concerned, but even alter? ‘That is, I think, a prcvi-
sion like: the hanging sword of Dumocles, to which every decent man ought to
object.  Nir, if even o1 these grounds the Honourable the kinance Member dces
not see his way to modify his views with regard to these two particular cbjection-
able featvres, 1 am afraid the future of this Bill is doomed. '

'Mr. T. T. Krishnamachari: Mr. Deputy President, the Mover of the Bill
has set himself the task of offering a gift and at the same time taking away
from us certain rights. 1 only hepe that the gift is not contingent on our
willing surrender of these rights. 1 have heard with great attention, which
is due to anything that falls from the mouth of my Honourable friend, his
explanation of the gift. It has been represeuted by the industry that while
they are appreciative of anything coming in the shape of encouragement or
subsidy in regard to setting up new buildings or replacing worn-out plants,
they feel that the concessions shown have not been substantial, at any rate
not such as to persuade those people who are unwilling to spend money and
replace their worn-out plants, to make a change in their attitude. Sir, Gov-
ernment have been subsidising payments made . by the industry to their
cinployees during the last four years. The Excess Profits Tax which has
henefited the country’s exchequer has also benefited the employees, as emplovers
whe nave been cetting subsidies from the Government indirectly, of course.
as a consequence of the levy of E. P, T. have increased the remunration to
their emplovees. No such incentive is provided by the concession that has
been given in this Bill. It has been said by people who are in the know, and
whoe represent the industrialists, that this concession, without a_ similar con-
cession in regard to Excess Profits Tax, is practically of very little value. 1t
may be, Sir, like looking a gift horse in the mouth, but if the intention of
Government is to encourage industrialists to replace their plants and erect new
baildings, if it ds their intention to subsidise these people to some extent s
ngaiyst increased costs both in the erection of buildings and in the matter of
replucemnent of plants this concession does not go far enough. -Where is the
magic in beginning this concession from the 1st of April 1945? This is a-single
gift given quly in- one calendar year. Why should not this, concession be
extended in regard to replacement of machinery and erection of new buildings
during the vears 42, 43 and 44 under conditions which probably as compared
to what may exist after 1st April 1945, were equally costly and difficult indeed.

1 do not know if the Honourable the Finance Member has given due weight to -

the representations which were made by the industry in this matter. I do
hope ﬁmt between now and the conclusion of the Select Committee’s meetings,
he will be able to consider this matter further and come to a decision &% to
proposals to make this gift somewhat more valuable and ‘something more solid
aid that he will place these proposals before the Select Committee. |

I regard to the other matter, namely, the differentiation between esrned
incommes and unearned incomes, we have to comgratulate the Honourable the
Finanee Mewmber for having taken this step. He has explained to us why this
step wus not taken carlier due, in the main, to the fact that the Taxation Enquiry
Comniittee of 1924 as well as the Income-tax Enquiry. Committee of 1936
considered that the time was not opportune to introduce this change in the
tax structure. “Buu at the same time, Sir, I would like to urge on the Honour-
able the Finance Member the fact that the concession vould have been n little
more generous. In fact if he should copy the system obtaining in his own
country, I think he would have been a little more liberal.

The Honourable Sir.Jeremy Raisman: It is exactly.the same.
Mr. T. T. Krishnamachari: I thought it was 1/5th.-
The Honourable Sir Jeremy Raisman: [t used to be 1/5th, but not now.
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Mr. T. T. Krishnamachari: 1 amn not aware of the amendment. 1 ‘muat
bowever put the blame for my mistake on the records obtainable in the Library
of the legislature which appe:rs to be quite out of date. Nevertheless I-think
the {toncurable the Finance Mewber will do well to consider making this con-
cession o littie more gererous, and in this connection 1 would ike to suy that
aleng with this concession to earned. incomes, the Honourable Member should
consider the question of raising the limit of exemption in the natter of inconsc-
tax sesessment.  If he had done it along with this differentiation between carmed
and uiearned “incowes I think the public and the country would then ‘have
‘probably more to feel grateful to him for, than for anything e'se he has done
ali these six vears.’ -~ "

[ now come to the most contentious portion of this Bill; and 1 um ufraid
that my Honourable friend has not really set himself out to take the House into
Lis confidence in asking us to go behind the House's own decisions and to
accept the position which it refused to accept six years back. My Honourabla.
friend who spoke before me was fully aware of the position, and I was sur-
prised that he did not make it plain to those who were not in the House ut
that time. It has been suggested in the notes on clauses that clauses 7 amd
15 Lave found u place here m this amending Bill beceuse of two recent cases
which have been decided. in which the Government have lost a large umount
of revenue. 1 would have liked the Honourable Member to have told us what
the details of those cases are, what are the principles involved, how it happened
that thee jud:es of the High courts felt thut the Government should be deprivad
of their legitimate revenue. If really we are out here in this amending ‘Bill to
circumvent every decision of a High .Court, I.am afraid that that is not the
primary-or legitimate business of the Legis'ature. The Legislature makes laws
which are reasonable, where the safety of the citizen is adequately safeguarded,
and the revenue position -of the Government is also equally safeguuwrded. A
bulunce is struck between these opposing interests; and with the law in thatv
poeition, if there is one case somewhere in which a decision goes against tne
department, does that mean that the whole principle must be withdrawn or
reversed and there must be a change in the legislation so affected? It is not
the first time, within-the short time of my experience of this House that we
"huve had Honourable Members on the Treasury Benches coming forward with
an amending Bill seeking to circumvent the decision of a High court.. T weuld
asik iy Honourable friend il the same tiing can ba done with egual-impunity
i his own country. After all. if these laws_ are fundamentally defective, they
are laws which were given to us by Britain, if the jurisprudence ‘is defective, it
is because it is a copy of British jurisprudence; if the law of evidence 13
rather defective, it is based ont the British law of evidence. It is the gift of
Britan, to India. But the Honourable Member wauts to twist it in such « .
manner that it -will suit his purposes. It has been suggested that in so far us
these two sections sre concerned, the law in England is different from the. law
that_exists in this country, and we should only be bringing the law in tune with
the law in Britain by this amendment.  do not know-if my Honourable friend
will get up and say.that the safety for the citizen in this country is normaily
even one-tenth as secure as thd safety for the citizen in Britain. Will steps be
taken to amend the laws of this country to equate it with the position that
obtaing in Britain? ' i

Along with this comes clause 8 which proposes an addition to rect'on 28,
giving power to an income-tax officer to ‘enter premises and to call for and
inspect a person’s accounts and stamp those accoutits after mspection. T see
one slight difference between this clauee and the clause as it was found in the
1938 Amending Bi'l. There, as amended by the Select Committee, an .income-
tax officer may, if so authorised by the Commissionér in writing, enter such
premises; Here it says ‘‘if so authorised by the _Ins%o;cting Assistant Commis-
sioner in writing'’. Apparently the status of the Inspecting- assistant com- -
missioner has since been raised during these six vears. The question really is
one in which I think the House will be. very much interested.
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Before taking the House back to what happened in 1938, I would like to
join issue with my Honourable friend in regard to one particular point whicn
he quoted in-support of his contentions. He- said the department have «x-
perienced difhiculties because of the wunt of this particular provision, viz., the

. proposed addition 1o section 88; and he also said that public opinion in this

0

eountry has really improved as regards fears concerning such métters as -ave
covered by this proposed amtndment since 1988, He suggested that the Scles
Tax Acts passed in the provinces have an analogous provision. I join issue with
hii “on that matter,” because I happened to be a member of a legislature of
a l])rovim:e which happened to be the first to pass a Sales Tax Act. I happened
to be in the select committee; while the Sales Tax Bill was in progress; it is true
that the Provincial Government had suggested the inclusion of a-similar clause
in the Bill at the time or rather it found place in the Bill as it came before the
Salect Committee; and it is true that the bureaucracy behind the responsible
Government urged that this was a verv necessary clause in order to safeguard
the revenue position.” But the Government being a popular Government zould
not verv well -resist the pressure brought to bear by public opinion, and the
clause was deleted, I believe, in the Select Committee stage itself. Anyway I
will admit thas that clause has been restored now in the Madras Sales Tag Act. ~
Probably the Honourable Member has got a recent copv of that enactment from
Madras,"unless it be that he is basing his view on a similar enactment of another
province . . . . . o .
Mr. Sami Vencatachelam Ohetty: It was published- for eliciting public

opiuion. . .

P Mr. T. T. Krishnamachari: 1 think it was brought in by a Governor's Act.
Section 93 rule prevails in Muadras; at any rate the Governor there is an-

- autocrat, equivalent to Hitler, or Mussolini or whosoever one would liken him

An Honourable Member: Churchill? ‘

Mr. T. T. Krishnamachari: I do not know if that would be correct, much
as we dislike Churchill he is responsible to & House .of Commons; and it has.
happened in Madras that, this provision was restored by a Governor’s Act. The
very idea that a provision 4n a revenue -collecting measure, which has been
resisted by the popular representatives.” which a popular Government has accept-
ed as Leing reasonable, is being restored by an autocratic Government is an
additional argument why this’ House should not allow the Honourable® the .
Finunce Member to get away with this particular provision. On these two sets
of clauses T have something more to say. '

! have been watching the position of income-tax revenue of this Governmei:t
for the last three years; I had the good fortune or misfortune of hearing’ quite
a lot of things that happen in this country; and I am firmly of opinion that
this Government is perhaps collecting jurt- 50 per cent. of what is its due; and
I do endorse what mny- Honourable friend Sir Henry Richardson said the other
d4y, that the honest muan bears the burden of the evasion of the dishonest ones.
I will ask the Honourhble Member, is it because that he has not been armed-
with powers under sections 84 and 38 that the present state of things exist in
‘his depbrtment? He has not told us that it was so. He has not told us that
the Government have lost a large amount of revenue, something like 50 per cgnt
of its dues merely because we have not armed him with the powers contem-
Flated in section 84 and section 38. The real difficulty is not due to this fact.
Tie well-to-do man, the rich man, the man who has & pull socially, who is in

-a position to meet commissioners and assistant commissioners, who has access

to nigh placed people, whom he could meet when theyv arrive at stations with -
garlinds and at parties which he throws in their ‘honour, can get away with
anything he wants. I quite concede that the department is unablegto take -
action against these people or put them in a criminal court because the laws
of the country do not permit them to do se; and invariably in such cases the
department resorts fo compounding with these people in regard to their ducs

and anything which they compound is always to the benefit of the assessee
who has been continually cheating the department. Will the Honourable

D2
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Member say that there is no such thing in his department? 1 do not say
anything about corruption: corruption probably exists in that departent like
in any other department; Lut I do say that those who are responsible, those
who are occupying responsible positions do make distinctions between the
rich and the poor, between the powerful and the powerless; und the powerless
have to pay often times without. demur, often times cannot go beyond the
assistant commissioner; they may go to the tribunal in a few cases, but the
powerful people evade taxes and keep the Government away from their legiti-
mate dues for four, five, six, seven, eight and even nine years; and if the
Honourable Member would only give us a list of the asseséments which are
still pending from 1940 and 1941, he would only prove my case. My Honour-
able friend has not suggested that, suppose we arm him with ths
powers that he wants under section 34 and 38—that he expects to
collect at least 50 per cent. of that revenue which the Government have been
cheated of. No such suggestion has been made., But while offering a-gift,
while offering something to the industrialists of this country, while offering
something to the aniddle class man of this country, he brings two proposals one
of which has been categorically voted upon 'and voted down. in this House.
The ciher one is a proposal which I see was eliminated fron the 1988 Rill
by uu’amendment moved by Sir John Sheehy (Mr. J. F. Sheehy ‘as_he then
was). You will find it on page 4058 of the Assemblv. Proceedings dated -he
7th December 1988. Sir John Sheehy aid: -

“*Sir, I move :

‘That for part (a) of sub-clause (1) of clause 38 of the Bill, the following he substituted’.”

I do not know why Sir John Sheehy should turn now a somersault and
cume before us and say ‘I am eating back my own words. Do let me support
my Honourable Member to bring forward a Bill with a provision by which I shall
be eating Lack my very words. 1 do not know what transformation has come
upon Sir John Sheehy. In fact, I hope that before we terminate the proceed-
ings today we shall Have from the mouth of Sir John Sheehy the reasone why
he has made a change. .

Sir John Sheehy (Government of India: Nominated Official): Which amend:
ment was that? Will you read out’'the amendment? ’

Mr. T. T. Krishnamachari: The amendment was this:

\;‘(a) for the words ‘for any reason’ the words ‘in consequence of information which has
come into his possession the Income-tax Officer discovers that’ shall be substituted.”

That is the wording in the report of the Assembly proceedings

Sir John 8heehy: I think the answer is that it was an agreed amendment
at the time, because we could not get our way. - -

Mr. T. T. Krishnamachari: I did not suggest that my Honourable frien
moved it suo motu. Undoubtedl¥ he was a party to the agreement and T don't
suppose he strained his conscience in coming to that agreement. I am sure
he would not have done it.

‘The next question which engages our gttention is in regard to what happeed.
in 1938 to a provision analogous to what is found in clause 8. I think it would
haove been more appropriaste from the mouth of my Honourable friend.
Mr. Sami Vencatachelam Chetty who did move for the deletion of a. very
similat sub-clause—the only difference being the importation of the words ‘if
go authorised Ly the Inspecting: Assistant Commissioner in writing’ inStead “of
the Commissioner in the 1988 Bill. It was opposed by Sir Jaraes Grigg and the
House decided by 64 votes to 45 that Mr. Sami Vencatachelam Chetty was
right and that his amendment should be supported.

Sir. T would like Sir John Sheehv, before he replies or rather‘he adds to
tha infggmation of this House, to look into the proceedings and look into those
words of Sir James Grigg in regard’ to section 84 of the Act. He said:

““Sir, perhaps I might say two words in support of this amendment. It was put in

because a great many fears werm expressed that under the clause, as worded, even sfter it
left the Select Committee. a fishing inquiry without any sort of information whatever wae

3 r.u.
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possible for the Income-tax Officer. - That was cestainly not the intention of the income-tax
administration and we put this in order to make it clear and; indeed, n order to stop the
Income-tax Officer from making purely fishing inquiries with no basis at all. I undeystand,
Bir, thet it would reessure Honourable Members opposite eveu more if instead of tiie vague
word ‘Information’. we put in ‘definite information’. }

1 want the House to note that the improvement from -‘information’ to
.definite information’ was a suggestion from Bir Jameg Grigg. '

The Homourable Sir Jeremy Raisman: That shows that w¢ had an open mind
but we have had bitter experience. =~ *
© ‘Mr. T. T. Krigshnamachari: My Honourable friend is a great Yogician. ~1
should like to say something about his great logical faculties. I should like
to tell the House how he would be able to put this House clearly in a dilemma.
I know my Honourable friend's mind is very agile. If it does not suit him
to reply to a query, my Honouruble friend sometimes comes. forth and says

. ‘Well, there is no common ground between. 8o, I am not able to answer
you'. It might be that on another oceasion my Honourable friend would say
‘T can convince you but you won't be convinced. 8o, I 'will not make an
attempt to do so. Now, he says”the change is sought to be made because of
his bitter experience. He says, ‘Having been so genérous angd so keen to pre-
serve the rights of the assessees all these years, we now give up that doubtful
task and we want to eat back our words and to go back to the position which
existed in the Amending Bill of 1988, when it was a Bill and not an Act’
because of bitter experience which has now closed  what ‘was in 1938 an open
mind. It is for the House to judge if he is right.

" There is no use of harping on a thjng which has been threshed out thread-
bare, ¢ven though in my absence in this House. The fears of the assessees are
aiways there but at the same time I agree that the other set of facts do ‘exist
and I think that they exist because niw Honourable friend did not have the
"time to devote his attention to the problem and my Honourable friend Sir John
Shechy was not able to exercise that amount of determination to twist the tail
of those officers who will not do their job and hence the country is poorer
and hence it is that there is a black market in this country and hence it is
that if you go to Bombay you see money flows if the streets. You have
merely to go to Bombay to see how money flows there, how every-third mapn
that you see there is a millionaire. How did he make his millions?

Mr. Jamnadas M. Mehta (Bombay Central Division: Non-Muhammadan
Rural): Don’t be too sure about that.

Mr. T. T. Krishnamachari: The point really is this. There are instances
within our knowledge where assessees, who two or three years ago were in
great difficulties and owed large smounts of money to banks, have all now
become very rich men. They make big gifts, get titles, are prominent :n
society and give tea parties which are attended by gubernatorial functionaries.
How does all this happen? It might happen because there exists a second
set of account bopks becuuse there exist banks in the backwoods to which funds
have been transferred. Would the amendment of Section 34 and Section 38
cover that position? 1f a merchant in Bombay removes his books to- Jaipur,
would inspection by the Honourable Member’s officers help the position in any
way? If the Department has informers and if the Department knows before
the books are actually removed, there may be ways ‘and means of getting at
them, but more often than not that posifion does not exist. Some time back. .
in Bombay I was told that if a erson goes to a race course and he is lucky to
win Rs. 15,000 or Rs. 20,000 on booked bets when he gets paid by chegne
on a bank he can easily get that money augmented by another Rs. 10,000
because there are people in Bombay willing to pay a premium of fifty per cent.
on the value of a cheque of this type endorsed to them. Money earned in
this way by gambling in the race course need not be accounted for in the
matter of income-tax. T was told that prizes earned in connection with prize
bonds bring offers from people to purchase cheques covering 8Such prizes-at
figures much higher than the amount of the cheque itself. All' this might
be hearsay but there is always some truth underlying it. I am sorry my
Honourable friend Sir Rfmaswami Mudaliar is' not here—I am glad he has
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now come back—I often speak from hearsay, but it happens to be very often
to be genuine fact. Of course, opinion expressed in this matter is largely
hearsay. . ‘

Sir Oowasjee Jehangir: What happens there? Please tell the House.

Mr. T. T. Krishnamachari: I am not here for providing asmusement -for
my Honourable friend, and therefore Mr. Deputy President, I shall proceed.
At is not a matter for amusemeRt, it is a matter in which fears are reail
genuine, even if you put it as-merely a matter of personal right of the individual.
If teuday granting the Act is to be amended, und the Goyernment can do it by .
an ordinance from His Excellency the Viceroy, we would have-no more say
about it. If they ‘do it, well, it would be-circumstanced by one fact that
- notwithstanding that the ordinance would have application for some time to-
come until this House or its successor decides’ what ought to be the perde
during which the effect of that ordinance would be in force, it would necessarily
e temporary. It is nothing new. The Government have amended vsrioqg
Acts passed by this Legislature by means of ordinances, only this House is-
not allowed to take any notice of it-and we have not even been asked about
our opinions in the matter. If that is to be the mafiner by which tire change
needed is brought about, then we will have no say. But is it"right to ask
the ‘elected Members of this House to accept a position that it is to be placed
permanently on the Statute book even if it be a provision urgently needed at
tire moment merely because for one reason that the Department is not efficient
enough and sécondly that there is a temporsry circumstance which they want
- te tide over, and they want to enact these provisions which reslly impinge on
civil liberty permanently? ’

8ir, before concluding, -1 would®say ‘that I am singularly unconvinced by
the .arguments put forward by my Honourable friend the Mover that because
of the fact that he feels that some Provincial Governments have passed the
snles tax measures, that there are analogous provisions in those measures and
-therefore the provisions should be brought into this tax as well. I would give
him a tip, if he' wants it. If he looks into the Madras Public Health Act, be
will find therein right of entry is provided for officers of the Public Health -
Dépurtment. If you provide for entry in the matter of public health, it dees
not mean that you should provide for matters-in public finance also. The two
things are not on ull fours. 8o, citing the fact that there is something which
has been done in Provinces, particularly-in & Province like mine where auto-
cratic Tule is the order of the day, I think, does not give any support to my
Honourable friend. On the other hand it detracts from any merit which the
Honourable Member’s argument in supporf of this new amendment might have
carried with it. ‘ '

Sir, my position is very difficult because as I said he has brought in a Bill
which we have to accept because it is good perhaps, but-there is something
else in it which we have-to resist. I do hope that this House will resist thd
reintroduction of these two clauses which will cause a lot of hardship to peovle
upless it be that between now and the time when the Select Committée reports,
my Honourable friend would have furnished ffesh and more convincing reasons
to show that we- are in the wrong and that we should therefore accept his
proposals. '

Dr. G. V. Deshmukh: Sir, ] do not want to.deal with the very technical
and commercial aspects_of the Bill, but I want to look at the Bill from the
ordinary layman’s point of view. 8ir, you remember that when I interrupted
the Honourable the Finance Member I wus asking him for an explanation as to
whether ‘premises’.in clause 8 meant any premises or only business. premises. |,

Mr. Sami Vencatachelam Ohetiy: It includes water closet as well.

Dr. @. V. Deshmukh: I want to draw the attention of the House to the
gtatedment of Objects and Reasons attached to the Bill. It says under clauses

and 10: .

“‘The Income-tax Officer is hampered, especially in these days of high taxation and black
markets, by lack of any power to visit business premises and to call for and Ainspect accounts."”
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I want to draw the atiention of the House to this that it definitely says
business premises’. Now.when we look into clause 8(2) it says:

“Thelincome-tax Officer n.uy visit the premises of any person . . ... "

Now, Sir, from ‘business premises’ it has come to mere ‘premiges’ in this
very paper containing the Bill'and the SBtatement of Objects and Reasons. In
other words, the Income-tax officer can go and visit any premuses. Sir, those
who kicw the ‘history of this question at the time of the last Income-tax Bill.
will remember that one of the main reasons for dropping this clause was that
the House felt and rightly felt that giving so muech power to an Incom:atax
officer to visit premises and to visit houses in this country between any hours
in the day will only give an opportunity for him to harass fgnorant women and
children in this country. I do not see .smy reason for changing my opinion now
when the same set of conditions prevail even today, if anything in a worse form.
However, Sir, even in a beneficial measure like rationing, the experience of the
country has been bitter. Whereas popular opinion has been for rationing, -he
experience of the methods and the manner in which that measure was admi-
nistered has been very bitter so far as the population is concerned.- 1 do not
want-to give instunces which actually happened in Bombay City. Under the
pretext of rationing, I have known Rationing officers going into houses at ten
of the clock in the morning and leaving the house at ten of ‘the clock at night.
The houses were all of well-to-do people belonging to my constituency and they
grumbled to me about it. Actually the Rationing officer went there at ten of
the clock in the morning and left at ten in the mght. What do you think the
Rationing Officer asked the inmates of the house. He asked them to open the
ircn -safe where women's ornaments are kept to see if any grains were hoarded
there or not. These are not exceptional experiences -of people. Apart from.
the merits of the measure as to whether you get the amount of money from
the tax which you are going to gather and with which I do not interest myself
at the present time, 1 do say that the method and the manner of collecting
the iax az suggested by this clause is most objectionable and, therefore, 1
hope the Honourable the Finance Member will see his way.to drop this clause
‘altogether. 8ir, I would not be prepared tc give this authority even to my
own Government, if at any time the Government comes in, I mean the Con-
gress Government, 1 would not give it this power because it is not right that.
any administrative official should be empowered with such powers:” After ull,
the people in a country, except in times of emergency, perhaps there may be’
exceptions, but I say ordinarily,. even in times of emergency,—thé people in a
country are not mecant merely to pay taxes and that they have no other
vights. They have obligations, 1 adit, but side by side, they have rights and
it is the duty of the authorities concerned to see that when they are exercising
their rights of taxing, the_rights of the public as well are respected. -I hove
that the Finance Member. will agree, I hope the House will agree to the
elimination of this c¢lavee in foto. T hope the Hou:e will never accept it. "If
that is not possible—and I do not see why it should not be possible—it will
have to be restricted only to business premises. The Income-tax officer shonld
not be allowed to visit private houses or premises and ask to see the accounts.
That is not right from the point of view of the dignity and respect of +he
Indian nation as a whole. .There is such a thing as the sanctity of private
residences and homes and the authorities should not trample on that. -

My second point with regard to this Bill is this. I do not know what their,
idea of research was when they drafted this Bill. T find they talk «in large
termns but disp'ay a narrow mind. What is it that they are giving the relief
“in 1espect of research for? They have mentioned research conducted in that
«particular business. If the textile industry tomorrow wanted to spend on
“medical research or research whieh help in the improvement of human society
in general, likke the Rockzfeller donations or some such thing, then ‘naturally,
so far as I can read if, they will not get any relief with regard to this kind
of research. :

. 'The-Honourable 8ir Jeremy Raisman: Under the existing Income-tax Act
bequests of an educational or charitable nature may qualify for exemption.
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Br. @. V. Deshmukh: If the Honourable Member will socept 1y suggesticn
under any other name 1 have not the least objection. But what we find is
that when an Act is passed the aims and objects of the framers of @he iaw
are not taken into account by the judges who decide these cases and they
follow the strict letter of the law, however absurd it may be. In the cir-
cunmstances and with the experience that we have it is our duty to see that
if o measure is liable to be misinterpreted and to lead to uunnecessary harass-
ment, it is better that the measure should be eliminated and dropped ultogether
-vhan put on the Statute book in an ambiguous formi. That is why T have
suggested the elimination of clause 8 altogether. Similarly, with regard to this
research a!so 1 suggest that one kind of research is not useful only for that
particular line, in which case it does not deserve to be called research.
Indeed, if you look to the history.of the industrial prosperity of the western
nations you will find that research is not worked in particular industries. Tt
is true that with capitaliem whatever research was made in any line was used
by the capitalists for the prosperity of that particular branch. All the same
it does not mean that you should restrict whatever relief you are going to giv:
to any particular kind of research. And if your industries and taxpayers bhave
made a lot of money, I for one would be very happy if a good .deal of the
money should be diverted into channels of research which will be of use mnot
.only to one particular Mation but to all the nations.” Therelore if the Finance
Member can see his way to give relief in a general way for general research,
it will be much more advantageoun for my count®. 1 happen to be a member
of the Bombay University.. T have represented the University in different
capacities and I can te'l you that the growing need of the country, before the
war, during theé war and after the war is research,—medical and industrial re-
search, chemical research and research in every form. There is no university
which can do any research. Tn particular, the Bombay University is crying for
tunds for research, and T know of no rich university which can’ afford any monev
for research, even in huinan fields. Therefore if the Finance Member. can stretch
and extend this so that the money given- to research will be a regular relief
from taxation it will be not only good for the taxpayer who ean afford to pay
but he will be doing something good for ‘the who'e country and eventually for
tke whole of humanity. ’

Beyond these particular points, as I said, I do not want to go into the
technicalities of this Bill because there are many others who are perhaps more
compatent to deal with the slab system and all that. But I must
say again that this clause 8 is a very dangerous provision, and instead
of putting very much intd the coffers of Government by way of taxation will
add very greatly to the harassment of the public. I therefore urge on +he
House and on those of my col'eagues who will go into the Select Committeé
to see that this clause is completely dropped and that no power is given to any
official to visit any premises. If such unlimited powers are given, there will
be no distinction between this Government and tyranny. :

. Mr. Hoossinbhoy A. Lalljee (Bombay Central Diyision: Muhammadan
Rural): Sir, T have net much to say generally on the Bill at present. I find
that the Finance Member has succeeded directly or indirectly in getting *ko
_mcet powerful elements in this House to agree to serve on the Select Commit-
tee. I am sure he hus made sure that these gentlemen are willing to serve
ou the Seléct Committee. Therefore so far as we on this side -are concermed,
we may take it that the Bill is going into Select Committee unless the Leaders
of these Parties are still open-minded in this matter. ’ ‘ -

8ir, I will make an appeal to these Leaders with reference to clause 8
which refers not on'y to income-tax but attempts to take away the-liberties of
the people and interferes with their individual privacy. The Finance Member
after haying some rights vested in the police in several Acts wants also the
rights to enter into any premises at unhy time, even private prentises where
there may be purdah women or where there are small places set aside or
prayers, as in most Hindu and Muslim hayses, where strangers cannot be
ellowed. If the Finance Member after having been in this country for .30
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years does not realige thut, 1 am sorry for him. This kind of thing makes us
think _thut no consideration is given when an I.C.8. wants to attain his
ob,ective. Poes the Honourable the Finance Member admit the charges that
w.y friend Sir Henry Richardson and other gentlemen have levied that - his
Income-tax Department is- corrupt because they have insinuated that he _is
l({;mg lurge revenues? Every year the Honouwable the Finance Member in his
budget speech refers to the good work of his staff who -he says -has worked
honestly and sincerely. Even the Home Member when he visits districts to
attend police prize distributions speaks of the police force which is the only
force which is honourable and honest and so on. Many a time the Oppositio;l
try to show that in the interests of the masses they are most anxious to et
out from the rich every pie they can. True, we must appeal to the masses but
ler them come forward and tell the- masses that their Houses will now bo
senrched and then I will see the results. We fought the Government and’
all the multi-millionaires. We sent the police after them. Since 1938 I have
beexr pained -to watch the attitude of the Opposition but thank God that within
the last five years they have realized the situation and have watched ths
liherties of the people trampled upon. .

Sir, 1 should' have thought that a man like the Homourable the Finance
Member, who is supposed to be a great tinancier, should have understood the,
wenning of credit. He has brought more than half & dozen Bills into tm.
House so that no attempts should be made by a shareholder or anyone against
a bank or u corporation as that would affect his credit. They are" protecting
the banks lest the shareholders or somebody shou!d make .insinuation against
the working of the bank in a manner that would take away the credit-of il
bank. We now find in the Secretariat offices, North'and South Blocks, that
clerks have been taken to watch the entrance of anyone to these Blocks. Do
the authorities fear thut otherwise information might leak out? Go to any
Government departnrent and you find the same thing. For the matter of *that
go to the recently created Food Department, more rightly some say starva- .
tion department. Everywhere you °find big boards— Establishment’,
‘Accounts’, ‘No Admission’! Isn’t it so? ' .

The Honourable Sir Jeremy Raisman. | am making no admission about it!

Mr. Hooseinbhoy A. Lalljee: So far us Indian business men are concerned |
thut is the positien. But these things will never trouble:my European friends
whether they sre creditor nation or not. . The superiority complex is there
and no Indian dare go there: ‘‘Bara sahib ka huliam kalna hai? Chala jaol’
I would like my friend, the Honourable the Finance Member, to try visiting
some of the European homes where there are often bull dogs and when he finds
specially the board ‘‘Not at home’' he will soon ask his driver to drive him
back. We must protect ourselves and we are not doing that. "Don’t you
realise that you lmve-also a purdah system, but under this new Act anyone
will be able to come in. Often Government tells us that we do net want to
tonch your religious sentiments. But when thev want to do something then
there is no such thing like religion, there is no sentiment, there is no common
sehse. 1 warn the Honourable the Finance Member seriously that if he sends
one of his Sub-Inspectors to the house of a Mussalman he will see that there
will be a right royal fight, even if he sends an American militaryv man. . . .

‘The Honourable Sir Jeremy Raisman: But I inay send him to the shop of
‘a Hindu. Why go to houses .of Mussalmans? .

, Mr. Hooseinbhoy A. Lalljee: If you send a Musl'm to a Hindu shop, be
prepared for o Hindu-Muslim riot. You may laugh but in 1928 and again
in 1931 we had riots and within a space of five months Bombay lost nearly
4,000 people. It was due to improper entry in the mohallahs. Can you say
‘what advantage is this to a business man from whom you want to collect this
thoney? Can you, in a big business office, allow your Income-tax officer to
get in, ask for books, look into books and put down seals and stamps? What
will be ‘the firm's credit? How can the business man carry on his business?
-It is absolutely impossible. 1 do wish that you go and see how business is
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being done in Mandvi and Ka'badevi. 1 do acknowledge that when account
books are sent to the income-tax Office they tell their men that they ure
confidential. On the one hand you have got thcse rules, you take pretty good
care to see that the assessee’s books of accounts are not divulged to anybody
but here you want him to meake an exhibition. Does it not happen many
times out of sheer vindictiveness that one or other officer may enter an office
and there ends the whole show. The man is doing lakhs-worth of business and
there comes the Income-tax Officer and asks for the account books. What
happens? A holiday. I mean the husiness is closed. What else can happen,
ultimately the business is closed down. This has often happened. .Th.ls is-
not & matter which people who are not in the business realise but this is 8
fact. Furthermore I fail to see for what reason you are going to put down
business people like this God alone knows. It is not, I feel certain, for the
purpose of getting more income-tax but it is because you want to give some
1nore power to the Income-tax Officers, for what real objective God alone knows.

The question .that is now before us is; dre we going to allow under any
pretext entry into our houses or business place to any Government officials
‘without permission? That is the first point. And secondly, can our business
tolerate an outsider to go into business premises and make an exhibition of
force and. will it not injure the interests both of the community as business-
men and as private individuals? I say it is high time that we do realise this
and unless the Honourable the Finance Member agrees to drop this section we
ought not to agree to refer this Bill to the Se'ect Committee.

Mr. T. 8. Avinashilingam Chettiar(Salem and Coimbatore cum North Arcot.:
Non-Muhammadan Rural): Certain clauses of the Bill have attraéted the notic3
of many Honourable Members and I should not like to labour long on those
clauses. But I would like to refer to some other clauses. 1 first refer to the
question of earned income, which is really a welcome -change that is long
cverdue and now that we have it, it is gopod. But in that T wish to say 1n
amendment i8 necessary. If it is earned income it must be earned by the
person himself. I find in the definition in clause (c): )

“which is chargeable under the head ‘Other sonrces’ if it is immedistely derived from
personal_exertion or represents a pension or superannuntion or other allowance given to the
assessee in respect of his past rervices or ths past services of any deceased person.” .

. It it is given owing to the past services of a deceased person, it wonld
certainly not be an earned income. When T look ati the English Act, it is:
made more specific there and is more acceptable. Tt says:

*‘Compensation for loss of office given in respect of the past services of the individual or
of the husband or parent of-the individual.”

That, Sir, is more exact and more acceptable than a general clause saying
‘the past services of any deceased peron'. . - . -

The - second point which 1 would like to mention about karned .income is
this. They have fixed Rs. 2,000 and 10 per cent. of income as the upper and
lower lithits of exemption to be made. My plea is-that in the case of lower
incomes instead of fixing 10. per cent., a definite sum may be fixed below which
it would be unfair to go. In cases of lower incomes 10 per cent. will be %00
poor a sum. I would suggest that some-figure may be arrived at. It should
be in figures apart from the percentage. .

Now I come to the second ‘question, that is about the additionsl deprecia-
tion alldwed for plants and machinery. ‘I have not been able to understand how
they have arrived at the date 81st March, 1945. Tt is certainly ndt a propet
date, because the rise of prices does not commtence from the 31st March, 1945.
Prices have been much higher in the previous years than they would possibly
he in the ceming years. There have been times in the past when there have
iwen absolutelv no controls and prices had been soaring very high. T have
‘so1e experience with' some of the textile. mills in Coimbatore. Where 6000
spindles norma'ly would cost two lakhs, people have to spend six lakhs and
for buildings T know that the prices are nearly 300 per cent. The reason that-
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is given to us-is that the figure in England is 20 per cent. May I ask whether
tho priccs in England have really soared up as high as prices iu India? As
far as I know and‘ it is open to the Finance Member to correct me and give
me the -figures, prices in England have never gone to such high percentages
a8 in India. ) .

The Honourable 8ir Jeremy Raisman: Have not the prices of the products
which the mills have sold also gone up proportionately or more than propor-
tionately ? - o _

Mr. T. 8. Avinashilingam® Ohettiar: 1 entirely agree that the prices of the
mill products have gone up but you are taking away everything in Excess
Profits Tax. Anything above the standard profits, the whole thing is taken
away by the -Excess Profits Tax.

*  Mr. N. M, Jogshi (Nominated Non-Official): 60 per cent.

Mr. T. 8. Avinashilingam Ohettiar: Not now. You are in very old times,
Mr. Joshi. I agree that they have had a large amount of profit but you are
taxing them heavily enough over that profit. When you want to give them
;t depreciation allowance, give them a proper one and that js all that I plead
or. .

And then what 1 suggest is that it will be a small relief if the date is
fixed at 81st March, 1944. You may say that the accounts for the previous
year have been submitted but the assessments have not been made for the
. year 1948-44 and this concession may be given from the year beginning with
the 1st April 1944 instead of 1945.

. Another point which I wou'!d like to impress upon the Finance Member
is this, viz., the point that was made the other day by & Member of this
House, that unless some guarantee is given that this relief will be giver
for some years the benefit that -will accrue to the Income-tax assessees from
this provision will be precious little. That will not be an encouragement for
pecple to expand their industries or to order for mew plant and machmery
etc. So I would suggest to thé Honourable Member, though he may not make
a provision in the Finance Bill to that effect, to give us a promise forthwifh
that this provision will be ‘kept for another five years at least. Unless that
promise is forthcoming this benefit whicls he promises to give will have precious
litlle effect. .

The third thing that'I would like to take up is the matter of contribu-
tions to research. It is really a welcome change. -We should ‘give credit o
the Honcurable the Finance Member for the imagination he has shown in treating
this expenditure as allowable expenditure.. But in this there is something
funny. There is one difference between the British Act and the provision made
in the present Bill. In the British Act the authority to approve this expendi--

. ture is mentioned but the Government of India want to retain this power to
approve expenditure. I find in section 81 of the Brit'sh Finance Act of 1940.

*The authority to approve this expenditure is ‘‘the appropriate Research Touncil or Com-
mittee, ‘which’ means the Committee of the Privy Council for Scientific and Industrial
Remearch, the Medical Research Council cstablished . under the Committee of the Privy
Council for Medical Research, or the Agricultural Research Couneil established under the
Committee of the Privy Council for Agricultural Research, according as may le appropriate
in relation to the activities in question.” ~ -

They are the acknowledged authorities on the subjects. But what do we
find in this Bill? On page 2 under clause (xiii) we find:

“Provided that stuch association, university, college, or institution. is for the time being
approved for the purposes of this clause by the prescribed euthority.”

Suppose 1 want to contribute to the Hindu University, ,the Income-tax
Department or Sir Jeremy Raisman may not approve of that expenditure:
Suppose, Sir, s rich industrialist wants to donate Rs. 40,000 to the Aligarh
University. Unless Sir Jeremy Raisman is also pleased to sanction it, h=
cannot give this amount. The retention of this power by Government 13
wrong in principle, because it will depend on the vagaries' of the Finance

" Member whether the amount can be given or.not. So, Sir, knowing as we
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do the predilections’ of the Government, and knowing, as we know, how. most
innocent measures of legislation have been used to discriminate between man
and man and body and body, we think it is a danger to vest this Governmeat
with this power. 1 find the sume thing in clause (g) which says the Central
Board of Revenue shall refer the question tq the prescribed authority whose
decigion shall be final. I shall be glad if the Select Committee will go iuto
the matter, and instead of vesting this power in Govermment, as it is pro-
vided in the Bill, or in the Bqard of Revenue, ®est it in a body which is the
acknowledged authority on these subject of Research.

1 do not want very much to say about what my other friends have already
spoken on, but I want to say only this much. I must say that the Honour-
able the Finance Member will come with the thundering argument that we are
not ugainst black markets and black-marketing. I may say we are aganinst
black markets snd black-inarketing. They are successful in this country not
only because of the rapacity of merchants, but also. because of the corruption,
particularly in the lower grades, of Government servants. There have been
cases of black marketing which have been brought to the notice of authorities,
bu:t where no action has been taken, and for a very good reason, namely;
that a share of the black-market money goes to the officers.

~ Mr. N. M, Joshi: That is a bad reason.

Mr. T. S. Avinashilingam Chettiar: T say that black marketing nnist be
and should be abolished. but the way to abelish it is to remove -corruption in
the ranks of Government itself. We know if these powers are vested in any
of these officers, it is the poorest people that will be ground down, and not the
verv rich, and certainly not the Eurvpean class who have in their hands -a
very large share of the business of the country. Black marketing is not con-

. fined to-any colour of the skin, it is prevalént in ali skins. So, Sir," if these
clauses are introduced, thev "will he the biggest . engines of dppression. The
Finance Member refers to the provisions of the Sales Tax Acts. Doés he know
how much grinding down of the poor merchant class is done in the name of
the ‘provisions of the said Acts? They have no peace. Money is extracted
from them, it may be for National Bonds, it mayv be for .the Defence Loan.
When an officer goes and asks a merchant for, say, Rs. 100 for a building for offi-
cers clubs or anything else he dare not say no, because tomorrow some chaprassi-
may come to his place to examine.his accounts. Sir, black marketing doss not
come. to light because there is corruption in Government servants. The basis
of this Government is exploitation, and no officer has a higher ideal than to
€arn his living. Mahatna Gandhi wrote once that it is unfortunate that the
British Government in its existence here for the last 150 years have built up
a service who serve for the sake of their service alone. Government service is
not national service in this country, and it is unfortunate that under the. train-
ing they get the officials have no longer Indian outlook. They may be Indians
in flesh, blood and skin, but thev want to serve their British masters and
please them and them alone. The result is the tremendous engine of tyranuy
this Government has become. 8o, Sir, I would like the Finance Member to
remember this: we want to- put down black marketing, but in a way which-
will not affect any man and yet rid the country of black marketing. While sup-
Porting the motion for the Select Committee, we hope the Seleet Cominittee
“will take care that some of these amendments which have been asked for are
done, - '

Sir Oowasjee Jehangir: Only two clauses of this Bill huve been discussed in
the House at this stage, and both these clauses deal with matters that were
discissed eight years ago, and discussed fairly threadbare. They have bLuen
‘brought back for the consideration of the House, the‘Finance Membér says,
doe to the past .experience and the experience gained in  the lastsgix vears.
1f the Finance Department hiive gained experience since the clauses were last
considered and since ‘the subject matter of clouse 7 at least was imtroduced
into the Bill, the assessees have nlso gnined considerable -experience, and I
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{mt wish to wga.ry the House or the Finunce Member with some of the
ties -experiences ‘that the assessees have had . . . ‘

qhe Honourable Bir Jeremy Raisman: Np change wus made in the luw,
time, to the detriment of the asgessee.

o -Blz Oowasjee Jehangir: May 1 point-out that the amendment whick my
" friend Sir Joun Sheehy moved and to which Mr. Krishoamachari reterved is

' the amendment 1 am referring to, and the experience gained by
us is_this, that if that amendment had not been moved, there would
bave been: considerable harissment during the last six years. 1 can producc
evidence of the attempts made to harass the assessee, and the only thing that
prevented that harassiyent was.the amendinent moved by .Sir John"Sheehy dnd
accepted by the House and that word put in by Sir Jumes Grigg. Matters
cannot be reopened constantly. 1f you gade powers to your officers to open
up the assessmients without any rhyme or reason, as you desire now, have you
any idea, and has this House any idea of the amount of harassment that the
assessee would be subjected to? Now we are told that the law is different
in England, and Government would like to bring it into line with England;
but I am sure the Honourable the Financu Member realises more than anvnody
else in this House the difference between the income-tax department in this
country and the income-ta® department in England. In England the income-
tax department is the friend of the ,assessee. You will find, as Sir John
Sheehy knows himeelf, thousands and thousands of cases of assessees going to
the income-tax department and saying ‘‘Kindly fill up the form; we are peadv
to sign .it’’; being certain that the -officers to whom they go will deal with
them fairly and equitably. But here things are different. I will give vou a
case that was brought to my attention only 4 or 5 days ago, of how much the
highest of vour authorities kno“; about the law. ‘ This was a case that fairly

- eiw,

astonished me , . . .

8ir Jolin Sheehy: Did you not lose a case yourself?

Sir Cowasjee Jenangir: I would certai:ly go against the department when-
ever they- really try to Hleece. 1 will now give an instance and let you judge.
A week ugo, u case was brought to my attention where' a man owued rome
Jupanese Government Paper with a tixed return of 44 or 5 per cent., and solue
Germun bonds, and -the officer said that he would add the supposed income on
that paper on to the income of the assessee and charge him income-taux on it,
because Lie said it was income that had accrued: two enemy- countries, two

countries thut may never pay any interest on those loans ,and this officer-

actually demanded income-tax and super-tax on the supposed income from these
“Japanese and German bonds . . . :

Sir John Sheely: He must not have kept his accounts on the accrual basis?

8ir Oowasjee Jehangir: No; on the cash bafp )

The Honourable Sir Jerémy Raisman: That is the whole point.

Sir Oowasjee Jehangir: That has been brought to his attention, but he
contends” it was soniething that uccrued. .

The Honourable Sir Jeremy Ralsman: Sounds a good story!

Sir Cowasjee Jehangir: I will show it to vou; I will prove it—I ha\_'e got
it here; and I want to draw your attention that officers are taking action of
that sort. .1 du not say it was mala fide—most probably it was quite bona fide :.
the officer was quite ignorant: that is why I mentioned the case. The man.
was completely ignorant; and ‘if his attention would be drawn to‘ it most pro-
bably he would withdraw it. But fancy a man who. has.sérved your depart;
‘ment wanting to charge income-tax and super-tax on the interest -on Japanese
and German paper. Can you imagine such a thing? It seems to me abso_lute],v
crazy; but still the man was serious. The point is this, that the publ_m ars
ngaiilst giving powers to such officers, and therefore T have been pleading trfa
have mere efticient” officers in your department and a larger mm_1her. Some'o
the inefficiency is dne to over work. ar my honourable frlends will ad.m:t. \,"‘.'
cannot work a man fourteen'hours a dav. and expect him to be efficient. You
must ‘give him asmstance. If. after making him work fewer hours a day you
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(Sir Cowusjee Jehangir.] - '
still find him ineflicient, he ought {0 be sucked. Bug you cannot blame a
-mun ut the same time making him work and work because this is. war time
and expect him to be efficient at the same time. It is not human. You must
Increase your stuff, and it will pay you to do so. "It is said that you eannot
find the staff. Personally 1 believe you can. '

Now, these two clauses 7 and 8 are supposed to help you to stop evasion.
There is evasion in many other ways of which Government cught to be per-
fectly well aware. There was something mentioned by Mr. Krishnamachari.
Indian States are greatly responsible for this evasion and I openly say so.
My Honourable friend the Finance Member knows it. "It is due to some of
our assessees’ having accounts in Iadian States and in British India that they
are able to evade income-tax and super-tax and excess profits tax most success
fully, and evade it in crores of rupees; and-unless you stop that . . . '

Sir John Sheehy: Can we? , A :

Sir Oowasjee Jehangir:-You can if you want to. 1t is not a question of

.twisting the lion’s tail. To say that you cannot do it, while you are losing

crores of rupees is something that 1 cannot understand. It can be done. Therc
sre cases where the assessee has an uccount in am Indian State ‘and has un
account in British India in the sume bank. He has money earned in the Indian
State; he.cannot bring it into British India without being subjected to income-
tax and super-tax. He borrows in British India against the seturity of his
current accdunt in the Indian State, and he invests this money in British
India with impunity, without having paid ' income-tax or excess profits tax:
that is known to the department and they cannot stop it-. . .

Dr, G. V. Deshmukh: There is an easy remedy: wipe out the Indian States.

Sir Oowasjee Jehangir: 1 do not want them wiped out by any means, But
this is one of the many ways in which large sums of money are being lost to
British \India. And who is making up that loss? The other assessees. The
honest assessee is making up the loss, as has been said; but beeause that state
of affairs. prevails you cannot go and ask for greater powers of which we are
highly suspicious and which might ‘lead to further harassment of the honest
man.~ ‘

1 have nothing further to say. We shall have occasion to discuss - this
matter again, and I do trust that the-Bill will be in a more satisfactory form

"when it comes back to this House.

Mr. Bhulabhai J. Desai (Bomba); Northern Divisions:’ 'Non-I;/I_uhummadan
Rural): Sir, having bestowed some labour when the last amending Bill wus
passed, 1 feel that it is due ¢ House that I should say & few words on the

. amendments which are pro . 1 quite agree that fortunately even ihouph

the Bill falls into two parts one is not made a condition of.the other, ang 1
hope thst is not the intention of the Mover of the Bill todsy. 8o that, T will
deal with tlhiem as if the whole thipg is before the House and the Honourable
the Mover will be content with whatever the House accepts or rejects. 1 ask
him to remain in that mood throughout the time this matter is diseussed.
“Sometimes, it is presented as if you either take it or leave it and I do not read
the provisions of this ‘Bill as meaning any such caution, much less a threat. .
The Bill does fall into two parts, the ameliorative part and what is called
the departmental side demands. The ameliorative part, in go far as it is the
“first idea introduced into the Indian Legislature of the socialist view of tne
future State, I entirely welcome, however small it may be. -

. [At this‘stagz. Mr. President (The Honourable Sir Abdur Rahim) resumed
the Chair.)] . ;

«The distinction is made between earned and unearned incomes for the firat_
time and T am very glad that relief is being given to the extent of a small sim
of monev out of every earned income. Whether the line is properly drawn
or whether it might have been a little more or a little less is not necessarily a
matter for discussion at this stage. but to"the extent to which that particular
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lellL‘f’ls to be given I ask the House to consider it—whether or not it should be
10 per cent. of the smaller incomes or it should be a lump sum deduction
which is desirable in that behalf. In so for.as the matter rests today, I take
it that up to 2,000 it would be exempt fromn tax. The question really arises
on «mounts above Rs. 2,000. When you go above 2,000, JO p-er cent. on, say,
2,500 would be an extremely small sum by way of relief.- |, therefore, do -
plead that when the natter comes before the Committee it would not be merely
just 10 per cent. on 2,000 whichever is the, lesser but a limit of exemption -
would be fixed which would be reusonable in that behalf. That, Sir, is the
first suggestion 1 wish to make.

The next is with reference to the oppOSlte of the sodialist side—protectirig
the future capitalist against what has happened toduy, namely, the increasc.
in the. price of materials in.order to rehabilitate the industries which have been
grevad  down  partly by greed und partly by Governmint. There heve
been two opposite reasons which hnve led to the three shifts. One is -
the demand of the Government in that the”, purposes of the war must be fulfilled
and the supply must be kept up, and the second is the failure of timelv inter-
vention which led in the name of scarcity to the rise in prices but both have
been responsible for the wearing out of the machinery which is engaged in
industries today. -Any responsﬂ)le State would naturally have to-take intc
account the fact that it requires much more rehabilitation and much quicker
_rehabilitution than would have been required in the ordinary course of industry.
The question therefore reallv assumes a very concrete form. In the first case.
the figure is modest. In the second, it might Tun into larger figures: But tie
fact still remains that it is a matter more of concrete application of the principle
by reason of the fact that, partly at "all events, the machinery 'had to be
overworked in order that the extrnordinary demands of the State for the wur-’
pose of war work might be met. This provision is going to be part of the Act
and therefore there is nothing temporary about ‘this, as faras 1 can understand.
unless the section is repealed. It is going to be part of the Income-tax Act and
it is no part of any transitory law whatever. Unless the section is repealed, (n
the building or the machinery newly erected during the vear, deduction wouid
be admissible, Therefore, at all events, I do not fear that there is any danger -
of the~Government- withdrawing this at their pleasure, apart from any repeul of
the Act itself which will naturally have- to be considessd by the House. I
therefore do not apprehend any such diserimination in so far as this 1el\ef by
reason of the higher prices, is concerned. .

Of course the question still remains by what standard Government has lwul .
prompted in this particular matter. Of course, 1-am not quite certain as {o
how the 20 per cent. “ould. work. 1 can avell understand the mere idea of
haxing to relieve the excessive strain on the mwachinery. T1hat is a piroposilior
and test which I understand. What | do not undersiand 1s that up 0 now
1 suppose, very little muchinery has come by reuson of the many controls undez
the Defence of Indiu Rules, Very fewn buildings bhave been erected und ‘it is
only after 1945 that works of uny consequence will have to be entertained. |'or
that pirpose, therefore, 1 huve no objection’ to the fiking of that date. “A few
Msmall factories may have been erected from machinery ‘dismantled out of any
other fuctory but as far as 1 am aware, my information is naturaliy much more.
limited thun that of my Honourable friends opposite, during’ the last three «r
four years \"ery little machmerv of any consequence has come into this country.
What has in fact happened is that with the permission of Government certain
facotories could be dismantled and ve-erected elsewhere and even thut -ha:
been limited, because under the- Defence of India Rules even that is a matter
which requires permission as a pre-requisite. As to how 20 per cent is fixed is
the only problem as far as I amn concerned. On this particular issue, | should
like 0 elg.r the ground that it will be avaialble after the 81st March, 1945, and
untjl such time as normal conditions retyrn and the House consnders that this
might cease to be a provision in the Act. It will have to continue long after
the normal times emerge and the prices attain a level equal to the pre-war
levels; T presume that it is bound to take a few years because “the dev nst'&tec’l
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world would .not.be so easily restored us people imagine in their fondness of
mnag:antion. Therefore the only problem to my mind is the 20 per cent.
and in what manner it will be apphed. 1 hope and: trust that the waster will,
be considered well in the Select Cominittee.

Tlie other question which has been raised under the sume heud refers to
the matter of the expenditure on scientific rgsearch related to the business. 1t
is now common -ground that we have in this country sadly ncglected this side
of the 'business activities. There is hardly any factory, even of the largest
character that 1 know of, which hus a research institute attached to it and
related to the requirements of .the particular business on any important wcale-
and it is a matter which must be encouraged. I think it is. Dr, Deshmnkh“
who raised the question whether or,not uny medical research or any research. of
a large king would be admissible .under this provision. Now, Explanation
(iii)(b) says: " v

*‘any scientific research of a medical nature which has a special relation to t!x'e welfarve of
“workers employed in that business or, as the case may be, businesses of that class.

Therefore, to that extent, it is permissible under the clause itself. But it
is incorrect to say that if a particular factory chooses to pay money in the
matter of research, it will be entirely exempt froni taxation.. Looking at
" section 4, it is not enough that vou pay that particular year any income for
. the purpose of a charitable nature hecause you see in section 4(8): .

“Anyv income, profits or gains falling withid the following classes shall mot be included in
" the total income of the person receiving them. . Lo

‘Any income derived from property held under trust or other legal obligation whoily for
religious or charitable purposes’.’” .

So that the condition of the obligation of that section is that there ought
to bera property permanently dedicated for”that purpose and it is only the
income of that property which is-exempt. But if merely my any particular
year or for a period of time, it is income earned which is given for charitable
purpose, then I am afraid that this section 4 would not cover such an income.
Therefore if it is intended that even if the annual income given is exempt, you
would have to make a wider provision in this present section. As far as I
can see the.provision, first there are two conditions attached to it,—first-it
must be an expenditnze on scientific research, secoridly the donor must do it
for all purposes related to the particular business out-of the profits of “which
the donation is made. As far as I can see, that seems to be #he very limited
object of this particular exemption. But I am glad to find that that limited
object, by an explanation, is made a little wider in so far as scientific research

for the well-being of the worker is concerned. These are what I call ameliova-
tory provisions of the Act. - . .

. But when you come to the departmental requirements; T am afraid [ canno.t
‘speak in the same facile and complacenf language which was used by the Hon-
ourable Mover of this Bill. TIt.is rather amazing to me how section 84 required
any amendment at all. The notes on clauses which are given as ressons Ior
the amendment, I put it even to what is called my Honourable friend's logical
mind, how the two can be consistent with each other or can even support it.
They say that two cases have been decided, one by the Patna High Courf and
the other by the Bombay High Court. The one case which was decided hy
the Bombay High Court'is that an Income-tax Officer could not re-open un
assessment in which he had misconstrued the law. How, for that reason, this
particular amendment is réquired beats me. Tt is no new condition. I suppose
Income-tax ofﬁcers always made mistakes, they always misconstrued laws, how
for the first time in the history. of Income-tax, it was found that an Income-iex

officer. had misconstrued the law, it beats me, at all events, T cannot see anv
logic between the two. : h '

. (] . 4 oo )
The Honourable Sir Jeremy Raisman: The position was that in the section

as it used to stand it rins: “If for any reason "' Previously it w .

1 . B oo e . . W te
possible for the Department to retrieve the effect of sy oY 1t was qui
Income-tax officer. © the oft L, & mistake made hy the
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Mr. Bhulabhai J. Desai® My Honoyrable friend’s explanation is noue what-
ever, because at the time when the Act was passed in 19389, at that time the
words, were 'if for uny reason’,....’; at that time it could not be beyond the
ken of people that those words were altered to the present words.as they now
.stand that an Incomwe-tax Officer may misconsture the law. Tt cannot-mean
thut-during these six years they.came to know for the first time that un
Income-tax. Officer would be capable. of Inaking such small wistukes. ‘Therefore
1’am afraid 1 cannot agree to that-as*being the reason, but the fact remaigs
that they agreed to an amendment- 1 am glad thut my Honourable friend“xgr
- John Sheehy said that as 4 matter of merit that was an agrecd amendment.
I think all the merit was on our side. It was an agreed amendument because
if the Government did not accept it, we were quite competent to move it on
our side .and have it passed by the House. But the fact that it was an agreed
amendment clearly shows that they saw that power to re-open assessment
given to them must be exercised- under qualified &nd definite conditions. It
was impressed upon them that you might as well omit the words ‘for any
reason’, I do not know why you want them, you might as well say, ‘‘an
Income-tax officer might serve notice when he likes’’. By inserting the Words
‘for any reason’, you do not give any man any protection. The words ‘for
any reason you may act’. I should like to know what protection. it = gives.
You may very well imagine wrongly, that because the word “‘reason’ is us.:d.
that therefore anything is going to be a protection. One must never throw
too much dust into one’'s eyes. At all ‘events, we -are able to see “through
all that. The words ‘‘for any reason’’ wmean nothing either. You can simply
-say that ‘‘an Income-tax officer as and when he likes within a period of four
years shall igsue.a mnotice . . . '". Therefore you may omit tlle words ‘for
uny reagon’. A? that time we were quite wide awake. Sir John Shechy
and myself had“a very long discussion for a whole day and in the end he_
said ‘‘define to me the conditions and 1 take the responsibility on having the
conditions’’, the result was the words which are there. ‘‘In cohsequence of
discovers . . .’ DUnless there is definite information. 1 think it would other--
definite information which has come into his possession the lncome-tax officer
wije oe ar instrument. of definite harassment. They themselves agreed,  yus,
we do not want anything fishy’’. .

But the other ground that is given is the very extraordinary judgment of
the Patna High ~Court; 1 think'if they had any reason, either they should
have said so, or said, we Liave-no reasons; but let us not have reasons which
are no reasons at all. Now comes the Patna. High Court which held that tlie
Incomne-tax officer could not re-open-an assessment in regard to a branch of
a business whicli he had in mind when he made the original ‘assessment. Weil
Sir, what is wrong with that judgment. It is not due to any informgtion which
has come -into his possession. 1f he had the information, and if he did' not
choose to tax that particulur branch, then why should it bé taxed, 1 should
like to know. These two judgments are thé -only reasons given why this
chauge i8 required. With very great submission, I cannot accept either of
them or both of themn as- miy reason. Then, we get back.to the rock bott‘mn
of the same thing.  1f we ‘reject ‘‘the reasons’’, then what are we left with,
We agree tb have something better, something different. It is for the House
to decide. 1 ask the House to say that it is reason,—because any such power
given_for re-opening of assessment closed during a period of four years, in
some cuses eight years, I have not the least objection to this, provided it is
a cgse of concealment.. Certainly, I agree. Then you have definite informa-
tion to the contrary. But if vou have no information except what xs‘ca]led
Eusbicion, or what is called informer’s doubts, with due_ respect, 1 Bl.lbmlt that
position cannot be toletated. Surely this House must be treated a little bettoer
and with greater show of reason than it is sought to be made out in this parti-
cular case. The matter was so fully discussed and they could not show any-
thing new except these two judgements which are referred to. With all res-
pect, I cannot believé that as.a ground for reopening the matter,
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Jhat leaves only one other matter in this Bill. There arc’ many other
matters into which I do not wish to go, at present. There are some small
points and they can very well be discussed in the Select Committee. The
- next important question is the question of visiting premises. Much has been”
said about this,. and 1 have no desire to go into it again because I have mot
got the eloquence of my Honourable friends who have enlarged on the difficul-
tigs and dangers and delicacies of the Bituation, including the closing down of
a business. The fact remains that in the Select Committee last time I was
one af those who yielded to the other side up to a point. The House considered
the matter more fully and there may be many demerits considered in the House
“from the point of view either of ourselves or outsiders, fortunately it is &till the
same House. Therefore I am afraid there is very little chance of a revisw of
this particular question. The fact remains that it is dome on grounds which
are not matters liable to Ye-examination because I da not think either India
or the officials have altered during the last six or seven years. "

These are the points which arise and I ask that no part of this Bill should
be made a condition of the other. When the Bill returns from the BSelect

Committee, even if the ameliorative part of it were left, I hope it will still
be accepted. :

The Honourable Sir Jeremy Ralsman: Sir, my Honourable friend the
Leader of the Opposition has dealt—if I may sy so—most skilfully with most
of the main features of this Bill, and I do not propose to traverse them in
. any detail. I would however like to say something by way of explanation of"

my position in regard to what he chose to call the departmental sections of
this Bill. It is perfectly clear that if Government were to bring any kind of
departmental clauses before this House, unrelated to a Bill which they had
very good reason to think the House will at any rate entertaim; they will not
only b» wasting their time and energy but they will be wasting the time of
‘the House. We must be realists. The facts are that Government is in this
position that it could- not hope to obtain assistance from this House in the
matter of strengthening the hands of the department against evasion unfess
it were doing so in the course .of a measure which would at any rate receive
some degree of consideration from this House. It is a deplorable thing and
it.is particularly deplorable at the present time when, as everybody knows,
evasion is going on on & very large scale. Honourable. Members have cited
different forms of evasion or have alluded to them. None of them has suggest-
ed—my Honourable “friend Mr. Krishnamachari hag not suggested—how we
are to catch a mam who does a swop in a successful treble, nor what legislation
we might bring forward which. would be more acceptable to him for that
purpose than this. I agree that the amendment we have brought forward will
not enable us to deal with that particular form of evasion. But we are in this
difficulty that whatever is brought forward with the object of strengthening
the administration, we are always ‘told that that is quite & wrong hole we are
trying to stop and that of course it will cause everybody the maximum of
embarrassment; there are lots of other holes which we should go and stop.
That is exactly similar to the experience one has when trying to raise revenue
hv taxation. One is always told that that is a wrong kind of ta? and there
are othex ways in which to tax people who can afford to pay and this particular
tax is a poisonous one. I am very familiar with that experience. In the end
we are left in the position that we get no assistance. That is what it amounts
to. No matter in what form we bring forward a request that the administration
should be strengthened, we are told that that is a wrong form and it is parti-
cularly objectionable. I should be very glad if Members who have criticised
this Bill and who have at the same time alluded to the large scale evasion that
goes on would make some concrete suggestions. ‘I would.like them to suggest
alternative amendments. I would like if possible—if the procedure of the
House allows—to recast the Bill so as to include in it some other and more
effective method of dealing with evasio. It Honourable friends in this House

i . # vt e e —m
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will assure me that they will give their support to something of that kiud
1 shall be very glad to submit to thgir judgment the question of what alter-
native methods are likely to advance us more on the road to stopping the
evasion which undoubtedly goes on. 1t is all very well for Honourable Members
to refer me to difficulties in the Indian scene, which undoubtedly are greater
-than those which have to be contended with, for instance, 'in the United
Kingdom in the income-tax administration.'\ It is all very well to refer to
loopholes .which ere entirely beyond my control, “at any rate in the capacity
in which 1 stend in this House. That geté us nowhere. Many who are
familiar with my activities in the past probably know that I have striven in
other fields than those which come before this House to deal with matters
of that kind also. I may even be currently engaged in trying to rectify those
defects; but I do not remenrber that on occasions where that type of difficulty.
came before this House I received any tremendous assistance from Membhers
of this House. I seem to recall that there have heen ‘occasions when amend--
ments of the Income-tax Act which did impinge on®the Indian States came
before this House, and I am not conscious that I received an overwhelming
measure of support even in trying to stop up loopholes of that kind. On the
contrary it seems to me that no matter in what direction one addresses onesélf
in order to try and secure assistance, one is met with a purely negative attitude.
In these circumstances Government is bound—after all it is Government’s duty
if income-tax is to renlain a feature of the administration of this country—.
‘not only to itself but to the ﬂonest taxpayer to endeavour to secure that
evasion is reduced to the minifium. ‘

3

Now it surely is a familiar experience of every one in this House to hsar
of that common method of evasion which consists in the maintenance of mcre
sets of books than one. That is the main object of one of these clauses and
I cannot think of any more simple or direct manner of dealing with that very
serious evil than by taking power occasionally to enter premises. I admit
that they ought to have been business premises. A good deal of capital has
been made of that and a lot of time has been wasted. But I do not see what
objection should be entertained to our taking power to enter premises, look
at books and at least stamp them. That at léast means that when at the end
of the year that assessee, who is presumably suspected, -comes to produce
his accounts, he must produce that same set of aécounts that he was using
on that particular day. Honourable Members tell me that all this will do
nothing to prevent evasion. May I understand why that will fail altogether
to prevent evasion? Will it not make it a good deal more difficult for the
gentry who do keep multiple sets of accounts? If their shop is liable to be
entered on any day and the books which they are using in the course of that
day’s transaction can.be so marked that they must be produced at the erd
of the year, is that an utterly negligible and useless provision to make in the
law? I find that in countries other tltan this, in other Dominions for instance,
a provision of that kind has existed in the law for quite a long time. 1 w:ll
take the Australian Income-tax Act. Thére we find that the Commissiouer
or any officer authorised by him in that behalf shall at all times have full and
free access to all buildings, places, books, documents and other papers for any
of the purposes of this Act and for that purpose may make extracts from or
copies from' any such-books, documents or papers. : ,

There are, I"believe, similar provisions in the Canadian Act. I am met with
the objection that the departments in other countries may be more benign than
the Income-tax Departmefit here. - But we also have the difficulty that if
there is a climate of income-tax administration there is also a climate of
business in relation to the income-tax administration—the climate of the
income-tax payer. ’ o

Mr. T. T. Krishnamachari: They are equally dishonest in Australia as in
India!l -

The Honourable Sir Jeremy Raisman: I do not. believe that dishonesty is
the monopoly of any one country in the world. But whether it exists any-
where else or not, it certainly exists in this country.also.



1230 , LEGISLATIVE ABSEMBLY [8ru Mar. 1945.
[ Siv.Jeremy Raisman.]”

1 am very diffident of crossing swordg with so adroit and able a lawyer
as my Honourable friend, the Leader of the Opposition on the question .of
section 34 of the Income-tax Act. Nevertheless I would like to explain once:
again that we consider that we have s very good reuson for commg forward
with this amendment at this tifne,

1 regret that I was not one of the protagonists at the txme, some seven
years ago, when this amendment was being enacted, because it would have
been, as it were, a historic re- -association of Mr. Bhulabhal Desai and myself.

Sir John Sheehy ‘was certainly one of the actors at That time. This is a kind
of historic link. I was behind the scenes and I was not paxtlcula.rlv engaged
with this part of the Finance Bill’s activities at the time.

Mr. Bhplabhai' J. Desai: Mr. Chambers was there. ’

The Honourable Sir Jeremy Raigman: My position af that time was that
I was Finance Member demgnate but that still was not made public at that
time.

As T understand it, the position is that at that time Sir James Grigg and
the officers who were assisting him came to the conclusion that the omission
of #he words which were then omitted with the substitution of the words
which are now found in the Act would put the position on all fours with what it
was in the United Kingdom law, .

Mr. Bhulabhai J. Desai: That is not correct. hd

The Homnourable Sir Jeremy Raisman: That is my understanding of the
osition. There—are certain rulings in the Enhsh law about the terwnr

“*discovers"—and this of course is second hand fhformation as far as I am con-
cermned; because I said I did not participate. But I understand the position
to be that when my Honourable friend suggested that the phrase should be

“in consequence of any-definite information which has come into possession
discovers’’ that the department and my distinguished predecessor were fully of
the ovninion that that left them no worse off than they would be, for insfance,
under the English Act, because after all we do not pretend here to be initiators
and originators of income:-tax législation. In regard to a matter of that kind
we generally accept as our paradigm or model the provisions of the E nglwh
‘law, We now have discovered that we are in fact a good deal worse off .

Mr. Bhulabhal J. Desai: On definite lnformntlon!

. The Honourable Sir Jeremy Raisman: because the Courts have held
that, by the introduction of that phrase, it there has been a serious mxsﬁako of .
law which has led to a heavy logs, that loss ‘is irrecoverable.

. Mr. Bhulabhai J. Dessi: They may decide anvthing in favour of an nssebwe
through a istake.

The Homourable Sir Joromy Bllsman' The danger of having the law in
this forin is that the only protection open to the revenue anthorities is to say
to the income-tax officer, ‘‘You must ]olTy well see to it that you never do
make a mistake of law- mvolvmg large sums because if you do make a mistake,.
nobody ean retrieve it”’. Tf anything that suggests to me that the present
position is not conducive to good administration or to the best relations witk>
the nssessee. Tt seems to me that the position as it was before is actually
better. T realise that it is a disadvantage to an assessee, during the period of
vears for which the particular section is operative, not to be able to say that
he is completely finished with the income-tax officer.

Mr, T. T. Krishnam&chtti “Would yon go.back tosthe position as it existed
before 19382 )

The Honourable Sir J‘erem‘y Ralsman: No, T cannot accept that sportmg.l
offer,
Mr. Bhulabhai J. Desai: T have not made that yet.

The Honourable Sir Jeremy Raisman: Mr. Krishnamachari has sug,.,es(ul
it. T do attach some value to this amendment. hut T do not rate it so high
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as to be prepared to pay any price for it, and the price mentioneqd is certaialy
too high. - :

Well, 1 was endeavouring to explain why we on the side of the revenue
do ‘attach importance to these suggestions; why we do think that there would
be some use in assisting ‘to counter that large amount of evasion which it is
admitted on all hands is going on. As I said a little while ago, I should be
very happy if something more effective could be substituted for them. If
Honourable Members of the Select Committee would constitute themselves
for a part of the time into an advisory committee to suggest to me how I
can improve on this, I should be deeply grateful. *But I cannot say that I’
am very optimistic. ,

That leaves me with very little to say, because on the other clauses of the
Bill I find myself in the not unexpected position that people are quite prepared
to receive such benefits as the treasury very rarely may be prepared to bestow.
The only words of disapproval, the only murmurs that may be made on them
are that-the present might well be larger or that it might take a different shape.
These are matters which can best be discussed in the Select Committee.

I think that most of thg points that have been brought forward can best be
dealt with round a table and possibly I may hope that I shall, at any rate,
. on this occasion, receive some sort of assistanece from the Members of this
House. in return for the consideration which I have endeavoured to extend to
the needs of the various classes of tax-payers. N

An Honourable Member: Optimism.

The Honourable Sir Jeremy Raisman: I do not think that that constitutes
unreasonable optimism. At this stage, at any rate, I would like to maintain
a note of .cheerfulness and see how we get-on.

I do not think that T should detain the House any longer. I feel that we+
shall be able to deal with these matters in the Select Committee.

There is one point, Sir. It has been suggested to me that the name of the
Leader of the Opposition; Mr. Bhulabhai Desai, should be substituted for that
of Mr. Abdul Qaiyum in the names for the Select Committee and in view of
Mr. Bhulabhai Desai’s connection with the previous history of these matters as
well as his well known skill in relation to them, I trust that the amendment

will be accepted.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That the Bill further to amend the Indian Income-tax Act, 1922, and the Excess Profits
Tax Act, 1940, be referred to a Select Committee consisting of Mr.' Bhulabhai J. JDesai, Mr.
Sami Vencatachelam -Chetty, Mr. Sri Prakasa, Sir Muhammad Yamin Khan, Mr. M‘uhammad
Nauman, Mr. T. T. Krishnamachari, Mr. T. Chapman-Mortimer, Sir Vithal N. Chandavarkar,
Sir Cowasjee Jehangir, Sir John Sheehy and the Mover, with instructions to report by
Monday, the 19th March, 1945, and that the number of memlagrs whose presence shall be
necessary to constitute a meeting of the Committee shall be five.

The motion was adopted.
The Assembly then adjourned till Eleven of the Clock on Friday, the 9th

March, 1945.
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